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INTRODUcrION 

I, the Chairman, Committee on Public Undertakings having been autho-
rised by the Committee to submit the Report on their behalf, present this 
Fifteenth Report on the action taken by Government on the Recommenda-
tions contained in the Thirteenth Report of the Committee on Public Under-
takings (Fourth Lok Sabha) on Ashoka Hotels Ltd. 

2. The Thirteenth Report of the Committee on Public Undertakings 
was presented to Lok Sabha on the 23rd April, 1968. Government fur-
nished their replies indicating the action taken on the recommendations con-
tained in that Report on the 16th December, 1969 and 27th February, 1970. 
The replies of Government to the recommendations contained in the afore-
said Report were considered and approved by the Committee on Public 
Undertakings (1970-71) on the 11th November, 1970. The Report, how-
ever, could not be presented to the Fourth Lok Sabha due to its dissolution 
on the 27th December, 1970. 

3. Subsequently further information was received from the Government 
in respect of certain recommendations on the 17th July, 1971 in the form 
of a detailed statement. This Report was again considered by the Com-
mittee on Public Undertakings (1971-72) on the 21st January, 1972 and 
the Chairman was authorised to finalise the Report on the basis of the 
decisions of the Committee. The Report was adopted by the Committee on 
the 7th April, 1972. 

4. The Report has been divided into the following five Chapters :-
(i) Report. 
(ii) Recommendations that have been accepted by Government. 

(iii) Recommendations which the Committee do not desire to pur-
sue in view of the Government's reply. 

(iv) Recommendations in respect of which replies of Government 
have not been accepted by the Committee. 

(v) Recommendations in respect of which final replies of Govern-
ment are stilI awaited. 

5. An analysis of the action taken by Government on the recommen-
dations contained in the Thirteenth Report of the Committee is given in 
Appendix III. It would be observed therefrom that out of 32 recom-
mendations contained in the Report. 38% have been accepted by Govern-
ment and the Committee do not desire to pursue 3 J % of the recommenda-
tions in view of the Government's reply. Replies in respect "f :!fo:('~ ,I' 
the recommendations have not been accepted by the Committee while replies 
in respect of 3?(, of the recommendations arc still awaited. 

NEW DELHI, 
A,ril13, 1972 
ChtRtra 24. 1894(8) 

(vii) 

M. B. RANA, 
Clu:lirman, 

Committee on Public Undertakings. 



CHAPTER I 

REPORT 
A. Proposal for Constructioll of Anllexe [Paras 60-92 0/ Thirleelltlr 

Report (4th Lok Sabha) 1 
RecollUliendation (Serial No. S, 

In their recommendation in paras 91-92 of the Thirteenth Report. the' 
Committee had stated that they had carefully gone into the question of the' 
award of the contract for Ashoka Hotels Ltd.'s Annexe Project to Mis. 
Tirath Ram Ahuja, who was also the contractor entrusted with the construc-
tion of the main building. The primary purpose of expediting the project 
was the provision of additional accommodation for the delegates and the 
convention hall for the UNCT AD Conference which was scheduled to com-
mence on the 1st February,1968 and a sense of urgency appeared to have 
motivated all actions in pursuance of the object. Whatever be the com-
pelling nature of the urgency, the following features in the Committee's 
views stood out rather conspicuously while reviewing the whole course of 
finalisation of the contract:-

"t i> The decision of the Board for inviting limited tenders was based on' 
the note recorded by the Secretary, Ministry of Works, Housing 
& Urban Development (Shri Prem Krishan) wherein he had 
directed that 'for the main construction work, limited tenders, 
may be called and the work awarded to the lowest tenderer, 
or if he is not suitable, by negotiation with the lowest suitable 
tenderer.' The Committee failed to understand the considcra-
tion that prevailed with the Secretary of the Ministry to direct 
the hotel management to invite limited tenders. Normally. 
for such a huge contract an open advertised tcnder should have' 
been resorted to. The limited tenders narrowed down the 
field of offers and precluded the management from finding 
better and cheaper contractors. 

(ii) The Committec regret to note that during evidence, they wcre' 
told by the Managing Director of the hotcl that limited tenders 
for the construction of the Annexe were invited in pursuance 
of the resolution of the Board of Directors. They had a!'iked' 
the management to substantiate the statement with the minutes 
of the Board meeting where this resolution was passed. The 
management had failed to produce the relevant minutes show-
ing Board's prior approval to the calling of limited tenders. 
The Committee regret to observe that the management of the' 
Ashoka Hotels Ltd. did not give correct facts to the Committee 
in this regard. 

(iii) The initial decision was to invite tcnders only from contractors 
in a severely rcstricted list of 14. which was later expanded to' 
24 at the suggestion of Joint Secretary, Ministry of Finance to' 
make the tenders more competitive. In such cases, open tend-
ers should have been called instead of restricted tenders. Calling 
of restricted tenders gave rise to misapprehensions. 



(iv) 

(v) 
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It is a matter of surprise that the invitations for tenders wer.e 
sent by the Architect to a sele~ted few contractors under Certi-
ficate of Posting and not by' 'registered post as was stated to 
the Committee by the Secretary, Ministry of Works, Housing 
& Supply, during his evidence. Only tenders from five persons 
were received out of 24 persons to whom notices inviting tend-
ers were said to have been sent under certificate of posting. 
Although the tender of Mis. Uttam Singh Duggal was the 
lowest and in ord;nary course they should have been given the 
contract, it was not awarded to them since their performance 
according to the management was not up to the mark. There 
were also adverse remarks against them by the Punjab PAC 
as quoted in 33rd Report of the Estimates Committee (Second 
Lok Sabha) para 79, which were brought to the notice of the 
Committee by the Secretary of the Ministry. 

The Committee are .gorry to note that in spite of the fact that 
the Government was in the know of this report, no action 
was taken to black-list this firm while on the other hand, four 
major contracts totalling about Rs. 2.9 crores were awarded to 
them by the Government since 1962 (vide Annexure XJ]J). 

(vi) It is seen that out of 24 firms to whom the Architect sent thc 
invitation to tender only six purchased the tender forms and 
out of these only 5 submitted their tenders on the due date for 
the construction of the Annexe Project of the Ashoka Hotels 
Ltd. The fears of the management that persons might not 
come forward with tenders if Mis. Tirath Ram Ahuja was 
awarded the excavation work appear to have come true. 

The Committee feel that the Ministry and the management of 
the Hotel have acted wrongly by granting Mis .. Tirath Ram 
Ahuja the excavation work at a cost of Rs. 2 lakhs for thc 
Annexe Project before calling for tenders for the construction 
of the Annexc. From this, it appears that the issue had been 
prejudged. 

(vii) It is pity that in a contract of such magnitude, tcnders were 
invited in the absence of full specifications and drawing. despite 
the.high fees given to the Architect. The details for the RCC 
items in the Revolving Tower Restaurant above the 3rd Hoor 
were not indicated on the plea that the height of the tower was 
under negotiation with the Civil A viatiol'l authorities. It is 
surprising that in a project invested with such urgency this 
matter could not be expcditiou!>ly settled with another Govern-
ment department. The contract for the air-conditioning plant 
was also incomplete. Vagueness in defining the obligations 
of the contractors has rendered' unrealistic thc assessment of 
the various tenders offered by the contractors. 

(viii) The incomplete tender of Mis. Tirath Ram Ahuja and the 
subsequent recommendations of the Architect and the decision 
of the management to overlook the defects may suggest the 
intention of favourin~ this particular contractor. The urgency 
of the project was given as a reason by the management for 
not following the norma] principles observed in competitive 
tenders. 



(ix) 
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In the . case of the contract for the Annexe the tender of 
Mis. Tirath Ram Ahuja did not include the R.C.C. work 
above the 3rd floor level for the sky restaurant. The manage-
ment have stated that the rates of items of Works not quoted 
by Mis. TiJ:ath Ram Ahuja can be derived from the rates 
tendered by them in accordance with the provisions in the 
contract for deriving rates for extra and deviated items of 
work. In the case of construction of the main building it had 
been observed that about 97 items costing nearly Rs. 50/- lakhs 
had been excluded from the rate contract. The Committee 
hoped that a repetition of the same state. of affairs did not 
occur in the case of the contract for the Annexe Project. 
It is interesting to note that despite the sense of urgency which 
had characterised this project, the hotel has been able to 
provide accommodation to only 271 visitors connected with 
the UNCf AD Conference. When lack of ~cupation of hotel 
rooms was pointed out to the management it was explained that 
the Annexe Project was not intended for UNCfAD alone. hut 
for promoting more tourist traffic. If promotion of more tourist 
traffic was the main objective, planning could have been under-
taken weI! in advance and the irregularities ensuing from hand-
ling a rush job could have been avoided. 
It is significant to note that for the construction of the main 
hotel building also, the contract was given to Mis Tirath Ram 
Ahuja who even then was the second lowest tenderer and 
due to vague provisions in the contract he had to be paid 
large sum on account of extra height factor, which was not 
envisaged in the original contract vide paras 47-51." 

The Committee recommended that the role of Architects and the 
actions of the management in awarding the contract of the 
Annexe to Messrs. Tirath Ram Ahuja who was also awarded 
the contract for the construction of the main building, called 
for further probe bY' the Government regarding the irregulari-
ties in the deal. 

1.2. In reply, the Government have stated that the matter was consider-
ed by the Board of Directors cif the Ashoka Hotels which informed the 
Government that it would welcome Goverttment looking, as expeditiously 
as possible, into the matter of award of the contract for the Annexe Project 
as recommended by the Committee on Public Undertakings. The Govern-
ment of India in the fonner Ministry of Works, Housing & Supply (Depart-
ment of Works &: Housing) accordingly set up an Inquiry Committee in 
June, 1968. with reference to paras 91-92 of the Report of the Committee 
on Public Undertakings to carry out the desired probe. This Committee 
.consisted of the following : 

1. Shri S. Chakravarti, Secretary. Ministry of Transport and Shipping. 

2. Shri N. SahgaI, Additional Secr~tary to the Cabinet. 

3. Shri G. A. Narasimha Rao, Chairman, Central Water &: Power 
Commission. 
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1.3. The above Inquiry Committee has since submitted its r~~ to-
Government. lAppcndix J) Their findings and the Government's deClS1oos-
thereon are given below :-

(a) Rille of Architects: 

The Committee have observed that the assessment made by the 
architects regarding the relative merits of the two lowest 
tenderers (Messrs Uttam Singh Duggal & Co. Private Ltd., 
and Messrs Tirath Ram Ahuja Private Ltd.) was not sufficient-
ly comprehensive and objective; and that on a detailed consi-
deration of the matter, the Committee were left with the 
impression that the architects, Messrs. Chowdhury and Guizar 
Singh were from the beginning keen on having Mis. Tirath 
Ram Ahuja Private Ltd. as contractors for this work. 

(b) Actions of the management: 

The Committee have observed that the name of Mis. Uttam Singh 
Duggal & Co. Private Ltd. did not figure in the select list of 
24 contractors furnished by Government to Ashoka Hotels 
Ltd. for inviting tenders for the Annexe project, and that the 
Hotels would have been justified in not agreeing to the subse-
quent addition of this firm to the select list since they felt 
that this firm was not suitable for the type of work to be done. 
Having however. lat~r a(!tc(~d. even though reluctantly, to this 
addition. the rejection of the tender of this firm, which was 
the lowest, was procedurally incorrect. Taking all the cir-
cumstances into account, however, the Committee have come 
to the conclusion that. in spite of the procedural frailities, 
the action of the Board of Directors in preferring the second 
lowest tenderer was understandable in view of their doubts 
regarding the capability of the lowest tenderer." 

It was further stated that Government bad accepted the findings of 
the Committee and had decided that since the Committee's 
report did not attach any blame to any particular officer or 
Director of the Ashoku Hotels Ltd.. no further action on the 
part of Government was called for in the matter. The Gov-
ernment had further noted that the findings of the Committee 
had been communicated to the management of the Ashoka 
Hotels Ltd. who had since dispensed with the services of the 
Architects in question." 

1.4. The following further information was called for by the Committee : 
"The Government have not cared to reply to individual items listed 

in Paras 91-92 of the 13th Report of the Committee of Public 
Undertakings on Ashoka Hotels Ltd. The Committee. would. 
therefore, very much appreciate that each and every item listed 
above is replied individually and comprehensively. The ques-
tion 8S to whether any blame was to be attached to any parti-
cular officer or Director or the Ashoka Hotels. was to be deter-
mined by the ) nquiry Committee appointed by Government 
in the light of the irregularities pointed out by the Committee 
on Public Undertakings in paras 91-92 of their 13th Report. 
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The Committee on Public Undertakings would, therefor..:, Jik..: 
to be informed of the considered views of Government in the 
matter." 

In reply, the Government have stated that the Inquiry Committee had 
gone into the various points raised by the Committee on Public Under-
,takings paras 91 and 92 of the Report. As the Committee was informed 
earlier, Government had accepted the findings of the Committee and had 
decided that since the Committee's Report did not attach any blame to 
any particular officer or Director of the Ashoka Hotels Ltd., no further 
action on the part of the Government was called for in the matter. Also, 

,the Ashoka Hotels Limited had dispensed with the services of the architects 
who had been adversely commented upon both by the Committee on Public 
Undertakings and the Inquiry Committee. 

1.5. The Committee are glad that in pursuance of their recommendations 
in paras 91·92 of their 13th Report, a probe was carried out by Governmeat 
aDd that as a result, the services of the Archieects who had been adver5ely 

-commeated upon have been dispensed with. The Conunittee would like at 
the same time to emphasise that the entire blame cannot be laid at the door 
of the Architect, the Management being also sewnlly responsible for the 
finalisation of the contract which from the outset, showed a sb'oog predisposi. 
tion for one contractor. It is far from the latention of this Committee to 
have a witch hunt but where the principles of propriety in handling of public 
finaaces sulfer any deviation, the occasion should be made use of drawing 
'u!>eful guideline against any further recurrence. 

1.6. The Government have fum_ed a detaDed statement showiDg the 
conclusions/ recommendadons made by the Committee on Public Undertak· 
ings in Paras 91·92 of their 13th Report (Fourth Lok Sabba) on Ashob 
Hotels Ltd. and Government's comments on all ~ covered therein. 
(Appendix-D) 

As already pointed out by tile Committee Mis. Tirath Run Ahuja was 
wanted "excavation work" at an estimated co,,1 of as. 2 Iakhs for the Anoexe 
Project. This was done before calling for tenders for the conlltrudion of 
the Annexe. This could not but give the impression that the ..... e was being 
prejudged. Secondly, the initial decision was to invite teaden only from 
contractors in a severely restricted Ust of 14 which was later expanded to 24 
at the suggestion of the Jbint Secretary, Ministry of Ftnuce to make the 
tenders more t.'OIDpetitive. Tbirdly, notices to these 24 persons calling for 
tenders were seat by tile Architect under Certificate of PostinR instead of 
uader registered post. Tenders from only 5 persons were rec:eived. The 
name of MIs. Uttam Singh Duggal & Co. ht. Ltd. did not fipre in die 
select lid of 24 contractors suggested by Govemment for inviting limited 
tenders. Their name was, however, added as a result of a representation 
made by Shri U11am S~ Duggal to the Minister for Works, Housing alld 
Supply. The tender of1 MIs. UUam Singh Duggal tIaough the lowest was not 
accepted by the Mauagement, on the ground that "the comiroction of Anaexe 
involved intricate architectural features, a type of work lor which the experi. 
ence of Mj t'i. Duaal was cOnsidered to be limited." The Board of Direc· 
tors examined the WIl'ious teaders at their sitti-. held on 20th April, 1967 
and came to the cenclusion that Mis. Tirath Ram Ahnja PrIvate Ltd. "could 
with a rue&ter degree of assurance be reUed upon to do this rush Job in the 
''Very short time avanable than the other tenderen indnding the lowffit." In 



tlleir reply, the Gonrnmellt ban sought to justify these procedural lapses of 
ignoring tile lowest tendel'el' on tile plea of urgency to complete the Ashoka 
Hotel Aunexe Project to provide, inter alia, 300 additional beds for the 
Delegates and a banquet-com-Convention Hall for the UNCI' AD Confer-
ence which was scheduled to commence on the 1st February, 1968. Tbe 
Inquiry Committee constituted by Government to probe into the award of 
contract to M/ So Tnth Ram Ahuja have in tIIeir Report beld that baving 
agreed to the addition of the name of Mis. uuam Singh Duggal & Co. in tbe 
select list" even though reludantly, tbe rejection of the lowest tender of M/ s. 
Uttam Singh Du~al & Co. was 'procedurally incorred'. 

The Committee are not convinced about the plea of urgency advanced by 
Government as justification for the actions of the Management of Ashoka 
Hotels Ltd. because as already pointed out, the Hotel llad heen able to pro-
vide accommodation to only 271 viliitors connected with the UNCTAD 
Conference and this could well be found from the rooms available in the 
existing building. 

Tbe Committee, therefore, reiterate their earlier recommendation aad 
recommend that Government should ell8ure the observance of the procedure 1_ down (or awarding contrads and any deviation from the prescribed 
procedure OR considerations 0( urgency should be avoided in future. 'The 
Committee feel tba1l the plea of urgency appears to be only a cover to favour 
Mis. Tirath Ram Ahuja Private Ud. 

In para 103 of 13th Report of CPU on Ashoka Hotels Ltd., the Com-
mittee had expressed their unhappiness that the services of M/ s. Chowdhury 
& Guizar Singh who were originally appointed as Architects on the 1st 
August, 1962 on retainersbip basis were later used for 'an important project 
like the Ashoka Hotel Aoaexe without giviDg an opportunity to other estab-
Usiled Architects to quote their rates for the same. In a case where fees to 
tile ment of Rs. 4 Iakhs and above were involved, the appropriate course 
would have been to invite offers from other established architects of repute 
alld experience before awarding the Ashoka HOlel Annexe Project to the 
above mentioned contractors. Tbe Committee are surprised to note that the 
...... ement had put complet.e reliance on one firm of arcbitects only ad 
that &rna lad not underaken any major work earlier for the botel. The 
ColDIIIittee bad ob5erved that the incompleteness of the tender for tlbe Annexe 
Project refened to elsewhere in the Report did not bring credit to the Ardli-
teets. Moreover, the lowest tender for the construction of Annexe was 
rejected mainly oa the advice of the Architects whose independence of judg. 
ment and fairness of assessment were likely to be biased. The COIlUDifjee 
bad tbeufOl'e expresaed the view' that 'it was not prudent on tile part of fJle 
Muagemeat of the hotel to have appointed these Architect .. for the Annexe 
Pmject without caOing for other offerli.' 

TIle Inquiry Committee appointed by Government observed as under 
about tile role of Architects :-

"The tender of M/ s. Tirath Ram Ahuja Private Ltd. was conditional 
and incomplete and the Archite~' opinion that it was 'in order' 
not corred. While the Architects were very critical of the price 
escalation clause Included In the tender of M/!ii. Uttam Singh 
DugpI & Co. Private Ltd. tIley glossed over similar and more 
onerous conditlon.o; stipulated. by Mj s. ntath Ram Ahuja Private 
Ltd. The nnmerou.o; other cORdidons laid down in the lattet"'s . 
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letter were not commented upon by the Ardtitects at aD, bill. .-
the contrary lome of them were reprded as 'suggestiom' anti 
recommended for acceptance "as far I8S practicable" without 
specifying them. The Committee are left with the impres~io. 
that the Architects were from the beginning keen on having M/ II. 
Tirath Ram Ahuja Private Ltd. as contractor for this work-" 

In reply, the Government have stated that they have noted tlUs for future-
guidance and the se"ices of the Architects had since been dispensed witll. 
TIley recommend that Government Undertakiags should exercise every care 
in the appointment of Architects who have to perform • key function. 
B. Estimates for tht' Annexe Project and the Ahandonment of Revolving 

Tower Project (Paras 9 and 93-96). 

Recommendalion (S. No.6) 

1.7. In their recommendation in para 96 of the Thirteenth Report, the 
Committee observed that the original estimates of Rs. 2.39 crores had beenc 
increased to Rs. 2.49 crores during a review by the management, while the 
final estimates were still awaited from the Architects. That implied that me.. 
estimates would considerably deviate from the original estimates. Wide 
variations between the estimated cost and actual expenditure had become 
a common feature in the public sector projects and the Committee had criti-
cised this aspect in their earlier reports. If estimates were framed with. 
care, the actual performance should not be wide off the estimatqs. The 
Committee would watch with interest as to how in the case of the Annexe 
Project of the hotel, the actual cost compared with estimated cost. 

1.8. In their reply, the Government stated that the management of the· 
Ashoka Hotel had since decided not to proceed with the completion of the 
revolving tower. In view of that, it WIOuld not be realistic to draw any com-
parison between the original estimated expenditure and the expenditure in-
curred so far on the Annexe Project. 

1.9. The following further information was called for by the Committee : 
"The Committee note that the Ashoka Hotel Managemcmt had taken 

up an expansion project of the Hotel at an estimated cost of' 
approximately Rs. 2.39 crores. The project when futty com-
pleted was to provide the following facilities: 

(i) 300 additional beds; . 
(ii) two speciality restaurants including a Revolving Tower Restau-

rant; 
(iii) a banquet-cum-convention Hall; 
(iv) a modern kitchen and a laundry with other equipment. 

The Annexe and the banquet~um-convention hall have been com-
pleted but the entire project including the Revolving Tower 
Restaurant was to be completed by the 31st July, 1968. To 
the utter surprise of the Committee, the Ashoka Hotel manage. 
ment have now stated that they have since decided not to pro-
ceed with the completion of the revolving tower. The CoIDDIittee 
would therefore, like to be furnished with a comprehensive.note. 
as to ~bat were the factors which prompted the Ashoka Hotels_ 
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management to go in for the Revolving Tower Restaurant; what 
was the total cost involved in the Revolving Tower Restaurant 
Project and how much total amount has been spent on this 
project so far. Who were the persons responsible for conceiving 
this project and whether any responsibility, has been fixed upon 
the officers who were responsible for conceiving this pr~ject and 
then leaving it half way through, as being unpracticablc ? What 
is the total infructuous expenditure incurred on this project and 
what is being done to utilise or dispose of the revolving Tower 
mechanism and what is its total value? 

(b) What was the total estimated cost of the Annexe project? 
( c ) What has been its final cost after its completion ? 
(d) How much it has exceeded from the original estimates of 

Rs. 2.39 crores." 

1.10. In their reply, the Government stated that in a number of countries, 
hotels had built revolving restaurants on top of hotel buildings or. on high 
towers and these had been a great tourist attraction. In India there was no 
revolving restaurant at present although it was understood that one was 
contemplated in Bombay. It was. therefore, felt that before anyone else 
built a revolving restaurant, and as hotels were vying with each other 19 pro-
vide more and modern facilities, there should be one in the public sector 
and it might be built along with the expansion of the Ashoka Hotel. 

1.11. As a tourist attraction, the restaurant would help earn more 
foreign exchange. 

With this object in view, the Board of Directors of Ashoka Hotels Limited 
decided in 1967 to construct a Revolving Tower Restaurant. It was origi-
nally intended that the height of the Tower would be 150 ft with 11 floors. 
Before the UNcr AD Conference began, the Tower was completed upto 
the third storey level and the work was stopped thereafter, on the basis that 
the work could be resumed after the UNcrAD Conference. SubsequeatIy, 
the Architect suggested that the height of 150 ft. initially planned would 
l)l'ove inadequate, in as much as, with that height, the Tower would be on 
• level with the main building of the Hotel itself. 

1.12. After successive changes in the plans of the Architects, a height 
of 227 ft. was agreed upon. Clearance of the Civil Aviation Department to 
the proposed height was also obtained. In the meanwhile, the Committee 
on Public Undertakings had submitted their Report on the working of the 
Ashoka Hotels Ltd. in which they had adversely commented on Qte role of 
the Architects and the action of the Management in awarding the contract 
for the Annexe to MIs. Tirath Ram Ahuja Private Ltd. in preference to tIle 
lowest tenderer, namely Uttam Singh Duggal & Co. 

1.13. Since Government had set up an Inquiry Committee to go into the 
whole matter, the management of AshOka Hotel decided not to proceed with 
the completion of the Revolving Tower Restaurant and to await the findings 
of the Inquiry Committee. After the findin~ of the Enquiry Committee 
became available, they were communicated to the Ashoka Hotels Ltd. The 
Board of Management of the Aahoka Hotels Ltd. at its meeting held on 
17-6--1969 resolved that the construction of the Tower should be suspended 
fer the present and that this question could be reviewed later. The Board 
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of Ashoka Hotels had now decidcQ not to proceed further with the work. 
The main reasons for suspending the work on the Tower were :-

(1) Against a total estimated expenditure of Rs. 47.71 lakhs. as now 
envisaged, the Restaurant when completed was unlikely to pay 
its way. 

(2) The management had embarked on a scheme of major renova-
tions. 

1.14. No renovation had taken place since inception of the Hotel, 13 
years ago. The first phase of renovation was expected to cost about Rs. 50 
lakhs. As between the need for renovation and the desirability of construct-
ing a Revolving Tower, the management felt that the work of renovation 
was more important. 

1.15. The original estimated expenditure was Rs. 25 lakhs for a height 
of 150 ft. The revised estimated cost on the basis of 227 ft. was Rs. 47.71 
lakbs. 

Against this a sum of Rs. 14.13 lakhs had so far been committed as per 
details given below : 

Rs. Lakhs 
(i) On the Construction upto third floor level 6.63 
(ii) On the revolvina mechanism already imported and lying in stock 2 ,40 

(Iii) Lifts imported from abroad and lying in stock 2 ·48 
(iv) For indigenous lifts already ordered I ·92 
(v) Airconditioninl equipment already ordered 0 ,70 

TOTAL 14 ·13 

1.16. The possibility of disposing of the machinery including lifts which 
had been acquired for the Revolving Tower Restaurant was being ~xplored 
by the management of the Ashoka Hotels Ltd., Some tentative enquiries had 
been received from Hotels in Bombay and Delhi. According to the manage-
ment of Ashoka Hotels. the present Indications were that the disposal of this 
equipment might not present any great diffi~u1ties. 

1.17. Of the Rs. 14.13 lakhs committed Rs. 6.63 IUbs were on construc-
tion to the third floor level-the space was being utilised as stores and offices, 
which were required in any case. 

J .18. The revolying tower machinery and other equipfnent came to Rs. 
7.50 lakhs. This would not be wasted as it could be utilised in some other 
projects. 

1.19. The original estimate for the Annexe Project was Rs. 2.39 crores. 
The total expenditure so far booked by the hotel was Rs. 2.1 7 crores. 

1.20. 11Ie Camllllllee aumot help ..... tIIat tbewbole episode of Be-
volviag Tower right from die planning" of its coDStnacdon to tile present sfatce 
of suspension for the time. ~ GIll .... ,. 1M n ..... _ .~ibIe 
attempt of an orpnl~""",_ ., ........... adUIy eo8iIdwt 
wItb so..d atnllO.s Of· ftnandaIproprlety ....... de • .-n ..... !nt. 
2-2SLSS/72 
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1.21. The Revolving Tower was originally planned. as a tourist attraction 
aDd obviously. no dear cut decision could be taken at the start whether the 
height should be 150 feet or 227 feet. The Arcbitecll appears to have 
rKommended a height of 227 feet and by this time following ,he Report of 
the Committee on PubIk Undertakings which inter-alia bad referred critically 
to the Architect. Government set up an Inquiry Committee. The result is 
that the work on the Tower has been suspended and the accent wiH be on 
more important work of renovation in the Ho:c1. The followi~ facts arising 
from the above call for a deep analysis:-

(1) If the Project was thought imporCant to attracl! tourists attracion 
why were not clear blue prints drawn out lit the outset and wby 
should there be second thoughts about the height of the Revolving 
Tower as orlginaUy conceived. 

(2) Having already committed lb. 14.13 lakhs, towards construction 
of the Tower was it prudent to suspend the project, as the initial 
objective of enhancing the attraction could not have been affected 
by the passage of time. 

If the Management really feU that the tower would be a great as.'Iet 
why should they have suspended the project following the report 
of the Parliamentary Committee which had in no way recom-
mended suspension, but only its economic execution. 

(3) It would be dear that a greater part of the amount already in-
vested is tantamount to incurring infnlctuous expenditure if the 
project is finally alJandoned. 

1.22. The Committee. find it a fit subject for a high level enquiry and 
hope that exemplary action wHI be taken against all those found responsible 
for imprudent use of public funds. 

C. Occupancy (Par"s 136--138) 

Recommendation (Serial No. 15) 
1.23. In their recommendation in para 138 of the Thirteenth Report, the 

Committee observed that since the continued low occupancy of the hotel 
directly affected it" profitability, it was essential that the Ashoka Hotel should 
increase further the standards of comforts. maintenance of furniture etc. 
food and service. The hotel should also lay greater emphasis in attracting 
foreign tourists to the hotel through travel agencies abroad. In Committee's 
view, one way of attracting more tourists to the hotel would be for the hotel 
to consider the practicability of introducing competitive seasonal rates during 
the lean months. 

1.24. In their reply, the Government stated that the management of the 
Ashoka Hotel had noted the observations made by the Committee. The 
Hotel had set up a Standards Committee to look into the standards of com-
forts. maintenance of furniture, etc. food and service. The Company had 
also decided in consultation with the Department of Tourism to apM,int suit-
able agencies abroad. The Hotel had already introduced seasonal rates with 
effect from 17-6-68. These seasonal rates were 10 per cent lower than the 
normal tariff of the Hotel. 

1.25. The CoInmlHee woulcl draw atfeadon to ~s 1.3~ to 1.39 .t 
pp. 21-23 of t1Ih Report' reprdlwc the continued d~ in occopancy 
vis-a-vis W npaclf:y. E8nlftt efforts for Inaeasfng the amenities and 
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aU.radions of the Hotel are clearly required Co eoable the hotel to draw a 
greater vollHDe of customers tban is at present the case. It is hoped the 
A~oka Hotel's JIl8I18gement wit take suitable remedial measures an this 
directlon. 

D. l'uriJj (Paras 139-147) 
Recommendation (Serial No. 16) 

1.26. In their recommendation in para. 147 of the Thirteenth Report, the 
Commitwe observed that the increased tariffs of the Ashoka Hotds Ltd. were 
considerably less than those of the other five star Deluxe Hotel viz., Oberoi 
International and slightly more than those of the other hotels. It was also 
likely that the occupancy rate viz. 76 per cent of the bed capacity in 1966-67 
may furth.er drop due to the creation of additional bed capacity in the 
Annexe. The main objectives in establishing the hotel were to arrest the 
soaring botel rates in Delhi. The problem for the hotel was not to lose 
sight of this objective, and also to run it on profitable lines. The Committee 
recommended that possibilities of effecting economy in operational and 
administrative expenditure: should be explored. 

1.27. In their reply. the Government have stated that the Ashoka Hotd 
was making constant efforts to effect economy in operational mid administra-
tive expenditur~. A firm of business consultants had been appointed to exa-
mine the working of the Hotel and to submit its recommendations. The 
Bureau of Public Enterprises had also been requested to study the finandal 
position of the Company. 

1.28. The ColllJllittee hope that the investigations of the business consul-
tants and the Bureau of Public Enterprises would be carried on and concluded 
at 8 very early date and &uifful efforts oodermking to effect economy in 
operational and administrative expeiidImn. 

E. Enlertainmel11 Facilities (Paras 158-159) 

Recommendation (Serial No. 193) 

1.29. In their recommendation in para 159 of the Thirteenth Report, the 
Committee observed that from the point of view of encouraging touri$t traffic, 
a modern hotel like the Ashoka Hotels Ltd., should provide all types of 
entertainment. The Committee felt that there was ample scope for enlarging 
thl! entertainment facilities, provided by the hotel, from the point of view 
of tourist attraction and making the' foreigners conscious of India's artistic 
and cultural heritage. 

1.30. In their reply the Government stated that constant efforts were be-
ing made for the improvement of entertainment facilities in the hotel. 

1.31. The Committee called for the following further information :-
"'The Committee had recommended inter-alia that from the point of 

view of encouraging rourist traffic, a modern hotel like Ashoka 
Hotels Ltd. should provide all types of entertainments and there 
was ample scope for enlarging the entertainment facilities. The 
hotel management have simply stated that constant efforts were 
being made for the improvement of entertainment facilities in 
the Hotel. At the time of recent visit of the Committee to 
Ashoka Hotels in December 1969, no such improveIllent was 
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visible. The Committee would, therefore like to be informed of 
the concrete and specific action taken to provide all types of 
entertainment to the visiting tourists both Indian and foreign." 

1.32. In reply the Government have stated that at present they had 
Western music provided by Crooners working with Bands in the Rouge-et-
Noir and Peacock Restaurants. Indian music was provided in the main 
Dining Hall by the Hotel Orchestra during lunch and dinner. Entertainrn~ts 
based on Indian Classical Dances and themes were staged in the Conventlon 
Hall. 

1.33. Whilst there would always be scope for improvement of the exist-
ing form of entertainment and of introduction of new talent the content and 
quality of their shows had been generally appreciated. By entertainment the 
Committc:e excludes entertainment such as vulgar shows and nude dances/ 
cabarets which are contrary to Indian culture and tradition. 

1.34. The Committee feel that apart from the efforts made by die mllJUlle-
ment to improve the existing forms of entertlainment, it would be useful to 
a!icertain (~ustomers' preferences through modem scientificaDy conducted 
'quiz' techniques and random sampling methods. For a hotel to run long 
and well a continuous drive for effecting improvements is an imperative need. 

F. WorkinJ[ Results (Paras 182-187) 

RKommendation (Serial No. 15) 
1.35. In their recommendation in para 187 of the Thirteenth Report, the 

Committee observed that the profits of Ashoka Hotels Ltd. were not rising 
as ~xpected. The crux of any scheme for making a hotel profitable; was the 
provision of first-class amenities for customers in accordance with the best 
standards to which they were accustomed. The Committee expressed their 
hope that the manaaement would institute measures to make the hotel best 
of its kind in the country. so that the occupancy rate in the hotel did ~ot 
at any time fall below the specified normal level. It was also necessary 
that attention be paid towards more economic working of the hotel consis-
tent with increasing efficiency by eliminating avoidable wastage and losses. 

In the first instance the Government simply noted the recomm~dation .. 

1.36. The Committee, therefore, called for the following furth~r infor-
mation :-

"The Committee note that the occupancy ratio of the Hotel and 
consequently its profits have been coming down. The Com-
mittee would like to know what attention the hotel management 
has paid towards the economic working of the hotel consistent 
with increased efficiency by eliminating avoidable wastages and 
losses." 

1.37. In reply. the Government have stated that it would not be correct 
to say that the occupany of the hotel was going down as would be borne 
OIlt by the undermentioned figures of occupany :-

Average occupancy for the period from 1-4-1969 to 31-1-70as compared to 
the corresponding period durin, 196R . • • . . . 

1-4-68 to 31-1-69 
326 ·33 
318·88 
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1.38. Emphasis was being given to the question of market analy~is, sales 
promotion and public relations and a concerted drive was to be launched 
to gain additional custom. Internally a major programme of renovation and 
re-decoration, largely financed from the internal resources of the company, 
had already been launched. The first phase of this programme cov~ring the 
public areas of the first floor of guest rooms on the sixth and seve!lth floors 
bad been completed and further phases were in hand. As part of the frrst 
phase, centralised room service was being instituted and two new restaurants 
were being established; these would be serviced by the modern and up·to-
date kitchens where quality food of various tastes. would be prepared. It 
was anticipated that with the renovation and redecoration of the clttire main 
building, the Ashoka Hotel would compare favourably with any hotel of its 
kind in the world with regard to elegance and comfort. In regard to control 
on expenditure, it might be mentioned as had already been stated in the 
annual report of the company for the year 1968-69, that the increase in ex-
penditure that was taking place was largely due to circumstances beyond 
the control of the management in so far as it related largely to the increasing 
expenditure on salaries and wages. Nevertheless, stricter controls in the 
matter of food costing and inventory controls in the matter of stocks and 
stores had already been instituted and these were beginning to show results. 
Further, mechanisation of bills was being instituted which should have it~ 
impact on customer relationship. 

1.39. In ~ opinion of the Committee the deaease in the profits of the 
company is mainly attributable to the low occupancy ra!lo in the Hotel as 
wllJ be seen from the following figures : 

Percentage 
of net 

profit 
to total 
capital _ .. - ._- .--- -- _. _._-_._-_ .. _-------_._. 

1962-63 
1963-64 
1964-6S 

1965-66 
1966-67 

percenlage 
11·1 

10·2 
12 ·3 
7·7 

10·33 

Average 
d'lily 
occu-
pancy 

369 
402 
403 
35~ 

340 

Pcrcent:lI,lC 
I" 100ai 
bed capa-
city 

percental/I! 
83 
90 
90 
79 
75 

1.40. The situation revealed by the above figures is not one which can 
be viewed with complacency and indkates a vital need for a concerted and 
~ontinuous .... ve for reorientation 01 tile Hotel to prcmde greater CUMOmel' 
attraction side by side with vigorous efforts to avoid waste and streamline 
activities. 

1.41. The Committee abo feel that over-staffing in Ashoka Hotel should 
be reviewed consistent with efficiency and occupancy wida a view to reduce 
the avoidable overheads and earn profits. 

G. OUlstandings (Paras 188-] 9]) 
Rec:GIIIJIIt!IId (SerW No. 26) 

1.42.. In their recommendation in parll.191 of the Thirteenth Report, the 
Committee oblerved dJat they were not $,atisfied with t)le ,explana~on given 
by the management pta~ the b~k of the outs~ndlngs was on account of 



14 

credit facilities given generally in the hotel industry. Though according to 
normal commercial practice credits might be allowed up to three or (our 
months, the outstandings for six months and above, which constituted a 
considerable percentage of outstandings could not be attributed to merely 
the prevailing system of affording credits but to the lack of purposeful, vigi-
lant and intensive action to realise the outstandings in time. Moreov~r, there 
should be no reason for huge outstandings against the Government depart-
ments and undertakings for such long periods. The Committee e~pres8ed 
the hope that earnest efforts would be made to liquidate the outstandings 
within the shortest possible time. 

In the first instance, the Government simply noted the recommendation. 

1.43. The Committee, therefore, called for the following further infor-
mation :-

"The Committee are surprised that here again the Government have 
simply noted the recommendation. They have not indicated 
as to what concrete steps they have taken to bring down the 
outstandings. The Committee would like to be furnished witb 
the figures for the years 1967-68, 1968-69 and 1969-70." 

1.44. In reply the Government have stated that the amount of outstand-
ing of the hotel during the three years 1967-68, 1968-69 and for the period 
lst April, 1969 to 31st December, 1969 were as shown below:-

1967·68 
1 96N-69 

1-4·1969 to 31-12-1969 . 

Rs. 
24.71.615 
21.27,471 

1969 

Rs. 

1968 
Rs. Rs. 

28.26,619 28.74,664 '97 ------------_._-----------
1.45. It was further stated that the sundry debtors increased in 1967-68 

mainly as a result of the business done during the UNCI' AD-II Conference 
which was held in February/March, 1968. Efforts made by the management 
during 1968·69 resulted in a reduction of the outstandings during that year. 
At present the question of realising the heavy outstandings was being actively 
pursued. 

1.46. The Committee note dIat the figures of ouastaodings for the yean 
1967-68 and 1968-69 reflect upward swing a. will be seen below :-

1965-60 
196("'67 
1%7·68 
19f>R-69 
1-4-f>9 to 31-12-69 

Rs. 

12.98,000 
12.78.000 
24.71,61" 
21,27.471 
28,26.619 ---------_._------_. 

1.47. The posidonis clearly ansatl8f:adery .... calls for a purposeful, 
alert aud viaIWU action in liquidating the outstandlngs. The Committee-
delft that a detailed Ust of clefauJters, giving the names of Departll)ents f 
indhiduals with the amount outstandl ........ each and the date since when 
it is outstanding, should be laid on the Table of the House. 
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H. Bad and Douht/Ill Debts (Paras 192-195) 

Recommendation (Serial No. Z7) 
1.48. I!1 their recommendation in para 195 of the Thirteenth Report, 

the Committee had observed that the high percentage of bad debts was a 
liad c~mmen.~y on the lack <?f promptness on the part of the hotel mana~­
m~n~ l~ realismg the outstandings. A considerable percentage was due from 
MInIstries and the Travel Agents. It was surprising that Government Depart-
ments/Government Companies had not settled their bills and had to be 
treated as "bad debts". The high accumulations from private parties like 
Travel Agents betrayed lack of business promptitude on the part of the 
management. The Committee recommended that the organisation of the: 
hotel should be geared up and expeditious action taken to liquidate the 
outslandings. 

1.49. In the first instance the Government simply noted the recommen-
dation. 

The Committee therefore, called for the following further information : 
"The Committee would like to have details of bad and doubtful 

debts as on 31:3·1968,31-3-1969 and 31-1-1970. The concrete 
steps taken to gear the hotel oganisation for expeditious liquida-
tion of outstandings may also be indicated." 

1.50. In reply the Government gave the details of bad and doubtful 
debts as on 31st March, 1968 and 31st March, 1969 as shown below :--

(a) 1967-68 Rs. 3,83.625.21 
(b) 1968-69 Rs. 4,54,547.01 

1.51. It was stated that similar figures as on 31-1-1970 were not avail-
able at present. These would become available after the accounts w~re fina-
lised for the current year 1969-70. 

1.52. It was further stated that steps were already being taken to ensure 
that credit was allowed only to parties whose credit worthiness had been 
assessed to be wholly satisfactory. It would be appreciated that in a busi-
ness like the Hotel Industry, Credit facilities were normal and were extended 
by all Hotels in the country. To some extent therefore, bad and doubtful 
debts, arising out of the extension of credit, would feature in annual s13tc-
ment of accounts. The current level of debts were largely old debts which 
had not yet been written off. 

1.53. It is a matter for concern that the figures of bad and doubtful debts 
for 1968·69 have again registered considerable increase. This does not 
refled a satisfactory position despite the claim of the Jll8ll8lelDent tbat the 
credit was allowed only to sound parties. It calls for great wariness and 
circumspection to ensure that the amount oe bad debts is reduced to die 
minimum and to iDStitute dfective steps for realisation from the parties with 
greater promptness. 

J. Loss due to Breakage 0/ Crockery and Cutlery (Paras 199-201) 
Reeommeadation (Serilll No. 29) 

1.54. In their recommendation in para 201 of the Thirteenth Report, the 
Committee observed that they did not find any justification for the failure 
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of the managefent to bring to light every year in the annual physical verifi-
cation reports the loss due to breakage of crockery and cutlery. The figures 
of losses for the last 11 years now collected seemed to be ulliformallv ex-
cessive, being well over &S. 50,000 per year. It should be the aim.·of :my 
good management to bring down to the minimum any avoidable losses. The 
Committee expressed the hope that the inquiry at present instituted by the 
Board of Directors would yield fruitful results. 

1.55. In reply the Government stated that the enquiry into tlle loss due 
to breakage of crockery, cutlery and glassware was under way and the 
Management were making every effort to bring down the avoidable loss. 

1.56. The following further information was therefore called for by the 
Committee :-

"The Committee note that the Board of Directors had set up a re-
gular inquiry in the later part of 1967. It makes a distressing 
reading that until (December 1969) the enquiry into the loss of 
breakage of crockery, cutlery and glasswares is still under way. 
The Committee would like to be furnished with the copy of the 
Report of the enquiry by the 15th February, 1970." 

1.57. In reply the Government have stated that the enquiry into the loss 
due to breakage of crockery. cutlery and glassware was still in progress. 

1.58. It awses put surprise that an enquiry which is stated to have been 
Instituted nearly two yean back inrespecl of losses due to breakage of cro-
ckery and cutlery should have been allowed to drag on indefinitely. Even 
now no prospect of early completion of the enquiry has been held out. This 
dilatoriness in the opinion offhe Committee, would put a great pl'emium on 
any slackness characteristics of such losses in crockery and cutlery. For an 
enquiry to be fruitfaJ, til.! proceedings should bear the stamp of expedition 
and purposefulness. The Committee trust fhat there wiD be no further delay 
in the matter. 



CHAPI'ER II 
RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 

GOVERNMENT 
Recommendation (S. No.4) 

The Committee are of the opinion that the contract should havc specifi-
cally provided about payment of octroi charges as part of incidental charges 
payable by the contractor. The Committee trust that immediate s~ps will 
be taken to examine the contracts for the Annexe Project so as to ensure 
that no. overpayments are made as a result of different interpretations of 
ambiguous clauses. (Para 56) 

Reply of Government 

The above paragraph relates to the payment by the Hotel of octroi on 
steel and cement which, according to the Committee on Public Undertakings, 
had not specificaUy been provided for in the agreement with the contractor. 
The Committee on Public Undertakings in effect. desire that no such ambi-
guity should arise in the case of the Annexe Project. The Management 
of the Hotel have stated that in the Annexe Project all materials required 
by the Building Contractor like cement, steel etc. are to be arranged by him 
direct. Therefore, the question of payment of octroi charges by the Hotel 
does not arise. 

[Ministry of Tourism & Civil Aviation O.M. No.7 /45/68-Hotcls datcd 
16-12-69.] 

Recommendation (S. No.7) 

The Committee are not happy to not.: that the services 01' MIS. 
Chowdhury & GuIzar Singh who were originally appointed as Architec[s 
on the 1 st August, 1962. on retainership basis were later used also for an 
important project like the Ashoka Hotel Annexe without giving an oppor-
tunity to other established Architects to quote their rates for the same. 
In a case where fees to the extent of Rs. 4 lakhs and above were involved, 
it would have been in the fitness. of thing if negotiations were carried on 
with other established architects, however, compelling was the urgency of 
the project. It is surprising that the management completely relied on one 
firm of architects only who had not done any major work earlier for thc 
hotel. The incompleteness of the tender for the Annexe Project referred 
to elsewhere in this Report, does no credit to the Architects. The Architects 
played a very important role in the selection of the contractor. As has 
been pointed out in earlier paragraphs the rejection of the lowest tenderer 
for the construction of Annexe was done mainly on the advice of the 
Architect'!. Their independence of judgement and fairness of assessment 
are likely to be biased. 

The Committee are of the view that it was not prudent on the part 
of the management of the hotel to have appointed these architects for the 
Annexe Pr~ect without catting for other otTers. <Para 103). 

17 
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Reply of GovernmeDt 

Noted for future guidance. The serv~ces of the Architects have since 
been dispensed with. 

[Ministry of Tourism & Civil AviatiOn O.M. No.7 /4S/6S-Hotels dated 
16-12-69.1 

Recommendation (S. No.8) 

Having accepted the desirability of reconstituting the Board of Directors 
with only 9 members in 1961-62 in pursuance of the recommendatioa of 
the Estimates Committee made in their 119th Report (2nd Lok Sabha). 
the Government have again reconstituted the Board with 11 members from 
1965-66. The Committee are not convinced with the arguments advanced 
in justification of the increased strength. (Para 110). 

Reply of Government 

Government have decided recently to merge the Ashoka Hotels Ltd. 
and Janpath Hotels Ltd. with the India Tourism Development Corporation. 
The recommendation made by the Committee will be kept in view when 
the new Board of Directors is constituted for the merged Company. 

rMinistrv of Tourism & C:viI Aviation O.M. No.7 /45/68-Hotels dated 
16-12-69.1 

Recommendation (S. No.9) 

The Committee are not satisfied with the reasons given above. The 
Committee feel that although the continuance of these two directors on 
the Board of Directors of the hotel for such a long period may not be 
against regulations. it would be desirable to restrict the tenures of directors 
to prevent creation of vested interests in the hotel. (Para 113). 

Reply of Government 
Noted. 

[Mini5lry of Tourism & C:vil Aviation O.M. No. 7 /45/68-Hot~ls dau.d 
16-12-69.] 

Recommendation (S. No. 10) 

While appreciating the difficulty to secure suitable men with experience 
of hotel industry for the Board of Directors of the company, the Com-
mittee recommend that the Government should endeavour to appoint 
persons with knowled~e and experience of hotel industry. so that the Board 
plays a more useful role. The Committee trust that this will be kept in 
view while appointing the Board of Directors in future. (Para 116). 

Reply of Government 

Noted. 
[Ministry of Tourism & Ovil Aviation O.M. No.7 /45/68-Hotels dated 

16.12-69.] 
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Recommendation (S. No. 11) 
The Committee feel that although the appointment of Shri Hathi. as' 

Legal Adviser of the company on retainersbip basis who is also a share-
holder and director of the company may not run counter to the provisions 
of Article 129 of the Articles of Association of Ashoka Hotels Ltd., it is 
not a very happy arrangement to appoint a director as the Legal Adviser' 
of a company since his actionsiinactions are likely to beiudged by the 
same Board of Directors. (Para 120). 

Reply of GovemaaeDt 
The appointment of Shri Hathi as Legal Adviser of the Company on a, 

retainer basis has been discontinued with effect from 1-9-1968. 
[Mini,try of Tourism & C:vil Aviation O.M. No. 7/45/68-Hotels dated' 

16-12-1969.l 

Recommendation (S. No. 12) 
The Committee are not convinced that there is any valid justification 

for the hotel to have more than one Legal Advisers on retainership basis. 
They would, therefore, urge that existing arrangement may be reviewed 
with a view to reducing the number. (Para 122). 

Reply of Govemment 
The Hotel has only one Legal Adviser on retainership basis with effect 

from 1-9-1968. 
[Mini;try of Tourism & C:vil Aviation O.M. No.7 /45/68-Hotels dated 

16-12-1969.1 

Recommendation (S. No, 13) 
It is well known that a part-time Chairman has 110 specific functions 

or responsibilities, besides presiding over the meetings of the Board and 
the executive responsibility is vested in the Managing Director. In this 
context the Krishna Menon Committee had ril(hdy observed that a Chairman 
who has only the trapping," of authority is not much of functional value. 
The Committee. therefore, feel that the Government should review th;! 
position and examine the feasibility of combining the posts of Chairman 
and Managing Director in the case of Ashoka Hotels Ltd. (Para 128). 

Reply of Govemment 
A proposal to merge the Ashoka and J an path Hotels Ltd., with the 

India Tourism Development Corporation is now under active cO:1sideration 
of Government. The recommendations made by the Committee will be 
kept in view at the time the new Articles of Association are finalised for 
the merged Units. 

[Ministry of Tourism & Civil Aviation O.M. No.7 /45/68-Hotcls dated 
16-12-1969.J 

Recommeadadon (S. No. 14) 
The account given in paras 129-131 regarding the appoin~Dt to a 

key post in the undertakinp: and the termination of the aervicea of the in-
cumbent is distressing. It passes the comprehension of the Committee as 



20 

to how a vital appointment had been made without obtaining the sanction 
of the President in writing, as required under the Articles of Association. It 
is equally surprising as to how in the Annual Report of the Company for 
1962-63, it had bcenstated that the concurrence of the Central Government 
to the terms had been obtained. The omission of an elementary procedural 
requirement in the appointment rendered the contract null and void and 
resulted in wasteful and avoidable expenditure to the hotel. 

It is also evident from the above account that the Managing Director, 
whose services were appreciated in 1962-63, suddenly became persona non­
grata due to a clash of personalities. There is no evidence to show that the 
reasons for clashes were fully investi~ted before the Board acccl)tcd the 
resignation of the Managing Director, whose services were upto th(!t time 
acknowledgedly meritorious. 

As referred to in para 130 of the Report, Shri Sarin',s services as 
Managing Director were terminated from the 10th November, 196.3. Thr 
Annual Report for the year 1963-64, however. makes no mention of the 
termination of the appointment of Brig!. Sarin as Managing DirectQr. The 
Committee are surprised to note that no mention was made in the Annual 
Report for the year 1963-64 regarding this change in the key appointment 
of the Company. 

The ex-gratia payment of Rs. 23,386.38 maqe to the ex-Managil~ Direc-
tor, was actually not due as in the opinion of the Ministry of Law, the con-
tract was not valid. The action of the Board, in recommending the ex-gratia 
payment on the 30th December, 1965, i.e. two years after the termination of 
the services of Brig. Sarin can only be taken as a tacit admission t11at the 
action of the Management was questionable. The Committee hope that use-
ful lessons will be drawn from this to avoid such sad episolies in future. 

(Paras 129, 132--135) 

Reply of Government 

Noted. 
[Ministry of Tourism & Ovil Aviation O.M. No.7 /45/68-Hot:ls dated 

t 6-12-69.] 

RecoJlllllendation (S. No. 2%) 

The Committee feel that it hardly needs any emphasis that if hot:!iicring 
trade is to prosper and flourish in the country, there is a prime need to esta-
blish adequate number of Craft Schools to train cooks, stewards, waiters, 
bakers and other personnel. The Committee hope that the Mi~strv of 
Works Housing and Supply will take up this question with the Miv,istrv of 
Labou~ & Employment and Department of Tourism for implementation. 
(Para 173). 

Reply of Goyenunent 
Government in the Department of Food is already seized of the question 

()f establishment of adequate. number Qi Foo? Craft Centres. l!nder t~e 
Apprentices Act, t 961, it is a statutory obligation of all employers 10 spe71fi-
cd industries including the hotel industry to engage a number of apprentIces 
in deSignated trades for undergoing apprenticeship training: It bas been 
decided to utilise the facilities available at all food POlytechnICS, Food Craft 
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Centres, etc. for imparting basic trainin~ to apprentices engaged by various 
hotels and catering establishments. under the Apprentices Act. 

[Ministry of Tourism & Civil Aviation O.M. No.7 /45/68-Hotels dated 
16-12-1969.] 

Recommendation (S. No. 34t) 

The Conunittee feel that advancing of loans to a contractor ~fore he 
has made any supplies is not a healthy practice and is likely to lead to a 
criticism that a particular contractor is being unduly favoured by the manage· 
ment with financial assistance. The risk purchase loss suffered bv the hotel 
in the case of Mis. Arden Farms should serve as a sufficient warnmg to the 
management against entering into such transactions. The Committee. there-
fore, recommend that this practice may be discontinued, unless specifically 
authorised by the Board. (Para 204). 

Reply of Government 

Noted. 
[Ministry of Tourism & Civil Aviation O.M. NO.7 /45/6S-Hotels dated 

16-12-1969.J 

RecOllU1leDdation (S. No. 3%) 
The hotel industry in India is of natiot\al importance as it is oue of the 

ma.ior earners of foreign exchange. Besides, there could be no adequate 
growth of tourist traffic without an up-to-date and ftourishing hotel industry. 
A first class hotel to cater to the needs of the ever growing number of tourists 
and official delegations to the capital of India was therefore, the need of the 
hour. The establishment of a big, modern hotel. besides bringing clown the 
soaring hotel prices has introduced an element of healthy competition in the 
hotel industry. The establishlllent by Government of Ashoka Hotels Ltd., 
a five Star Deluxe Hotel in the public sector, was therefore 'il step in the 
right direction. 

A number of shortcomings have come to light in the award of the con-
tracts for the main Ashoka Hotel Buildings and the Annexe Project. the only 
redceminJ!; feature in respect of the latter appears to be the reduction of the 
sum of Rs. 2.20 lakh from the running bills of the contractors at th~ instance 
of the Minister of Works, Housing & Supply and thereby reducing ~e total 
cost of the project. 

The Ashoka Hotels Ltd., as a premier hotel has an important role to J)lay 
in keepingJ up the standards of hotel industry in India. The Com.mitt~ hope 
that the hotel management will rise to the occasion and ensure that the ser-
viCe offered by it measures up to and even excels that of not only the Indian 
hotels but also those rendered by its counterparts in foreign countries (Paras 
212--214 ). 

Reply of Government 

Noted. 
I Ministry of Tourism & Civil Aviation O.M. No. 7/45 /68-Hotels dated 

16-12-1969.] 
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Further information called for by the Committee 
The COllUllIittee nolle it with distress that the Ashoka Hotel a Five Star 

Deluxe Hotel has been relegated to a secondary position by Hotel Classifica-
tion Committee. The Committee would like to be informed as to what 
concrete steps the As-hoka Hotel management have taken to rise to the occa-
sion and to ensure that the services offered by it measures upto and even 
excels that of not only the Indian hotels but also those rendered by its counter-
.parts in the foreign countries. 

{Lok Sabha Sectt. O.M. No. 27-PU/68, dated the 5th February, 1970) 

Further reply of Government 
The classification awarded by the Hotel Classification Committee in 1963 

is still current. Under this award the Ashoka Hotel was given a Five-Star-
Deluxe classification. The new Hotel Review Committee appointed by 
Government is scheduled to visit the Ashoka Hotel in May, 1970 to award 
the claMification to the Ashoka Hotel. As stated elsewhere, vigorous efforts 
have already been made by the management in renovating the entire main 
bujlding of the hotel which is now about 14 years old. In hotels of this class 
renovation is normally taken in hand as a matter of course every 5 years or 
so. Renovation of the main building of the Ashoka Hotel therefore was 
definitely required and the results achieved by the first phaSe of the renova-
tions of the Public areas on the' first floor and the rooms on the 6th and 7th 
:ftoors have already been acclaimed. This process would be pursued till the 
remaining floors of the main building are also fully renovated. With the 
completion. of this progra.~ th~ ~. buildintt of the A~hoka H.otel.will 
compe.re WIth the best of Its kmd 10 other countries. IntensIve modificatlons 
and Illterations have also been taken in hand to centralise room service whiCh 
will ~nsure a tlniformally high standard of service ill the rooms. Mechanisa-
tion of bills, establishment of new Restaurants with distinctive decor and 
cuisine and the establishment of a mini golf club and lawn t~nnis are some 
of the other measures that are designed to provide better facilities and ser-
vices for clients and in particular foreign chents. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

27-2-70.] 



CHAPTER III 
RECOMMENDA nONS WHICH THE COMMITTEE DO NOT 

DESIRE TO PURSUE IN VIEW OF GOVERNMENT'S 
REPLIES 

RecollUllelMlation (S. No.1) 

The Committee are not satisfied with the manner in which the contract 
for the main Ashoka Hotel building was awarded. Mis. Uttam Singh Duggal 
were the lowest tenderer. According to the Chief Engineer, C.P.W.O. 
they had the capacity and resources to construct the building. The Chief. 
Engineer, C.P.W.D. was further of the opinion that as far as quality work 
was concerned it depended upon what one would like to have. The Jam 
Saheb as the Chief Promoter was authorised by the Promoters to negotiate 
and award the contract for the construction of the main Ashoka Hotel. 
The Jam Saheb was of the: view that as the company was required to 
have the building of a superior quality and aJso within the minimwn time 
it would be very unsafe to entrust the work to Mis. Uttam Singh Duggal 
& Co. The architect's opinion was aliso against them and besides this they 
had other major works in hand. Mis. Duggal & Co. were a150 difficult 
persons to handle. 

The Committee feel that a part of the work could have been assigned 
to Mis. Uttam Singh Duggal in view of the opinion of the Chief Engineer 
that it was impossible for anyone of the tenderers to complete the job to 
the required standard within tbestipulated time. 

Mis. Shah Construction Co. after having informed the Jam Sahcb on 
the 25th August, 1955 that they would undertake half the work and co-
operate with each other and leave no room for complaint, had again written 
on the 27th August, 1955 that in the interest of work it was very much 
necessary that the work be handled only by one agency and they voluntarily 
would like to withdraw from this proposal of participating in half the work. 
It would appear that Mis. Shah Construction Co. did not opt out of the 
contract but merely from the proposal of participating in half the work. 
The management have stated that ~ copy of their letter is not readily avail-
able aad the minutes of Promoters' meeting on the 29th August, 1955 re-
more or less verbatim the letter itself. It is unfortunate that such an impor-
tant letter is stated by the management to be not readily available, as it 
gives rise to the apprehension about the exact nallure of the letter. The 
Committee desire that this letter should be traced and a copy forwarded 
to the Committee. 

The Committee are not convinced with the reasons for ignoring MIs. 
Shah Construction Co. from further negotiation and awarding the contract 
to Mis. Tirath Ram Ahuja. The Committee fee] that Mis. Shah 
Construction Co. which were not prepared to do half the contract should 
not have been ignored while negotiating for the entire contract as was done 
with MIs. Tirath Ram AhuJa. 

(Paras 38-40) 
23 



24 

Reply of Government 
The Committee's first point is that a part of the work could have been 

assigned to Mis. Uttam Singh Duggal as the Chief Engineer had stated that 
no single party would be able to tackle the work alone. 

The Management of the Ashoka Hotels Ltd. have stated that the reasons 
for ignoring the tender of Mis. Uttam Singh Duggal were :-

(a) the Chief Engineer's opinion was that Mis. Uttam Singh 
Duggal had their hands full (para 26 of CPU's report); 

(b) the Architects opinion was that they could not with all their 
supervision expect much better quality of work than that pro-
duced by Mis. Uttam Singh Duggal at the Central aoard of 
Revenue building which according to the Architect was of a 
very poor quality (Para 20 of the C.P.U. report); and 

(c) Besides, Mis. Duggal were difficult persons to handle. 
(Para 38). 

Thu~ faced with the clear opinion of the Chief Engineer, C.P.W.D. and 
the Architects the Promoters could not be expected to entrust even a part 
of the work of Mis. Uttam Singh Duggal. 

2. The second point raised h with regard to the letter to Mis. Shah 
Construction Co. withdrawing from participating from half the work. 

The Management of the Hotcl have stated as follows: 
It has already been explained in Para 34 of the Report that the letter of 

MIS. Shah Construction Co. withdrawing from the proposal of participating 
in half the work is not readily available at this distance of time, over 11 
years. It is worth remembering that when these negotiations and dec.isions 
were bein~ taken in August 1955, there was hardly any secretarial assistance 
wilh the Promoters and that the Company was registered only on the 17th 
October, 1955. It is not known where the late Jam Saheb or the late Shri 
D. Chandra recorded the papers addressed to the Jam Saheb by name. The 
Management of the Hotel feel that there is no reason to apprehend that 
any substantial statement of the letter was suppressed by the late Jam 
Saheb, when he reported the matter to the Promoters. The Management 
therefore urge that the letter as reported by the Jam Sahcb be accepted as a 
faithful reproduction of the substance of the letter. The Management have 
again written to the present Jam Saheb of N avanagar to try and trace the 
letter addressed by Mis. Shah Construction Co. to the late Jam Saheb and 
the result will be intimated in due course. 

3. The third point raised is with regard to the reasons for ignoring Mis. 
Shah Construction Co. from further negotiations for the award o[ the ~ntire 
work to them. 

The Management have stated as follows :-
It is difficult to state the exact reasons as to why Shah Construction Co. 

were ignored for the entire contract. TIle reasons appear to be the unwiUing-
ness of Mis. Shah Construction Co. and their voluntary withdrawal from 
the work. It might be remembered that on 24th August. 1955. the Promoters 
authorised the Jam Saheb to conduct negotiations with Mis. Tiratb Ram 
Ahuja Private Ltd. and Mis. Shah Construction Co. and award the work to 
them at 2 per cent above the Schedule of Rates. Armed with this authority, 
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the Jam Saheb conducted the negotiation and, finding Mis. Shah Construc-
tion Co. unwilling to participate in the work, awarded the entire work to 
Mis. Tirath Ram Ahuja, performed the foundation ceremony on the 28th 
and reported to the Promotors on 29th August the action taken which was 
unanimous'ly endorsed by all the Promotors. TIle Chief Engineer whose 
advice was earlier sought was also present at this meeting and was obviously 
satisfied with the award of the work and the contractor selected for the work. 
Apart from this we cannot state with any certainty why Shah Con~truction 
Co. were not offered the full work. 

[Ministry of Tourism & Civil Aviation O.M. No. 7/45j68-Hotels 
dated 16-12-1969.] 

Recommendation (S. No.2) 
The Committee feel that the excess payment of Rs. 5 lakhs pointed out 

by the C.P.W.O., in regard to items valued at Rs. 30 lakhs by the Architect 
cannot be entirely explained away by the fact that the C.P.W.O'., and the 
Architect had different conceptions of quality and speed. In the present case 
the opinion of the country's premier engineering organisation viz., C.P.W.D .• 
with its experience and skill is entitled to greater weightagc as against that 
of the Architect who had subsequently figured in many cases of default dur-
ing construction. The Committee cannot help the conclusion that far too 
greater a reliance had been placed by the management on the Archiwct 
whost; estimates have resulted probably in the present case in a loss to the 
tune of about Rs. 4 lakhs. The Committee do not consider with equaninlity 
the exclusion of about 97 items costing nearly Rs. 50 lakhs from the rate 
contract. Every item that is excluded from the rate contract gives a loophole 
for malpractice. Having such a large number of items beyond the purview of 
the rate contract is also significant. This case appears to deserve a detailed 
enquiry with reference to the terms of the agreement with the Architect and 
the annual performance of the Architect. who had not apparently given 
satisfaction to the management. (Para 47). 

Reply of Goftl'lUllellt 

The Management of the Ashoka Hotel have stated as follows ;-

The work relating to the construction of the Ashoka Hotel was complet~d 
by about March 1957 and the Architects began demanding the settlement 
of their fees. But as the final bills of all the contractors were not paid, no 
action was taken for a long time on finalising the fee dues of the Architects. 
Having waited tiII September, 1959 the ArchiU!Cts issued a notice to the 
Mana~ement threatening to take legal steps to recover their dues. This was 
fonowed by a letter of 5th February, 1960. To this a reply was sent on 12th 
February, 1960 to the effect that the matter would be decided at a meeting 
to be held shortly. The matter was examined by a Committee of Directors 
on 29-4-60 when it was decided that a full report on the claim of Mr. Doctor, 
the Architect, should be prepared and also a brief, in ca!:e the matter had to 
go before Arbitration. 

The material so prepared was considered at a Committee meeting on 
26·8-60 when it was decided to appoint a sub-<:ommittee to negotiate with 
the Architect in ordet: to narrow down the differences and to submit their 
recommendation to the Board of Directors. 

1-25LSS/71 
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While this examination was going on Mr. Doctor again issued a notice on 
12th December, 1960 calling upon the Management to refer the matter to 
arbilration. After examining this letter it was decided to have a sub-
committee to negotiate with Mr. Doctor for a; settlement. Finally a meeting 
was beJd with the Architects on 18-2-67 and the claim of the Architect was 
examined in detail. The total claim of the Architect of Rs. 5,04,368 was 
checked and corrected to Rs. 4,92,299 and against this the final fee, to be 
paid was settled at Rs. 4,40,000 only. Of this, a sum of Rs. 3 lakbs bad 
already been paid earlier, so that the balance due to thi! Architect was 
Rs. 1,40,000 only. The faults noted for which the reduction was made 
were :-

(i) Excessive Rates and quantities in several items were allowed 
to the contractor. 

(ii) Defective Egg Crate Lights. 
(iii) Brick work in Viaduct had to be dismantled after construction. 
(iv) Cost of modifications to expansion joints executed defective. 
(v) Two Pin Plugs were provided in place of three Pin Plugs 

throughout which had to be changed. 
(vi) Defective size of Union Locks ordered by the Architect. 

(vii) The hot water system had to be re-designed by another expert. 
(viii) The Lifts provided are of obsolete quality. 

(ix) A large crack has developed in Servants Quarters. 
(x) Food smells in the Hotel. 

The above decision of the Sub-Committee was considered by the Com-
mittee of Directors at its meeting held on 27th February, 1961 when the 
following decision of the Sub-Committee was considered :-

"that the claim of Shri B. E. Doctor pertaining to his professional 
fee in connection with the construction of the hotel be settled 
finally by paying a further sum of Rs. 1,40,000 (Rupees one 
lakh and forty thousand only) to the Architect. In offering this 
compromise, the Committee have taken into account the faults, 
the speed of construction. the fees admissible in such cas~. the 
contract with the Architect and other relevant consideration. 
In all the circumstances of the case the compromise was in the 
best interest of the Hotel and should be accepted." 

The Committee of Directors' accepted the above recommendation and 
-after the approval of the Board, the payment was made to the Architect. 

It will be seen from the above that all the points on which Mr. Doctor 
had not given satisfaction to the Management, including the question of 
excess payment pointed out by the C.P.W.D. had been fullv and carefully 
examined in aU aspects and a compromise reached. It would not appear to 
be prudent now to reopen the issue after a lapse of 7 years. 
[MiniStry of Tourism " Civil Aviation a.M. No. 7/45/68-Hotels 

dated 16-12-1969.] 

Recommendation (S. No.3) 
The Committee are distressed to note that the extra payment of 

Rs. ] ,21.322 for height factor is explained due to the fact that the original 
intention at the time of placing the contract was to build the hotel up to 4 
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Boors only. It is beyond comprehension as to how the line plan an important 
document attached to the tender notice, showing that the building would be 
upto the 6 fioors is tried to be superseded in favour of the Cbntractor by 
saying that the intention was to build only upto the 4th floor. it is. a sad 
commentary on the laxity exhibited by the management in so far as the 
words 'entire job', 'entire structure', and 'remaining work' have not been 
defmed in the contract. Such lose ness in the wording of the contract has 
resulted in avoidable over payment to the contractor. The method of award-
ing the contract for the construction of the Ashoka Hotel and the extra 
payments made demonstrate that the project had not been promoted in 
accordance with the principles of financial prudcnce. (Para 52) 

Reply of Government 

The Management of the Hotel have stated as follows:-

It was explained to the Committee, vide paragraphs 49 & 51 of the 
c.P.U's report that the Ministry of Law who had been consulted in the 
matter had advised that the contract was for 4 storeys and if the manage-
ment had to go upto 6 storeys they would have to pay for the height factor. 
Subsequently, it was also eltplained to the Committee that the contractor 
went into arbitration on the settlement of the final bill. The Ashoka Hotel 
management took the opportunity of the arbitration to prefcr the claim of 
the payment of Rs. 1,21,322 for height factor against the contractor as an 
inadmissible payment even though the Law Ministry's opinion was to the 
'COntrary. The Arbitratory before giving his award, took into account the 
claims of the Hotel and as the full claim of the contractor was not admitted 
by the Arbitrator, it would not be correct to say that the full payment of 
Rs. 1,21,322 due to height factor was actually paid to the contractor. 

The letter of award of work to the contractor was evidently drawn up 
by the late Jam Saheb himself and it is difficult for the present management 
to comment on the language used in the letter. 

{Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels 
dated 18-12-1969.] 

Recommeoclltlon (S. No. 18) 

The Committee are not in a position to comment whether the two restau-
I'ants Rouge-et-Noir and Bar-e-Kabab are running profitably in addition to 
providing customer's satisfaction. It is necessary that proforma accounts 
should be maintained regarding the in-puts, out-puts and sale, separately 
in the two Restaurants', in whieh case it will be possible to control their 
working from the point of view of economy and efficiency. The Committee 
also hope that due regard will be paid to providing variety of menu in the 
restaurants and also to slightly toning down of prices of popular varieties. 
which may result in increased popularity. (Para. 157). 

Reply of Government 

Noted. 

IMinistry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels 
dated 16-]2-1969.) 
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Further information called for by the Committee 

The Gov~rnment have simply noted the recommendation. It may he-
made clear whether the two restaurants Rouge-et-Noir and Bar-e-Kabab are 
running profitably and whether proforma regarding the in-puts, out-puts and 
sales separately in the two restaurants from the year 1968-69 onwards and 
if so what trends do these indicate. 
[Lok Sabha Sectt. O.M. No. 27·PU/68, dated the 5th February, 1970.1. 

Further reply of Govemment 
'The Ashoka Hotels Ltd. have stated that they have since appointed a 

Cost Accountant who has been entrusted with the task of examining the 
introduction of proforma accounts for the two Restaurants viz., Rouge-et-
Noir and Bar-e-Kabab separately and also to determine the extent of the 
financial justification for the running of these two Restaurants. At present 
sales in these two Restaurants are being booked separately and from 
1-4-1969 to 31-12-1969 these were as follows:-

For the period from 1-4-1969 to 31-12-1969: 
(a) Bar-e-Kabab-Rs. 73,032.85 
(b) Bouge-et-Noir-Rs. 2.20,957.75 

Sales were not booked separately prior to this period. 
lMinistry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotcls. 

dated 27-2-1970.] , 

Recommendation (S. No. 10) 
The Committee feel that lack of proper training facilities is an important 

factor contributing to the disproportionate ratio existing between staff and 
bed capacity in Indian hotels as well as in the Ashoka Hotels Ltd. They 
fail to understand as to why the management has not been able to train the 
staff after years of establishment of the hotel. They would urge that the 
hotel management should take adequate steps to train its staff by in-service 
training. 'The Committee hope that efforts will be made to bring the bed t~ 
staff ratio nearer to 1 : 1 in due course. (Para 165). 

Reply of Government 
Arrangements exist for in-service training of hotel staff but steps arc 

being taken to improve the training fucilities and also to bring down the staff 
ratio in relation to bed. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotcls. 

dated 16-12-1969.] 

Further infonnation called for by the Committee 
Although the Government has accepted this recommendation, the 

Committee would, however, like to be informed as to what arrangements 
exist in the hotel for in service training of the hotel staff and how far the 
ratio of staff in relation to bed capacity has come down in the case of 
Ashoka Hotel. Detailed and comprehensive note may be furnished to the 
C(lmmitk~. 

[Lok Sabha Seett. O.M. No. 27-PU/68, dated the 5th February, 19701 
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Further reply of GQ,erameill 

The mana8Cment of the Hotel have stated as follows:-

"Considerable attention is being paid to continuously provide 
training facilities for our employees. Some of the high-lights of 
the training imparted during the current financial year are 
briefly mentioned below:-

We have an Executive Chd a French national, who under the 
terms of his employment, is required to provide tr,lIioing to 
all staff working in the Kitchens. It may be mentioned that 
he has been an Ins~ctor in the Institute of Hotel manage-
ment and Catering. The services of a Lecturer from the 
Highbury College, Portsmouth, U.K., were secured during 
1969 for a period of 3 months to impart training to 
selected employees in the fields of Cooking, Wniting, Bar-
tending and Stewardship. Considerable benefit was derived 
from this venture. An effort was also made during 1969 to 

. revive sophisticated modes of Indian Classical Cooking and 
an expert was employed for a period of two months with 
a view to standardise old Indian recipes. Vacancies have 
been secured in the Institute of Hotel Management and 
Catering for Reception, Reservation and Book-keeping 
courses for our employees. An Executive Housck~per has 
been appointed to improve standards of housek~· in 
the hotel and to evolve drills for working in the bouse-
keeping department. A team of 15 to 20 employees is being 
deputed to Expo-'70 to be held in Osaka, Japan to manage 
Ithe Asoka Restaurant at the Indian Pavilion being coos-
tructed in Osaka. It is anticipated that this batch of our 
employees will gain valuable experience of catering Lo 
foreign tourists and they would acquire appreciable skills 
and labour saving U'chniqucs during thcir stay in Japan 
durin~ the next 9 months or so. It is visualised that an 
intenslVe training programme will be taken in hand in the 
coming lean season i.e. summer of 1970 which would 
cover a wide range of employees. 

At present the staff strength of Ashoka Hotel is 139R, for a bed 
capacity of 800. The present staff to bed ratio therefore 
works out to t. 75 : 1 which compares favourably with the 
aU India average of 2.5 : 1 (vide para 29 of the 19th 
report of the Estimates Committee 1960-61), Although 
constant effort will always be made to reduce the staff to 
bed ratio currently obtaining in the hotel. the Committee 
would appreciate that retrenchment of staff j" neither 
practicable nor is it desirable in the light of the aims and 
objectives of the Public Sector as a whole. In this connec-
tion. it may also be stated that the staft' to bed ratio of the 
Ashoka Hotel has already come down from its earlier 
figure of 3.1: 1 to its present figure of 1.75: 1" 

tMinlstry of Tourism & CIvil Aviation O.M. No. 7/45 i68-Hotels 
dated 27-2-1970.1 
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Recommendation (S. No. 21) 

The Co~ttee n'?t~. in this .connection that the expenditure on the 
board ~d lodgmg facilitIes proVIded by the hotel to its employees including 
the servIce. of ~a,. has been pro~essively in~reasjng from year to year. In 
the Comauttee s VIew the expenditure on thIS account is on the high side. 
They are, however, not aware of the expenditure incurred by other leading 
hotels on this account. The Committee would, therefore, urge that the hotel 
should' compare their expenditure on stich facilites with other hotels and 
follow a pattern in this matter which conforms with other leading hotels. 
(Para 167). 

Reply of Government 

Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels 
dated 16-12-1969.] 

Further information c:alled for by the Committee 

It is not clear as to how far the board and lodging facilities provided 
by the hotel to its employees including the service of tea etc. has come down 
during the years 1968-69 and 1969·70. An upto-date statement may be 
furnished to the Committee. A comprehensive statement showing as to how 
far the expenditure on Ashoka Hotel on such facilities compared with other 
leading hotels may also be furnished. 

[Lok Sabha Sectt. O.M. No. 27·PU/68, dated the 5th February, 1970} 

Further reply of Government 

The management of the Hotel have stated as follows :-

The question of the perquisites that were to be allowed to operational 
staff in the hotel was considered at length by the Staff and Finance Com-
mittee of Directors in November, 1968. It was then decided by the said 
Committee that the manager should be allowed free board and lodgi~g under 
the terms of his contract. This has since been modified to payment of rent 
as applicable under the rules to the new Manager since appointed. He is 
also not permitted to have free board but is allowed free meals whilst on 
duty. In addition to the Manager, thc Executive Housekeeper is permitted to 
reside on the premises and is allowed free meals whilst on duty. Further, the 
following officers are permitted free meals on duty:-

(a) Duty Manager (Accommodation). 
(b) Deputy Manager (Food and Beverage). 
(c) Assistant Managers (Restaurants). 
(d) Assistant Manager (Public Relations). 

Subordinate staff who are entitled to meal allowance in terms of the 
Wage Board's recommendations forego their meal allowance or part thereof 
if they avail of the facility of free meals. Grant of food facilities to subordi-
nates is thet"efore governed entirely by the recommendations of the Wage 
Board. 
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It will be appreciated that the facilities permitted to otlicers and staff are 
provided largely in the interest of the company. In the Hotel Industry, such 
privileges are common and although it has not been possible to obtain 
authenticated information on this subject from other leading hot~ls, the 
facilities provided by the . Ashoka Hotel cannot be regarded as high or 
extravagant. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels 

dated 27-2-1970.] 

Recommendation (S. No. 23) 
The Committee were glad to be assured that there was complete unani-

mity between the management and workers of the hotel in the matter of tip-
ping and that distribution of service charges was being done in consultation 
with the workers. It was particularly satisfying to note that 93 per cent to 
96 per cent of the service charges were being distributed amongst its 
employees. The Committee would also expect the management to enforce 
the 'no tipping rule' amongst its employees more vigorously to avoid any 
cause for complaint from its customers. (Para 178.) 

Reply of Government 

Noted. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels 

dated 16-12-1969.] 

Further information adIed for by the Committee 
The Committee were assured that there was complete unanimity bet-

ween the management and the workers in the matter of tipping. Instances, 
however, come to the notice where non-tipping rules is not being observed 
amongst the employees. The concrete steps taken by the management in this 
regard may be furnished to the Committee. 
[Lok Sabha Secu. O.M. No. 27-PU/68, dated the 5th February, 19701 

Farther reply of Government 
The Management of the Hotel have stated that althoush unanimity does 

exist between the management and the workers in the matter of tipping it 
cannot be guaranteed that the rules will not be violted at all. Such instances 
are however uncommon and where violation of a rule does come to notice 
and is substantiated after due enquiry, disciplinary action is invariably 
initiated against the defaulting employee. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

27-12-t970.J 

Recommendation <s. No. 24) 

Labour unrest and strained labour-management relations are a problem 
with which many public undertakings are afHicted. In Committee s view 
cordial relations between the workers and management are therefore, of 
paramount importance. The Committee would, therefore urge both the 
employer and the employees to recognise their mutual rights and duties, and 
work in harmony for the efficient working of the hotel. (Para 181). 



Reply of Govel'lUllellt 

Noted. 

(Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, 
dated 16-12-1969.) 

Furtber information called for by the Committee 
Although the Government have noted down the recommendation, they 

have not indicated the concrete steps taken in this regard. From the press 
rcporl~ appearing in the press, it is seen that the Labour unrest is again rais-
ing its head in the hotel. A comprehensive note indicating the Labour-
management relations may be furnished to the Committee. 
[Lok Sabha Secrctariet O.M. No. 27-PU/68, dated the 5th February, 1970.] 

Farther reply of Government 

Thc management of the Hotel is conscious of the fact that for efficient 
running of the hotel, cordial relations should exist between the management 
and the workers. In this connection, it may be mentioned that the pay scales 
of employees have been recently enhanCed even, where necesary beyond 
the recommendations of the Wage Board. For the same reason, concrete 
steps are being taken to improve Labour Welfare and discipline. It may be 
mentioned that management staff relations is an evolutionary process and 
there can never be a full-stop to the generation of demands by the workers 
and/ or the satisfaction of these demands by die management. 
fMinistry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotcls, 

dated 27-2-1970:1 

Recommendation (S. No. 28) 

The Committee are Dot aware as to what action has been taken so far 
in respect of the shortages of linen, uniforms etc. to the extent of 
Rs. 20,234.62 pointed out by the Company Auditors. The Committee hope 
that responsibility will be fixed on the individuals responsible for the 
shortages and the amount recovered from them. The Committee also trust 
that the procedure in regard to custody and periodical verification of stores 
will be tightened up. (Para 198). 

Reply of Government 

The shortages mentioned in the Government Auditors' Inspection 
Reports were written off in January. 1968. In a big hotel like Ashoka Hotel 
where a large number of items of linen arc changed daily. moved from place 
to place and sent to laundry, and where staff work in different shifts, such 
los&cs cannot altogether be avoided. It is not, therefore. possible to fix 
individual responsibility. However, the custody and periodical verification of 
stores bas been tightened up so as to minimise the loss on this score. 

{Minisfry of Tourism & Civil Aviation O.M. No. 7/45168-Hotels. 
dated 16-12-1969.] 
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Further informatioD c:aIIed for by the Committee 

The result of physical verification which was now being conducted after 
every six months, may be indicated for the years 1967-68, 1968-69 and it 
may be indicated as to how far the losses due to shortages of linen uniforms 
have come down as a result of various measures taken to !ighten pilfcra~es. 
[Lok Sabha Sectt. O.M. No. 27-PU/68, dated the 5th February, 1970.] 

Further reply of Government 
The amount of linent and uniforms written off during the years 1967-68 

and 1968-69 are shown below:-
1967-68-Rs. 23,292.00 
t 968-69-Nil. 

[Ministry of Toursim & Civil Aviation O.M. 

Recommendation (s. No. 31) 

No. 7/45 /68-Hotels, 
dated 27-2-1970.] 

The Committee are not convinced with the explanation given by the 
management for renewing licence on the basis of negotiations with the 
existing licensee instead of going in for fresh tenders. The licence fees being 
considerable, there should be no insuperable objection for the manqement 
to go in foi' open tenders after every 3 years and secure attractive offers of 
which there should be plenty, considering the location and importanc~ of the 
hotel. 

The Committee urgle that the position in this respect may be reviewed 
and suitable action may be taken to put the matter on u firm footing to 
augment the resources of the hotel by giving licence to reputable parties on 
tlle basis of open tender. In addition to the licence fee of Rs. 15,000 the 
hotel is taking three air tickets from Delhi to London from Air India. 

The Committee are not aware of the reasons for arrangement of getting 
3 single tickets from the Air-India. The arrangement appears to be unusual. 
(Paras 210-211). 

Reply of Government 

The practice of calling for open· tenders except for the allotment of 
shops etc. to public sector undertakings has been introduced. As regards 
Air India, the Corporation chose to give 3 free economy class air tickets 
to Ashoka Hotel from Delhi to London in lieu of increased licence fee. 
These tickets are being utilised by officials of the Hotel for going abroad for 
business or training. 
[Ministry of Tourism and Civil Aviation O.M. No.7 /45168-Hotels. dated 

16-12-1969.1 

Fnrther information called for by the Committee 
The Committee would like to be furnished with the names of officers 

with their designations who have availed of these Air tickets for Air India, 
for business or training. The exact bUlliness and training and the duration 
of stay may be clearly indicated. 

fLok Sabha Sect!. O.M. No. 27-PU/68, date~ the 5th February, 1970.1 



34 

Furtber reply of Government 
The following officers availed of free air tickets of Air India for the 

nature of duty performed by them overseas as shown against each :--

Name Date Place visited Purpose -----------------
S/Shri N. L. Badhwar 17-3-66 Frankfurt Training 

Maitred' Hotel 10 
7-1-67 

Shri S. Fernandes 17-3-66 " (Chef) to 
2-3-67 

Shri S. T. Vardarajan 
Shri S. T. Vardarajan 12-9-66 Hawaii Hotel Management course at 

Dy. Manager to 
28-12-67 

East-West Centre, Hawaii. 

Shri G. V~hese 20-4-.66 Around the To attend PATA Conference at 
Manager to world Seattle, U. S. A. and study lour 

2-6-67 of Europe. 
Shri Vishwanath, 4-.3-68 Hawaii Ho~1 Management Course at 

Asstt. Manager to East·West Centre, Hawaii, 
)·7-68 

Shri M. S. Sundara," . 25·1-69 Bangkok/ To attend PATA Conference at 
Manaalng Director to Tokyo . Banskok . and study tour to 

9-2-69 Tokyo and Hons Kong. 

[Ministry of Tourism and Civil Aviation O.M. No. 7/4S/68-Hotels, dated 
16-12-69.1 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITIEE 

RecommendadoD (S. No.5) 

The Committee have carefully gone into the question of the award of 
the contract for Ashoka Hotels Ltdo's Annexe Project to M/s. Tirath Ram 
Ahuja, who was also the contractor entrusted with the construction of the 
main building. The primary purpose of expediting the project was the 
provision of additional accommodation for the delegates and the convention 
hall for the UNCT AD Conference which was scheduled to commence on 
the 1st February, 1968 and a sense of urgency appears to have motivated 
all actions in pursuance of this object. Whatever be the compelling nature-
of the urgency, the following features stand out rather conspicuously while 
reviewing the whole course of finalisation of the contract :-

(i) The decision of the Board for inviting limited tenders was based 
on the note recorded by the Secretary, Ministry of Works, Hous-
ing ~ Urban Development (Shri Prem Krishan) wherein he had 
directed that "for the main construction work, limited tenders 
may be called and the work awarded to the lowest tenderer, or 
if he is not suitable, by negotiation with· the lowest suitable 
tenderer". The Committee failed to understand the considera-
tions that prevailed with the Secretary of the Ministry to direct 
the hotel management to invite limited tenders. Normally f(]l" 
such a huge con,tract an open advertised tender should have been 
resorted to. The limited tender narrowed down the field of 
offers and precluded the management from the finding better and 
cheaper contractors. 

(H) The Committee regret to note that during evidence they were 
told by the Managing Director of the hotel that limited tenders 
for the construction of the· Annexe were invited in pursuance of 
resolution of the Board of Directors. They had asked the 
management to substantiate the statement with the minutes of 
the Board meeting where this resolution was passed. The 
management has failed to produce the relevant minutes showing 
Board's prior approval to the calling of limited tenders. 'llte 
Committee regret to observe that the management of the Ashoka 
Hotels Ltd. did not give correct facts to the Committee in this 
regard. 

(iii) The initial decision was to invite tenders only from contractors 
in a severely restricted list of 14, which was later expanded to 
24 at the suggestion of Ioint Secretary, Ministry of Finance to 
make the tenders more competitive. In such cases open tenders 
should have been called instead of restricted tenders. Calling 
of restricted tenders gives rise to mis-apprehensions. 

35 
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(iv) It is a matter of surprise that the invitations for tenders were 
sent by the Architect to a selected few contractors under Certi-
ficate of Posting and not by registered post as was stated to 
the Committee by the Secretary. Ministry of Works, Housing & 
Supply, during his evidence. Only tenders from five persons 
were received out of 24 persons to whom notices inviting tenders 
were said to have been sent under Certificate of Posting. 

(v) Although the tender of MI s. Uttam Singh Duggal was the lowest 
and in ordinary course they should have been given the con-
tract, it was not awarded to them since their performance 
according to the management was not up to the mark. There 
were also adverse remarks against them by the Estimates Com-
mittee (Second Lok Sabha) para 79, which were brought to 
the notice of the Committee by the Secretary of the Minis-
try. 

The Committee are sorry to note that in spite of the fact that the 
Government was in the know of this report no action was taken 
to black-list thiS firm while on the other hand four major con-
tracts totalling about Rs. 2.9 crores were awarded to them by 
the Government since 1962 (vide Annexure XIII). 

(vi) It is seen that out of 24 firms to whom the Architect sent the 
invitation to tender only six purchased the tender forms and 
out of these only 5 submitted their tenders on the due date for 
the construction of the Annexe Project of the Ashoka Hotels. 
The fears of the management that persons might not come for-
ward with tenders if Mis. Tirath Ram Ahuja was awarded the 
excavation work appear to have come true. 

The Committee feel that the Ministry and the management of the 
Hotel have acted wrongly by granting Mis. Tirath Ram Ahuja 
the excavation work at a cost of Rs. 2 lakhs for the Anncxe 
Project before calling for tenders for the construction of the 
Annexe. From this it appears that the issue had been pre-
judged. 

(vii) It is pity that in a contract of such magnitude. tcnders were 
invited in the absence of full specifications and drawings. des-
pite the high fees given to the Architect. The detailll for the 
RCC item in the Revolving Tower Restaurant above the 3rd 
floor. were not indicated on the plea that the height of the 
tower was under negotiation with the. Civil Aviation authorities. 
It ill surprising that in a project invCf;ted with such urgency this 
matter could not be expeditiou<;!y lIcttled with another Govern-
ment dep~rtmcnt. The contract for the air-conditioning plant 
was also meomolcte. Vagueness in defining the obligations of 
the contractors has rendered unrealistic the allsessment of the 
various tenders ofl'cred by the contractors. 

(viii) The incomplete tcnder.l of M/!'i. Tirath Ram Ahuia and the 
subsequent recommendations of the Architect and the decision 
of the manaJtement to overlook the defects may !'iuggest thE' 
intention of favouring this particular contractor. The' urgency 
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of the projCj;t was given as a reason by the management for 
not following the normal principles observed in competitive ten-
ders. 

(ix) In the case of the contract for the Annexe the tender of Mis. 
Tirath Ram Ahuja did not include the R.C.C. work above the 
3rd floor levelior the sky restaurant. The management have 
stated that the rates of items of works not quoted by M.ls. 
Tirath Ram Ahuja can be derived from the rates tendered by 
them in accordance with the provisions in the eon tract for 
deriving rates for extra and deviated items of works. 

In the case of construction of the main building it has been observed 
that about 97 items costing nearly Rs. 50 lakhs had been exclud-
ed from the rate contract. The Committee hope that a repeti-
tion of the same- state of affairs does not occur in the case of the 
contract for the Annexe Project. 

(x) It is interesting to note that despite the sense of urgency which 
has characterised this project, the hotel has been able to pro-
vide accommodation to only 271 visitors connected with the 
UNCTAD Conference. When lack of occupation of hotcl 
rooms was pointed out to the management it was explained that 
the Annexe Project was not intended for UNCT AD alone, but 
for promoting more tourist traffic. If promotion of morc tourist 
traffic was the main objective, planning could have been under-
taken well in advance and the irregularities ensuing from hand-
lin~ a rush job could have been avoided. 

(xi) It is significant to note that for the construction of the mail, 
hotel building also, the contract was given to Mis. Tirath Ram 
Ahuja who even then was the second lowest tenderer and due 
to vague provisions in the contract he had to be paid a largl' 
sum on account of extra height factor, which was not envistlgcd 
in the original contract vide paras 47-51. 

The Committee recommend that the role of the Architects and the 
actions of the managt!ment in awarding the contract of the 
Annexe to Mis. Tirath Ram Ahuja who was also awa;rded the 
contract for the construction of the main bw1ding. calls for fur-
ther probe by the Government regarding the irregularities in the 
deal. (Paras 91-92). 

Reply of Govermnent 
The Committee on Public Undertakings recommended that "the role of 

the Architects and the actions of the management in awarding the contract of 
the Annexe to Mis. Tirath Ram Ahuja who was also awarded the contract 
for the construction of the main building, cals for further probe by the Gov-
ernment regarding the irregularities in the deal". The matter was considered 
by the Board of Directors of the Ashoka Hotels which infonned the Govern-
ment that it would welcome Government looking, as expeditiously as possi-
ble, into the matter of award of the contract for the Annexe Project as recom-
meuded by the Committee on Public Undertakings. The Government of 
India in the former Ministry of Works, Housing &. SuppJy (Department of 
Works &. Housing) accordingly set up an Inquiry Committee in June, 1968 
with reference to paras 88 and 89 (paras 91-92 in the printed copy) of the 



Report of the Committee on Public Undertakings to carry out the desired 
,probe. This Committee consisted of the following :-

1. Shri S. Chakravarti, Secretary, Ministry of Transport ~lI1d Shipping. 
2. Shri N. Sahgal, Additional Secretary to the Cabinet. 
3. Shri G. A. Narasimha Rao, Chairman, Central Water and Power 

Commission. 
2. The above Inquiry Committee hus since submitted its report to Gov-

.ernment. Their findings and the Government's decisions thereon, arc given 
below;-

(a) 

(b) 

Role of Architects: The Committee have observed that the 
assessment made by the architects regarding th~ relative merits 
of the two lowest tenderers (Messrs Uttam Singh Duggal & Co. 
Private Ltd.) and (Messrs Tirath Ram Ahuja Private Ltd.) was 
not sufficiently comprehensive and objective; and that on a de-
tailed cQnsideration of the matter, the Committee were left with 
the impression that the architects, Messrs Chowdhury and Guizar 
Singh w<!re from the beginning keen on having M/s. Tirath Ram 
Ahuja Private Ltd. as contractors for this work. 
ActiollS of the managemel1t: The Committee have observed that 
the name oft Mis. Uttam Singh Duggal & Co. Privat~ Ltd., did 
not figure in the select list of 24 contractors furnished by Gov-
erpment to Ashoka Hotels Ltd. for inviting tenders for the 
Annexe Project, and that the Hotels would have ~n .iustified in 
not agreeing to the su~uent addition of this firm to the select 
list sinCe they felt that this firm was not suitable !or the type of 
work to be done. Having, however, later agreed, even though 
reluctantly, to this addition. the rejection of the tender of trus 
finn, which was the lowest, was procedurally incorrect. Taking 
all the circUllllStanoes into account. however, the Committee 
have come to the conclusion that, in spite of the procedural 
frailities, the action of the Board of Directors in preferring the 
second lowest tenderer was understandable in view of their 
doubts regarding the capability of the lowest tenderer. 

3. Government have accepted the findings of the Committee and have 
decided that since the Committee's report does not attach any blame.to any 
particular officer or Director of the Ashoka Hotels Ltd., no further actiOn on 
the part of Government is called for in the matter. The Government has fur-
ther noted that the findings of the Committee have been communicated to the 
management of the Ashoka Hote1.;, Ltd. who have since dispensed with the 
services of the architects in question. 
{Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

16-12-69.] 
Further infonnalion called for by the Committee 

The Government have not cared to reply individual items listed in paras 
91-92 [item No. (i) and (xi)]. The Committee, would therefore, very much 
appreciate that each and every item listed above is replied individually and 
mmprehemively. Five copies of Inquiry Committee Report may also be 
furnished for use of the Committee. The question as to whether any blame 
was to be attached to any particular officer or Director otfi the A~hoka Hotefs. 
was to be determined by the Inquiry Committee appointed by Government 
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in the hght of the irregularities pointed out by the Committee on Public 
Undertakmgs in paras 91-92 of their 13th Re~rt. The Committee on 
Public Undertakings would, therefore, like to be mformed of the consid~red 
views of Government in the matter. 
lLok Sahha Secretariat O.M. No. 27-PU,. 68, dated the 5th February, 1970.] 

Further reply of Govemment 
Five copies of the report of tht: Ashoka Hotel Annexc Inquiry Commit­

tee Brc enclosed (Appendix 1), It will be observed that the Inquiry Com-
mittee had gone into the various points raised by the Committee on Public 
Undertakings in paras 91 and 92 of the Report. As the Committee was in-
formed earlier, Government have accepted the findings of the Committee 
and have decided that since the Committee's Report does not attach any 
blame to any particular officer or Director of the Ashoka Hotels Ltd., no 
further action on the part of the Government is called for in the matter. 
Also, the Ashoka Hotels Limited had dispensed with the services of the 
architects who had been adversely commented upon both by the Committee 
on Public Undertakings and the Inquiry Committee. 
[Ministry of Tourism & Civil Aviation O.M. No, 7/45/68-Hotels, dated 

27-2-1970.] 
Comments of the Committee 

Please see paras 1 to 1.6 of Chapter I. 
Recommendation (S. No.6) 

It is seen that the original estimates of. Rs. 2.39 crores have been in-
creased to Rs. 2.49 crores during a review by the management, while the 
final estimates were still awaited from the Architects. This implies that the 
estimates will considerably deviate from the original estimates. Wide varia-
tions between the estimated glSt and actual expenditure has become a com-
mon feature in the public sector projects and the Committee have criticised 
this aspect in their earlier reports. If estill18.te9 are framed with care, the 
actual pedormance should not be wide off the estimates. The Committee 
would watch with interest as to how in the case of the Annexe Project of the 
hotel the actual cost compares with estimated cost. (Para 96). 

Reply of Government 
The management of the Ashoka Hotel haiS since decided not to proc::ed 

with the completion of the revolving .tower. In view of this, it will not be 
realistic to draw any comparison between the original estimated expenditure 
and the expenditure incurred so far on the Annexe Project. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

16-12-1969.] 
Farther infOrmaPOR caDed for by the Committee 

The Committee note that the Ashoka Hotel management had taken up 
an expansion project of the Hotel at an estimated cost of approximately 
2.39 crores. The project when fully completed was to provide the following 
facilities :-

(i) 300 additional beds; 
(ii) two speciality restaurants including a Revolving Tower 

Restaurant; 
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(ili.) a banquet-cum.convention Hall; 
(iv) a modem kitchen and a laundry with other equipment. 

The Annexc and the banqueH:um-convention hall have been completed, 
but the entire project including the Revolving Tower Restaurant was to be 
completed by the 31 5t J ul)" 1968. To the utter surprise of the. Commi!1ec. 
the Ashoka Hotel Management have now stated that they have smce decided 
not to proceed with the completion of the revolving tower. The Committee 
would, therefore, like to be furnished with a comprehensive note as to whal 
were the factors which prompted the Ashoka Hotels management to go in 
tor the Revolving Tower Restaurant; what was the total cost involved in 
the Revolving Tower Restaurant Project and how much total amount has been 
spent on this project so far. Who were the persons responsible for conceiv-
ing this project and whether any responsibility has been fixed upon the 
officers who were responsible for conceiving this project and then leaving 
it half way through. as being unpracticable? What is the total infructuous 
ex.penditure incurred on this project and what is being done to utiHse or dis-
po,.;c of the revolving tower mechanism and what is its total value. 

(a) What was the total estimated cost of thc Anncxc Project? 
(b) What has been its fi.nal cost after its completion? 
(c) How much it has exceeded 110m the original estimates of Rs. 2.39 

crores? 
[Lok Sabha Secretariat O.M. No, 27-PU/68, dated the 5th February, 1970]. 

Further reply of Govemment 
In a number of countries, hotels have built revolving restaurants on tOp 

of hotel buildings or on high towers and these have been a great tourist attrac-
tion. In India there is no revolving restaurant at present although it is 
unda-stood that one is contemplated in Bombay. It was. therefore. felt that 
before l¥Iyone else built a revolving restaurant. and as hotels are vying with 
each other to provide more and modem facilities, there should be one in 
the public sector and it may be built alongwith the extension of the Ashoka 
Hotel. 

As a tourist aUraction the restaurant would help earn mOTe fureign 
exchange. 

With this object in view. the, Board of Directors of Ashoka Hotels Limited 
decided in 1967 to construct a Revolving Tower Restaurcmt. It was origi-
nally intended that the height of the Tower would be 150 feet with II floor!;, 
Before the UNCT AD Conference began. the Tower was completed upto 
the third storey level Hnd the work was stopped thereafter, on the basis that 
the work could be resumed after the UNCTAD Conference. Subsequently, 
the Architect sugp;ested that the height of 150 feet initially planned would 
prove inadequate, inasmuch as, with that height, the Tower would be on a 
levefWith the main building of the Hotel itself. 

Alter successive change5 in the plans of the Architects, a height of 227 
f~t was agreed upon. Clearance of the Civil Aviation Department to the 
proposed height was also obtained. In the meanwhile, the Committee on 
Public Undc.rtakinl!lS had submitted their report on the wolking of the Ashoka 
Hotels Ltd.. in which they had adversely commented on tbe role of the 
Architects and the action of the management in awarding the contract for 
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the Annexe to Mis. Tirath Ranil Ahuja Private Ltd., in preference to the 
lowest tenderer, namely Uttam Singh Duggal & Co. 

Since Government had set up an Inql,liry Committee to go into the. whole 
matter, the management of Ashoka Hotel decided not to proceed with the 
completion of lb. e R. evolving Tower Restaurant and to await the findings of 
the 'Inquiry Con'nnittee. After the findings of the Inquiry Committee became 
available; they were communicated to the Ashoka Hotels Ltd. The Board 
of Ml\nag~ment of the Ashoka Hotels Ltd. at its Dleeting held on 17th June, 
1-969 Tcsolved that the construction of the Tower should be suspended for 
(be present and that this question could be reviewed later. The Board of 
Asho,ka Hotels. have now decided not to proceed further with the work. 
The main reasons for suspending the work on the Tower are :-

(1) Against a total estimated expenditure of Rs. 47.71 lakbs as now 
envisaged, the Res~urant when completed is unlikely to pay its 
way. 

(2) The Dlanagement have embarked on a scheme of major renova-
tions. 

No renovation has taken place since inception of the Hot~l, J 3 years 
ago. The first phase of renovatipn isexp,-'(!~ld to cost about 
Rs. 50 lakhs. As between the need for renovation and the 
desirability of constructing a Revolving Tower. the management 
feel that the work of renovation is more important. 

The original estimated expenditure was Rs. 25 lakhs for a height of 150 
feet. The revised estimated cost on the basi~ of 227 feet is Rs. 47.71 lakhs. 
Against this a sum of Rs. 14.13 lakhs has so far been committed as per 
details given below :-

(i) On the construction upto tbe third fIoorJewl. 
(Ii) On the revolving mechanism already imported and lying in stock 

(ill) Lifts imported from abroad and lyins in stock 
(Iv) Por indigenous lifts already ordered • 
(V) Air conditionina equipment already rrcicred. 

TotAL 

Rs. Lakhs. 
6'63 
2 40 
2-48 
1 '92 
0·70 

14'13 

The -possibility. of disposing of the 'machinery including lifts which have 
:been.acquired for the Revolving Tower Restaurant is being explored by the 
management oftbeASboka Hotels Ltd. Some tentative enquiries have been 
received from Hotels in Bombay and Delhi. Accordi~ to the management 
of Ashoka Hoteb, the present ~..,Br.ethat the dIsposal of this equip-
ment may not present any great difficulties. 

'Of ·theRs. 14.1'3 1acscommitted Rs. 6.63 lacs are on construction to the 
third 1Ioor level--thespac~ is being lltilised as ,stores and offices. which are 
required in any case. 

The revolving tower macbiDery aDd other equipment comes to Rs. 7.S0 
Jakhs.'I1t.is, will ROt be wast.d as it can be utilised in some otberprojects. 

The original estimate for the Annexe Project was Rs. 2.39 crores. The 
total exp::nditure so far bookedQY the hotel .i~ lb. 2.1 7 crores. 
[Ministry of Tourism & Civil Aviation, O.M. No. 7/45/68-Hotels. dated 

27-2- J 970.} 
4 -L2SLSS/72 
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Comments of die Col8lDittee 
Please see paras 1.7 to 1.22 of Chapter I. 

Recommendau.n (S. No. 15) 

The Commlttee feel that since the continued . low 'occupancy of the hotel 
directly affect6 its profitability, it .its essential that the Ashoka Hotel should 
increase further the standards of comforts, maintenance, of furniture, etc. food 
and service. The: hoM should al30 lay greater emphasis in attracting ~reign 
tourists to the hotel through trayel agencies abroad. In Committee's view, 
one way of attracting more tourists to the hotel would be for the hotel to 
consider the practicability of introducing competitive seasonal rates duriDg 
the lean months. (Para 138). 

Further reply of Government 

The management of the Ashoka Hotel has noted the observations made 
by the Committee. The Hotel have se.t up a Standards Committee to look 
into the standards of comforts, maintenance of furniture, etc. food and ser-
vice. The Company have also decided in consultation wh:h the Deptt. of 
Tourism to appoint suitable agencies abroad. The Hotel haVe already intro-
duced seasonal rates with effect from 17th June, 1968. These seasonal rates 
are 10 per cent lower than the normal tariff of the Hotel. 
{Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

16-12-1969.] 

Comments of the Committee 
Please see Paras 1.23 to 1.25 of Chapter I. 

Recommendation (S. No. 16) 
The Committee note that the increased tariffs of the Ashoka Hotels 

Ltd., are considerably less than those of the other five star Delux Hotel viz. 
Oberoi Inter-continental and slightly more than those of the other hotels. 
It is also likely that the occupancy rate viz. 76 per cent of the bed capacity 
in 1966-67 may further drop due to the creation of additional bed capacity 
in the Anncxe. The main objectives in establishing the hotel were to arrest 
the soaring hotel rates in Delhi. The problem for the hotel is not to lose 
si~t of this objective, and also to run it on profitable lines. The Com-
JIlIttee recommend that possibilities of etrecting economy in operational and 
administrative expenditure should be explored. (Para 147). 

Reply·()f GO\'erDIIleIIt 

The Ashoka Hotel is making constant efforts to effect economy in opera-
tional and administrative expenditure. A firm of busineSs consultants have 
been appointed to examine the working of the Hotel and to submit its rec0m-
mendations. The Bureau of Public Enterprises have also been requested 
to study the financial positi()Jl of the Conq:Mmy. 
{Ministry·of Tourism and Civil Aviation, O.M. No. 7/4S/68-Hdtds, dated 

16.12-1969.] 

ConunenbJ of the Committee 
Please see Paras 1.26 to 1.28 of Chapter I. 



43 

~m~(S.No.l') 

From the point of view of encouraging tourist traffic a modem hotel 
like the Ashoka Hotels Ltd.. should provide all types of entertainment. 
The Committee feel that there is ample scope for enlarging the entertain-
ment facilities, provided by the hotel, from the point of view of tourist 
attraction and making the foreigners conscious of India's artistic and cul-
tural heritage. (Para 159). 

Reply of Government 
Constant efforts are being made for the improvement of entertainment 

facilities in the hotel. 

IMinistry of Tourism and Civil Aviation O.M. No. 7/451 68-Hotels, dated 
16-12-1969.] 

Further info ..... tion called for by the Committee 
The Committee had recommended inter alia that from the point of view 

'of encouraging tourist traffic, a modem hotel like Ashoka Hotels Ltd., 
should provide all types of entertainments and there was ample scope for 
enlarging the entertainment facilities. The hotel management have simply 
stated that constant efforts weo:-e being made for the improvement of enter-
tainment facilities in the hotel. At the time of recent visit of the Committee 
to Ashoka Hotels in December, 1969. no such improvement was visible. 
The Committee would, therefore, like to be informed of the concrete and 
specific action taken to provide all types of entertainment to the visiting 
tourists both Indian and foreign. 
[Lok Sabha Sectt. O.M. No. 27-PU/68, dated the 5th February, 1970.] 

Further reply of Governmeut 
The Management of the Ashoka Hotel have stated that at present they 

have Western music provided by Crooners working with Bands in the Rouge-
et-Noir and Peacock Restaurants. Indian music is provided in the main 
Dining Han by the Hotel Orchestra during lunch and dinner. Entertain-
ments based on Indian Oassical Dances and themes are staged in the Con-
vention Hall. 

Whilst there will always be scope for improvement .of the existing form 
of entertainment and of introduction of 'new talent, the content and quality 
of their shows has been generally appreciated. 
{Ministry of Tourism & Civil Aviation O.M. No. 7/4S/68-Hotels, dated 

. . 27-2-1970.] 

Comments of the ColllllliUee 
Please see Paras 1.29 to 1.34 of Chap(er.l. 

Recommendation (s. No. 25) 
The Committee note· that the profits of Ashoka Hotel Ltd., are not 

rising as e~ted. The crux of any scheme for makin~ a hotel profitable 
is the provtsion of first-class amenities for customers m accordance with 
the best sta.~ard~ to which they. are accustomed. The committee hope 
that the management will institute measures to make the hotel the best 
of its kind in the country, so that the occupancy rate in the hotel does not 
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at any time fall below the specified no~al leve~. It is also necessar~ that 
attention be paid towards more economIc workmg of the hotel consIstent 
with increasing efficiency by eliminating avoidable wastage and losses. 
(Para 187). 

Reply of Government 
Noted. 

[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 
16-12-69.J 

Further Information called for by the Committee 
The Government have simply noted the recommendation. The Com-

mittee note that the occupancy ratio of the Hotel and consequently its 
profits have been coming down. The Committee would like to know what 
attention the hotel management has paid towards the economic working 
of the hotel consistent with increased efficiency by eliminating avoidable-
wastages and losses. 
(Lok Sabha Sectt. O.M. No. 27-PU/68, dated the 5th February. 1970.) 

Further reply of Govemment 
It would not be correct to say that the occupancy of the hotel is going 

down as would be borne: out by the undermentioned figures of occupancy:-

Average occupancy for the period from 1·4·69 to 31·)·70 as compared to 
the corresponding period during 1968 . 

1·4·68 to 31·1·69 
326·33 
318'88' 

Emphasis is being given to the question of market analysis. sales pro-
motion and public relations and a concerted drive is to be launched to 
gain additional custom. Internally a major programme of renovation and 
ro-decoration, largely financed from the internal resources of the company. 
has already been launched. The first phase of this programme covering 
the public areas of the first floor and guest rooms on the sixth and seventh 
floors has been completed and further phases are in hand. As part of the 
first phase, centralized room service is being instituted and two new Restau-
rants are being established; these will be serviced by the most modem and 
up·to-date kitchens where quality food of various tastes will be prepared. 
It is anticipated that with the renovation and re~ecoration of the entire main 
building, the Ashoka Hotel would compare favourably with any hotel of its 
kind in the world with regard to elegance and comfort. In regard to con-
trol on expenditure, it may be mentioned, as has already been stated in the 
annual report of the company for the year 1968-69, that the increase in 
expenditure that is taking place is largely due to circumstances beyond the 
control of the management in so far as it relates largely to the increasing 
expenditure on salaries and wages. Nevertheless, stricter controls in the 
matter of food costing and inventory controls in the matter of stocks and 
stores have already been instituted and these are beginning to show tesults. 
Further, mechanisation of bills is being instituted which should have its 
impact on customer relationship. 
[Ministry of Tourism &, Civil Aviation ·O.M. No. 7/45/68-Hotels, dated 

27-2-1970.1 
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Commeats of the CoDUDiUee 

Please see Paras 1.35 to 1.41 of Chapter I. 
Recommendation (S. No. 26) 

The Committee are not satisfied with the explanation given by the 
management that the bulk of the outstandings is on account of credit faci· 
lities given generally in the hotel industry. Though according to normal 
commercial practice credits may be allowed upto three or four months, the 
outstandings for six months and above, which constitute a considerable 
percentage of outstandings cannot be attributed to merely the prevailing 
system of affording credits but to the lack of purposeful, vigilant and inten· 
sive action to realise the outstandings in time. Moreover, there should bel 
no reason for huge outstandings against the Government departments and 
undertakings for such long periods. The COmmittee hope that earnest 
efforts will be made to liquidate the oustandings within the shortest possible 
time. (Para ]91). 

Reply of Government 
Noted. 

[Min~stry of Tourism & Civil Aviation O.M. No. 7/ 45/68·Hotels, dated 
16·12·1969.] 

Furtbtr information c:aHed for by the Committee 
The Committee are surprised that here again the Government have 

'Simply noted the recommendation.· They have not indicated as to what 
concrete steps they have taken to bring down the outstandings. The Com· 
mittee would like to be furnished with the figures for the year 1967.68, 
1968·69 and 1969·70. 
(Lok Sabha Scctt. O.M. No. 27·PU/68, dated the 5th February, 1970.) 

F'urtlterreply of Government 
The amount of ootstanding of the hotel during the three years 1967·68, 

1968·69 and for the period lst April, 1969 to 31st December, 1969 are 
shown bek>w:-

;1967·68 
1968·69 

1-4-1969 to 31·12-1969 

Rs. 
• 24,71,615 

21,27,471 
1969 1968 
28,26,419, 28,74,664 '97 

It may be stated that the sundry debtors inaeaacd in 1967-68 mainly 
:as a result of thebtisines5 done during the UNCf AD-II Conference which 
was held in Febnuvy/March 1968. Efforts made by the management dur· 
ing 1968~ resulted in 8 reduction of the outstandiDgs during that year. 
Atpreseot the questim of realising the heavy outstandings is being actively 
pursued. 
{Ministry of Touriml -* Civ.il Aviation O.M. No. '7/4S/68.HoeeJI, dated 

• 27·2-1970.] 



Comments of the Committee 

Please see Paras 1.42 to 1.47 of Chapter I. 

.Recommendation (S. No. 27) 
The High percentage of bad debts is a sad commentary on the lack of 

promptness on the part of the hotel management in realising the outstand-
ings. A considerable percentage is due from Ministries and the Travel 
Agents. It is surprising that Government Departments/Government Com-
panies have not settled their bills and have to be treated as "bad debts". 
The high accumulations from private parties like Travel Agents betray ~ack 
of business promptitude on the part of the management. The Comnuttee 
recommend that the organisation of the hotel should be geared up and 
expeditious action taken to liquidate the Qutstandings. (Para 195). 

Reply of Government 
Noted. 

[Ministry of Tourism & Civil Aviation O.M. No.7 /45/68-Hotels, dated 
16-12-69.) 

Further information called for' by tbe COIIUDittee 
Here also Government have simply noted the recommendation. The 

Committee, therefore, strongly take exception to this method of replying 
by Government to the Committee's recommendations. The Committee 
would like to have details of bad and doubtful debts as on 31st March, 
1968, 31st March, 1969 and 31st January, 1970. The concrete steps taken 
to gear the hotel organisation for expeditious liquidation of outstandings. 
may also be indicated. 
(Lok Sabha Sectt. O.M. No. 27-PU/68, dated the 5th February, 1970.) 

Further reply of Government 
The details of bad and doubtful debts as on 31 st March, 1968 and 31 st 

March, 1969 are shown below:-

(a) 1967-68-3,83,625.21 
(b) 1968-69--4,54,547.0 I 

Similar figures as on 31st January, 1970 are not available at present. 
These will become available after the accounts are finalised for the current 
year 1969-70. 

Steps are already being taken to ensure that credit is allowed only 11> 
parties whose credit worthiness has been assessed to be wholly satisfactory. 
It will be appreciated that in a business like the Hotel Industry, credit faci-
lities are normal and are extended by all Hotels in the country. To some. 
extent therefore bad and doubtful debts, arising out of. the exteDlion of cre>-
dit. will feature in annual statement of accounts. The current level of debts. 
are largely old debts which have not yet been written off. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/4S/68-Hotels, dated' 

27-2-1970.I 
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Comments of fJIe Committee 
Please see Paras 1.48 to 1.53 of Chapter I. 

Recommendation (S. No. 29) 
The Committee do not find any justification for the failure of the mana-

gement to bring to light every year in the annual physical verification 
reports the loss duel to breakage of crockery and cutlery. The figures of 
losses for the last 11 years now collected seem to be uniformly excessive. 
being weII over Rs. 50,000 per year. It should be the aim of any good 
management to bring down to the minimum any avoidable losses.· The 
Committee hope that the enquiry at present instituted by the Board of 
Directors will yield fruitful results. (Para 201). 

Reply of Government 
The enquiry into the loss due to breakage of crockelry, cutlery and 

glassware is under way and the Management are making every effort to bring 
down the avoidable loss. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

] 6-1 2-1 969.) 
Further information C$IIIed for by the Committee 

The Committee note that the Board of Directors had set up a regular 
inquiry in the later part of 1967. It makes a distressing reading that uptil 
(Decembe!l' 1969) the inquiry into the loss of breakage of crockery, cutlery 
and glass-wares is stilI under way. The Committee would like to be fur-
nished with the copy of the Report of enquiry by the 15th February, 1970. 
(Lok Sabl1a Sectt. O.M. No. 27-PU/68, dated the 5th February, 1970.) 

Further reply of Gonrnment 
Thel enquiry into the loss due to btoakage of crockery, cutlery and 

glass-ware is still in progress. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotels, dated 

27-2-1970.} 
CollUDellts of the ColDDIittee 

Please see Paras 1.54 to 1.58 of Chapter I. 



CHAFl'ER V 

RECOMMENDA nONS IN RESPECf OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendation (S. No. 17) 
The Committee understand that in many of the East European countries 

payment of hotel bills by foreign visitors is insisted upon in foreign 
currency. It is of primary importance that the leakage of foreign currency 
should be prevented. Unless payment of bills from visitors in foreign 
currency or travellers' cheques is insistep upon, the problem of leakage will 
remain. The Committee desire that the matter be further reviewed to 
arrive at a permanent solution. if necessary by enacting legislation which of 
course would apply to the entire hotel industry in the count~y. (Para 153). 

Reply of Government 

An ad hoc Committee appointed by Government is already seized of 
the matter. 
[Ministry of Tourism & Civil Aviation O.M. No. 7/45/68-Hotcls, dated 

. 16-12-1969.] 

Further iDfol'llllltiOD called for by the CoDMDlttee 

A copy of the Report ot the Ad· hoc Committee appointed by Govern-
ment to decide the mode of payment of hotel bills by foreign visitors in 
foreign currency, may be furnished to tbe Committee. 
(Lok Sabha Sectt. O.M. No.l7,¥U/o8, dated the 5th February, 1970.) 

Furtbel'. reply ef Go.erament 

The A d hoc Committee has not yet submitted its report. 
. . 

[Ministry of Tourism & Civil Aviation O.M. No. 7/45/6S-Hotels, dated 
27 -2-1970.] 

NEW DELHI; 
April 13, 1972 
Chailra 24·;-,-::t:-:::S-=-94-:-(=-=Sc-) 

M. B. RANA. 
Chairman, 

Committee on Public Undertakings. 
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APPENDIX I 
Ashoka Hotel AlInexe Inquiry Committee Report 

lntroduction 

In paragraph 89 (para 92 of the printed copy) of its Thirteenth Report 
(Fourth Lok Sabha) dated the 23rd April 1968, on the Ashoka Hotels Ltd., 
New Delhi, the Committee on Public Undertakings (1967-68) recommended 
that "the role of the Architects and the actions of the Management in award-
ing the contract of the Annexe to Mis. Tirath Ram Ahuja who was also 
awarded the contract for the construction of the main building, calls for 
further probe by the Government regarding the irregularities in the deal". 

2. On the 3rd June 1968, the Board of Directors of the Ashoka Hotels 
Ltd., adopted the following tesolution :-

"The Board considered item 24 of the a~enda. It took note of the 
"'paragraphs 88 and 89 of the Report of the Committee on Public Under-
takings on the Ashoka Hotel and authorised the Managing Director to in-
form Government that it would welcome Government looking, as expedi-
tiously as possible, into the matter of the award of the contract for the 
Annexe Project as recommended by the Committee on Public Under-
takings". 

3. In pursuance of the recommendation made by the Committee on 
Public Undertakings and the resolution of the Board of Directors of the 
Ashoka Hotels Ltd., the Government of India, on the 11th June 1968, 
appointed a Committee consisting of Shri S. Chakravarti, Secretary, 
Ministry of Tramport and Shipping and Shri N. Sabgal, Additional Secre-
tary to the Cabinet to look into the points raised by the Committee on 
Public Undertakings in ·paragraphs 88 and 89 of its Report. 

Shri G. A. Narasimha Rao, Chairman, Central Water and Power Com-
mission was added as the third Member of the Committee on the 19th of June 
1968; and on the 25th of JUDe, Shri T. N. Srivastava, Officer On Special Duty 
(Housing) Department of Works and Housing, was appointed as the Com-
mittee's Secretary. (Copies of the relevant Government orders are attached 
.as Annexures I, II and III). 
Ashoka Hotel Annexe Project 

4. In April 1966 the Government of India informed the Secretary 
General of the United Nations Conference on Trade and Development of 
its desire to offer host facilities in New Delhi for the meeting of the 2nd 
Session of the Conference. In pursuance of this invitation, the Ministry of 
Commerce in consultation with the Ministry of Works, HOUSing and Urban 
Development and the other Ministries concerned immediately started an exa-
mination of the v~rious arrangements that would have to be made for the 
Col1ference and the hotel accommodation that would be needed for (he 1500 
expected delegak~ and oth~ participants. Action was accordjngly taken 
to reserve all the available accommodation in the public sector hotels and 
the assistance of the Department of Tourism Was sought to persuade private 
hoteliers to spare thelDaximum number -of JOQIPS. The YMCA and other 

.PIlrqraps91 aDd '92.r the printedjcc,py dfllao RIIIOJ:t. 
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hostels, the India International Centre and other similar establishments. 
State Guest Houses and Guest Houses of Public Sector Enterprises were 
contacted and the possibility of arranging for paying guest accommodation 
was also explored. By about October 1966, however, it became clear that 
there would be a considerable shortfall in the accommodation required. It 
was now expected that the number of delegates and other participants re-
quiring hotel accommodation would be in the neighbourhood of about 2200. 
As against this the Ministry of Commerce had been able to secure firm 
offers of only about 1100 rooms with 1550 beds. 

5. In this background the Secretary of the Department of Civil Aviation 
addressed a letter to the Secretary, Ministry of Works, Housing and Urban 
Development on the 27th October 1966. (vide Annexure IV) urging that 
the construction of the proposed Akbar Hotel should be taken up on a 
priority basis so that it could be completed by September 1967. (At that 
time it was anticipated that the Conference would commence in September 
1967). The suggestion of the Secretary, Department of Civil Aviation was 
examined but it was found that even the detailed drawings for the construc-
tion of the Akbar Hotel were unlikely to be ready before the end of 1967 
and in the circumstances it would be impossible to build the hotel in time 
for the Conference. It was felt that it would be quicker to add a wing to an 
existing hotel than to build and complete an entirely new one. A proposal 
to construct an annexe to the Ashoka Hotel thus emerged as a pro.iect of 
~eat urgency. 

6. On the suggestion of the Ministry of Works, Housin~ and Urban 
Development, the Management of the Ashoka Hotels wrote to the Architect 
who had designed the main Hotel in 1955 (Shri B. E. Doctor of Bombay) 
on the 31 st October 1966, requesting him to visit Delhi for a discussion on 
the expansion project. On the 18th November 1966. Shri Doctor visited 
Delhi and held detailed discussions with the Hotel Management and a few 
days later on the 28th November indicated that he would require a fortnight 
for the submission of sketch schemes. On the 5th December 1966, however, 
he informed file Management that there might be a few days delay in his 
plans. The Management immediately informed Shri Doctor that what was 
required at that stage was a sketch scheme only. Shri Doctor's reply was 
received on the 15th December stating that the plans were being sent separa-
tely. On the 22nd December 1966. the Management informed Shri Doctor 
that the length of 300 feet shown by him in his plans for the new Wmg was 
not practicable as the space available was only 235 feet. . Shri Doctor then 
asked the Management for further layout plans showing the existing stru~ 
tures. While discussions and correspondence were going on with Shri 
Doctor, MI s. Chowdhury & GuIzar Singh were evidently pressing their own 
claims to be given a chance to show their sketch plans for the proposed 
expansion. It seems that they had already prepared some sketches for a 
possible future expansion programme during the period that they were the 
retained architects of the Hotel (from 1 st August 1962 to 31st March 1966). 
This request was acceded to and the plans prepared by Shri Doctor and 
Mis. Chowdhury & Guizar Singh were considered at an informal meetins or 
the Board of Directors of the Hotel on the 27th December 1966 .. The 
Directors felt that the plans of MIs. Chowdhury & GUIzar Singh were more 
practical and architecturally more satisfying than thQllC of Shri Doctor. 

7 On the Sth of January 1967, the managing Director of the Ashoka 
Hoteis Ltd., wrote to the Socroaary, Ministry of Works,.Housiag and Urban 
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Development making a formal proposal for the construction of an Annexe 
to the Hotel (Annexure V). The proposal was that the Hotel which already 
had sufficient land for an expansion: pr~ject, should be permitted to construct 
an Annexe with the following main features :-

(a) 300 beds 
(b) at least two speciality restaurants and 
(c) a Banquet-cum-Convention Hall. 

The Management observed that with the additional 300 beds the Hotel 
would have a bed capacity for 750 guests. They also felt that Convention 
and Banquet facilities for about 2500 persons would be a powerful induce-
ment for an increased traffic flow into the country. According to very rough 
calculations-the time for working out a preliminary project estimate was 
very short-the construction of the Annexe would cost about 2.39 crores,. 
inclusive of Rs. 45 lakbs in foreign exchange. The Management recom-
mended that a sum of Rs. 1 crore should be provided by the Government in.. 
the form of equity share capital and the balance' should be loaned to the 
Company by the Government as an interest bearing loan repayable in 20 
years with a moratorium on repayment for the first three years. 

8. The Management pointed out that while the provision of extra beds-
in the Hotel would help to meet a part of the accomodation requirements for 
UNCT AD II, 'the annual occupancy rate of the Hotel and consequently its 
profits would go down for some time. As again.'it this, however, the Manage-
ment were of the view that the expansion of the Hotel would be justified 
as the Department of Tourism were expecting to double the tourist traffic 
by 1970-71. 

9. ]n conclusion, the Ashoka Hotels Ltd., felt that if Government could, 
immediately provide the finances and foreign exchange requirements it 
should be • possible. by adopting special methods and procedures, to build 
even in the extremely short time available, habitable accommodation for an' 
additional 300 persons in the Hotel in time for the forthcoming UNCI AD 
Conference. (The date for the Conference bad now been fixed for the 
1 st February 1968 and the estimate of the Ministry of Commerce now was 
that accommodation was to be found for about 2500 persons). 

10. On the 20th January 1967 the Board of Directors formally con-
sidered the note sent to the Ministry of Works, Housing and Urban Develop-
ment on the 5th January 1967 by the Managing Director, and sanctioned 
the construction of the Annexe in accordance with the drawings submitted 
by MI s. Chowdhury and Guizar Singh, Architects. 1bey also authorised 
the Chairman to finalise file fee payable to the Architects within the ceiling-
indicated at the meeting, 

11. On the 25th January the Government of India conveyed their 
approval of the proposal for the constructiOtt of an Annexe to the Ashoka 
Hotel consisting of 300 beds, two speciality restauranb along with a banquet-
cum-convention hall sufficient to seat 2500 persons, The work was to be 
completed in time for the 2nd UNCf AD Session commencing from February 
1968. The Ministry of Works, Housing and Urban Development also in-
formed the Ashoka Hotels .lbat they had made • pr9Vision oUts. 2 croces· 
for the Hotel's expansion sCheme (Annexure VI). ' 
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Action taken subsequent to Government's Sanction 

12. On the 6th of February 1967 the Chairman and the Managing Direc-
tor of the Ashoka Hotels Ltd., held discussions with the Secretary of the 
Ministry of Works, Housing and Urban Development. A Joint Secretary 
of that Ministry. the 10intSecretary of the Ministry of Finance (Works) 
both of whom were Directors of the Ashoka Hotels Ltd., and the Chief 
Engineer, C.P.W.D. were present. It was observed that the architects for 
the Annexe Project (MIs. Chowdhury & Guizar Singh) were exp(!cted to 
take at least six weeks to finalise the detailed working drawings, the esti-
mates and draft notice invitin~ tenders etc., and it was important that this 
time should be gainfully utilised. The levelling of the site for the Annexe 
involved cutting of about 5 lakh cubic feet of earth and rock and it was 
felt that the six week period should be used for completing this process. The 
Management of the Ashoka Hotels were of the opinion that this work 
which was estimated to cost about Rs. 2 lakhs should be awarded by negotia-
tion either to the National Building Construction Corporation, a Public 
Sector Undertaking or to' MI s. Tirath Ram Ahuja Private Ltd .. who had 
built the main Ashoka Hotel and were thus familiar with the nature of the 
soil and the existing foundations. They were also of the view that for the 
main construction work severely limited tenders would probably have to be 
,called and the work awarded by negotiation thereafter. At the appropriate 
time both the NBCC and Mis. Tirath Ram Ahuja Pvt. Ltd., could bid 
for this work. The Management. however, appreciated that there were cer-
tain risks in awarding this work by negotiation to either of these two firms, 
as this could result in other firms refraining from bidding for the main 
construction work in the belief that the NBCC or Mis. Tirath Ram Ahuja 
Pvt. Ltd., having already been entrusted with the excavation work, stood 
a good chance of getting the main work also. In such circumstances either 
of these two firms might get away with unduly high rates. On the other 
hand, there was also the possibility of other firms quoting unrealistically 
low rates in order to embarrass the NBCC or Mis. Tirath Ram Ahuja Pvt. 
Ltd. In either case the Hotel expansion project would suffer. The Manage-
ment nevertheless felt that these risks would have to be faced as and when 
they arose and in the meanwhile these possible difficulties should not come 
in the way of immediatei!y selecting :1 suitable contractor lagency for the 
·excavation work. 

13. Immediately after the meeting, the Managing Director of the Ashoka 
Hotels recorded a note of the discussions and forwarded it to the Chairman 
who referred it to the Secretary. Ministry of Works, Housing and Urban 
Development (Annexure VII). The latter after discussion with the Ministry 
·of Finance (Department of Expenditure) observed that the earth cutting 
work may be awarded to Mis. Tirath Ram.Ahuja .Pvt. Ltd., by negotiation 
since the NBCC whom he had consulted were unable to take it up. The 
cost of the work was not to exceed the estimated value of the CPWD 
rates. The Secretary also recorded that for the main construction work. 
limited tenders may be called and the work awarded to the lowest tenderer, 
·or if he was not suitable, by negotiation with the lowest suita~ tenderer. 

In recording their concurtence the Ministry of Finance (Depar~ment of 
Expenditare) suggested mat the number of contractors to whelm the tender 
enquiry· woUld be addressed should be sufficiently large; so as to ensure fair 
competition.· . 



53 

14. Accordingly on the 9th/10th February 1967. the Ministry of Finance 
(W orks & Estates) addressed a letter to the Managing Director of the 
Ashoka Hotels enclosing a select list of 14 contractors and the names of 10 
more whom it was proposed to add to the list for the purpose of inviting: 
tenders for the construction of a multi-storeyed hostel at the site of Constitu-
tion House on Curzon Road (Annexure VIII). It was suggested in the 
letter that this list might.be useful to the Management in the matter of 
inviting quotations for the construtcion of the Ashoka Hotel Annexe. (This 
Jist of 24 contractors did not contain the name of Mis. Unam Singh Duggal 
& Co. Pvt. Ltd.). 

15. In the meanwhile on the 9th of February 1967, the Managing Direc-
tor of the Hotel had written to the Additional Chief Engineer, CPWD en-
quiring' abollt the prevailing market rate for excavation work, ( vide 
Annexure IX). 

The following chronological table describes the subsequent events uptil 
the issue of the notice inviting tenders to the 24 contractors mentioned. 
above :-

(i) 10th February 1967:-

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

(vii) 

(a) The Additional Chief Engineer. CPWD, indicated (An-
nexure X) that the prevailing rate for excavation work 
was 20 to 25 per cent above the CPWD 1962 schedule of 
rates (reprinted in 1966). 

(b) Terms of the architects settled by the Chairman subject to 
the approval of the Board of Directors. (This approval 
was given on 1st March 1967, subject to certain condi-
tions) . 

11th February 1967.-111e Board of Directors awarded the 
excavation work of Mis. Tirath Ram Ahuja Pvt. Ltd., at 25 
per cent above the CPWD 1962 schedule of rates. 
13th February 1967.-The architects (Mis. Chowdhury and' 
Guizar Singh) were informed of the Board's decision in regard 
to the excavation work. 
15th February 1967.-Excavation work was started by Mis. 
Tirath Ram Ahuja Private Ltd. 
17th March 1967.-The Management received the tender docu-
ments from the architects for scrutiny and approval. 
(The structural and architectural drawings were just sufficient 
to give intending contractors an indication of the work in-
volved). 
20th March 1967.-111e tender documents were returned after 
scrutiny by the Management to the architects for the prepara-
tion of tender papers. 
23rd March 1967.-Notices inviting tenders were sent under 
Certificates of Posting to the 24 contractors whose names had 
been supplied to the Management by the Ministry of Finance 
(Works & Estates) in their letter of the 9th/I Ot:h February .. 
1967. 



54 

16. The tender notice covered four separate items as follows :-

Name e>C work 

1. Guest room block and Sky RestaUl'8Jll 
upto 3rd floor roof parapet. 

2. Convention Hall and exlCOSion to the 
existiol main kitchen. 

3. Sky Restaurant above 3rd floor roof 
parapet. 

4. CoolinI' tower for air-conditioninl. 

Approximate 
colt 

.R!I. 
.1,00.00,000 

E4rDc1t .. Date of 
money com-

pletion 

RI. 
SO,OOO 

1&.2 30-12-67 

3 30-6-68 
4 30-6-67 

17. As the notice inviting tenders had not been issued to M/ s. Vttam 
Singh Duggal & Co. Privoate Ltd., Shri Vttam Singh Duggal M.P., met the 
Minister of Works Housing and Supply and also the Deputy Minister and 
made a complaint about it. In the words of the Minister (Short duration 
discussion on Ashoka Hotels Ltd. in the Rajya Sabha on 15th June 1967) 
"I saw him and then he made some personal remarks against my predeces-
sor, Mr. Khanna. He said Mr. Khanna did not like him. He did not give . 
him any contract or the Chief Engineer did not like him and so on. Then, 
I told him that I did not know and I was new to the Ministry. He 
used the word 'insult' and said that he had been insulted all along ....... . 
. . . . . . . . . . . .... The upshot of the interview was that the Minister directed 
that a tender paper should be given to MI s. Uttam Singh Duggal & Co . 
. Pvt. Ltd., also. This was accordingly done by the architects on the 4th 
April, 1967. 

18. The tender documents were purchased by six of the contractors on 
the original list of 24, namely:-

1. Om Prakash Baldev Kishen. 
2. Mehta Teja Singh & Co. 
3. Tirath Ram Ahuja Pvt. Ltd. 
4. C. Lyall & Co. 
S. Shah Construction Pvt. Ltd. 
6. Bhai Sunder Das Sardar Singh Pvt. Ltd.-.. 

and also by Vttam Singh Duggal & Co. Pvt. Ltd. 
Of these seven firms only five, namely: ...... 

1. Bhai Sunder Das Sardar Singh Pvt. t,;td. 
2. Vttam SinghDuggal & Co. Pvt. Ltd. 
3. Tirath Ram Ahuja Pvt. Ltd. 
4. Mehta Teja Singh & Co. and 
5. C. Lyall & Co. 

submitted tenders on the due date. These tenders were opened on the 
10th of April 1967, by the Managing Director of theAshoka Hotels in the 
presence, inter-alia, of the contractors/contractors' representatives and the 
architects. Tho total amount of each tender was read out (after excluding 
1>rovisional items for which the contractors had not been asked to quote) 
as also the covering letter accompanying the tender. 
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19. The position that emerged wathat : 

(i) M/~.C. Lyall & Co. had quoted a figure of Rs. 94,3-3,~ 76. In their 
covering letter they made what they called "certain ,$uggestions" for the 
Management's consideration. One of these was that in the event of an 
increase in the wages of labour or in the rate of any materials or taxes over 
the then prevailing rates due to any State or Central Government legislation 
or the orders of any properly constituted authority, their rates would be 
reasonably increased. 

(8) Mis. Uttam SirL'th Duggal & Co. Pvt. Ltd. had quoted a sum of 
Rs. 90,36,049. Their covering letter (Annexure Xl) explained that in 
pricing the tender cost the firm had assumed that the prevailing market rate 
for cement was Rs. 180/- per metric ton. Any increase or decrease in the 
cost of materials due to "Act of Legislation etc." would be adjusted ac-
cordingly. 

(iii) MI s. Tirath Ram Ahuja Private Ltd. had quoted a figure of Rs. 
90,42,397. In their covering letter (Annexure XII) they specified a 
number of "conditions" and observed that "this forwarding letter will form 
part of our tender in the same way as architects general instructions to 
contractors. form of agreement, condiditions of contract, schedule of quanti-
ties, specifications, architects drawing and the rates submitted by us. If 
any point mentioned in this letter is at variance with the tender documents 
mentioned above. the point in this letter will prevail." 

In paragraph 2 of their covering letter the· firm stated "we feel that we 
are capable of completinJt the work in its essential parts in time to enable 
the Ashoka Hotel authorities to put the proposed extension to use before the 
Convention is held, provided the conditions detailed in the following para-
graphs are fulfilled." A lengthy description of the contractor's responsibili-
ties and what would be the responsibilities of the owners and architects, 
followed. 

Paragraph 13 of the letter made it clear that the firm had not quoted for 
the Sky Restaurat'lt above the 3rd floor. . 

Paragraph 20 was an escalation clause iri which the firm stated that they 
had based their rates OP the then preva.ilini prices of materialstlnd wages 
of labour and that if these went up as a rcsulto! any action, direct or indirect 
on the part of Government or a local authority during the execution of the 
Project they would, be compensated for the. additional expenditure incurred 
by them. 

(iv)Bhai Sunder Q,s Sardar Singh Pvt. Ltd. had not furnished item 
rates as required i,n the. tender. Their covering letter, however, stated that 
their rates wowd be S5 per cent above the 1962.CPWD schedule of rates and 
that this would also be their rate for non-schpdule items. tho letter iriter 
alia made it cleartbatany increase in the prices of steel and cement would 
have to be reimburSed to them and that the firm would charge additionally 
for the height factor above the third floor level. There were a number of 
other demands iDcluding one for an advance ofRs. 5 Jakbs. 

(v) Mehta Te;a Singh &: Co. had quoted a total.e of Rs. 
93.04,841.89. 'There was no demand for any escalation of rates in their 
covering letter. .' 
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20. Immediately after the covering letters and the overall tender amounts 
had been read out, the two apparently lowest tenders of M/s. Uttam Singh 
Dup & Co. Private Ltd. and M/s. Tirath Ram Ahuja Pvt. Ltd. were read 
out in detail, item wise. . 

21. An arithmetical check of the figures mentioned in the tenders was 
immediately thereafter undertaken by the accounts statl of the Hotel. This 
was completed on the 11th April, 1967, and the tenders were then made 
over to the architects for the preparation of a detailed comparative state-
ment. 

22. The architects submitted a comparative statement to the Manage-
ment on the 12th of April 1967, with a brief covering letter in which they 
stated that "comparing the tenders for similar items M/s. Uttam Singh 
Duggal & Co.'s tender is tbe lowest at 36.85 per cent above the estimated 
cost and that of Mis. Tirath Ram Ahuja Private Ltd.'s is the second lowest 
at 39.47 per cent above the estimated cost." The architects added that 
they were examining carefully the implications of the tenders and would 
forward their comments/recommendations shortly. 

23. On the 14th of April 1967 the Hotel Management prepared the 
agerJt1u item in regard to the Annexe tenders and circulated it to the Board 
Members for their meeting to be held on the 20th April. The letter of the 
architects (Annexure XIII) recommending that the work should be awarded 
to Mis. Tirath Ram Ahuja Private Ltd., was received by the Management 
on the morning of the 20th April and copies were distributed to the Members-
of the Board before their meeting was held on that afternoon. 

24. The Board resolved "that the tender of Mis. Tirath Ram Ahuja 
Private Ltd., for the construction of the Ashoka Hotel Annexe be and is 
hereby accepted on the following terms and conditions :-

(a) The conditions laid down in Mis. Tirath Ram Ahuja Private 
Ltd.'s letter dated 10th April 1967, are not acceptable. The 
contract shall be given to them on the terms and conditions 
specified in the notice inviting tender (the general rules and 
specifications, agreement and schedule of conditions and con-
tract printed form sent along with the notice inviting tenders 
by the architects); 

(b) The rates for the construction of the Sky Restaurant above the 
third floor shall be based on the rates for similar items quoted' 
in the tender; and 

(c) Mis. Tirath Ram Ahuja Private Ltd. should signify their accept-
ance within 24 hours of the receipt of the communication from 
the Managing Director in this reMard." 

25. On that very day (20th April 1967) the Managing Director infor-
med Mis. Tirath Ram Ahuja Private Ltd., of the Board's decision and on 
the 21st April 1967, the firm conveyed their acceptance of the award of 
the work to them on the conditipns mentioned by the Board and also stated 
that they were starting work on the project with immediate effect. 

26. On the 22nd April 1967 Mis. Vttam Singh Duggal & Co. Private 
Ltd. made a long complaint in writing to the Secretary Ministry of Works, 
Housing:and Supply in regard to the award of the contract to Mis. Tirath 
Ram Ahuja Private Ltd. A complaint was also received in this regard bv 
the Deputy Prime Minister allegin& mter-alia loss of public funds in the award 
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of the contract. Under his verbal orders the Secretary, Ministry of Works, 
Housin& and Supply telephonically directed the Managing Director of the 
Ashon Hotel on the evening of the 22nd April, 1967 to stop the work 
awarded to Mis. Tirath Ram Ahuja Private Ltd. and also informed him 
that the Deputy Prime Mi~ster would like to look into the whole matter 
in a day or two. This was done by the Management on the 24th April, 1967. 
00 the evening of the same day the Deputy Prime Minister after considering 
the matter. directed that Mis. Tirath Ram Ahuja Private Ltd.'s tender's price 
should be reduced by Rs. 2.20 lakhs. These instructions were conveyed. by 
the Secretary, Ministry of Works, Housing and Supply to the Managmg 
Director on thL: telephone immediately. On the 25th of April, 1967, the 
Managing Director informed the Secretary verbally that after oral discus-
sions with him the contractor had reluctantly agreed to reduce his bills by 
Rs. 2.20 lakhs. 

27. The Minister of Works, Housing and Supply discussed the matter 
with the Chairman of the Ashoka Hotels Ltd. and Dy. Prime Minister on 
the 29th April, 1967. As a result of these discussions and since the hotel 
management had asked for a directive in the matter, the Minister indicated 
in a note to the Chairman that ''there is no question of Tirath Ram not 
being allowed to proceed with the work. He is a reliable contractor and 
must go on with the work and finish it in time. He has been rightly awarded 
the work by the Board of Directors who rejected the lowest tenderer. How-
ever, we shOUld even now obtain from them a reduction of Rs. 2.20 lacs 
representing the difference in tendered amounts." 

Award of excavation (levelling) work 

28. The land adjoining the main building of the Ashoka Hotel on which 
the Anncxc was to be built, was bound by the Panchsheel Marg on one side 
the hutments on the other and the then existing hotel building on the other 
two sides. This land had to b~ levelled up in time to enable the construction 
work to commence without any delay after the contract had been awarded 
to the successful tenderer. The excavation work (it should be correctly 
described as levelling of the site) involved the cutting of about 5 lakh cubic 
feet of earth and rock, and was estimated to cost about Rs. 2 lakhs. The 
work involved some 25,000 man-days and had to be completed in a period 
of about 6 weeks which meant musterinp; immediately of about 500 persons 
daily in the compact and restricted area described above. Since the hotel 
was functioning, it could not afford to have a shanty town come up inside 
ita compound to house this large labour force nor permit blasting of rocks 
by dynamite etc. inside its compound. It was, therefore, essential to utilise 
a special class of labour-the Khandars-who specialise in cutting rocks 
without blasting. 

29. The Committee has examined this question in detail and find that 
the work which was awarded to Mis. Tirath Ram Ahuja Priv. Ltd., was 
not tlie excavation work for foundations of the Annexe but the general 
lc¥eUing of the site necessitated by the site conditions. The excavation of 
fOODdatiom formed part of the Notice Inviting Tenders (issued (or the work 
tmbsequeady) • 

30. The Committee has inspected the site. It is clear that a]arge quao-
tity of levelling work was i.nvolved. It was an essential prerequisite to going 
abroad with the construction of the Annexe. and had to be completed by 

5-L25LSS/12 
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the time the tenders for the construction were received and decided. Other-
wise it would have been very difficult for any building contractor to work 
nnd arrange his materials for the speedy construction of the Annexe. 

31. The question of levelling of the site was discussed by the <l1airman 
.U1U Managing Director of the Ashoka Hotels Ltd. with the Secre.tary, MiDis-
try of Works, Housing & Urban Development on the 6th FebrullI}'. 1967, 
when a Joint Secretary of that Ministry, the Joi.nt Secretary of thc Ministry of 
Finance (Works) both of whom' were Special Directors of the Hotel, and 
the Chief Engineer, CPWD were present. On the basis of this discussion, 
the Management of the Hotel submitted a note dated 6-2-1967 to the 
Ministry of W.H. & U.D. ,(Annexure VJl> suggesting that the above work 
be awarded by negotiation either to N.B.C.C. (a public sector company) 
or to Messrs. rrrath Ram Ahuja Private Ltd.-the firm which built the 
original Ashoka Hotel building and were thus familiar with the nature of 
the soil and the existing foundations. The Ministry of W.H. & U.D. dis-
cussed the matter with the Ministry of Finance and the N.B.C.C. Since the 
latter regretted their inability to take on the work, the Ministry of W.H. &. 
U.D. recorded that the work may be awarded to Mis. Tirath Ram Ahuja 
Private Ltd. subject to the condition that the cost of the work did not 'exceed 
the estimated value of CPWD rates. The proposal w~ concurred in by ·the 
Ministry of Finance and the papers passed on to the Management of the 
Hotel for necessary action. The Management immediately wrote to the 
Additional Chief Engineer enquirin~ about the prevailing market rates for 
excavation work and were informed by the latter (on 10-2-67) that the 
prevailing rate was 20 to 25 per cent above the CPWD 1962 sebedule of 
rates trcprinted in 1966 ). On the ] I th February, 1967, the Board of 
Directors awarded the excavation work to Mis. Tirath Ram Ahuja Private 
Ltd. at 25 per ccnt af?ove the CPWD 1962 schedule of rates. 

The Mana~ement's note dated 6-2-67 does not record any reasons for 
not inviting even Iimitedlshort notice tenders for this work. It was, there-
fore, not clear to the committee as to why this work could not be given on 
the basis of tenders. The Management explained in a note furnished to 
the Committee that Mis.. Tirath Ram Ahuia Private Ltd., were engaged 
'It the time on similar excavation (levelling) work at the site of the NDMe 
hotel nearly anel having built the original hotel were fully conversant with 
the underground services etc. which would need diversion, and in addi-
tion. they had at hand an adequate and specialised labour force for the work, 
The Management IhU!; felt that the awned of work to this firm apart from 
~aving time avoided the setting up of hutments for this labour within the 
compound of the hotel. 

32. The Committee are not entirely satisfied by the procedure adopted 
within this matter. Firstly, they do not understand why the 1DIItlage-
ment thOlight it necessary to obtain governmental approval to awarding 
this pat1iculnr work on nomination either to the NBCC or to Mis. Ttrath 
Ram Ahuja Private Ltd. Such a decision should have been taken by the 
Management themselves as the work was estimated to CO&t DIlly .ut 
R.~. 2 lakhs, Secondly and more important, the management itself had 
~ome doUbts about awardin~ the work onbomination as it felt that this 
might bepre1ud~nJt the issue of thC'sclection of a contractor for the main 
work. The Committee feel that in these circumstan~,. eve.n thouRb the 
Management hnd the IX;lwc,r to award the work on nomJOation. It woulCthave 
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been more appropriate for the Management to have invited severely limited 
, short-notice teDdcrs from local firms specialised in such work specifying 

that-
(i) The total quantity of earth and rock to be excavated wao; 

about 5 lakhs cu. ft.; 
(ii) The work was to be completed in a period of six weeks; 
(iii) "Blasting" of rock will not be permitted, aod that special labour 

experienced in excavating rock without blasting shou1d be em-
ployed; 

(iv) Labour camp will not be allowed to be put up inside the Hotel 
compound. 

ROLE OF THE ARCHITECTS 

33. In the previous two chapters the background of the Ashoka Hotel 
Annexe project has been described in narrative form up to the point of 
awarding the construction work to Mis. Tirath Ram Ahuja Private Ltd. 
The present chapter deals with the role of the architects, Mis. Chowdhury 
and Gulzar Singh with particular reference to the part played by them in 
the selection of the contractor for the building work. 

34. It has been stated in the previous chapter that the terms of the 
Architects were settled by the Chairman on the 10th February, 1967. sub-
ject to the approval of the Board of Directors. It was only after this that 
the Architects would have taken up the preparation of the tender documents 
and drawings. Since the Board of Directors did not have any prescribed 
procedures of its own for constcuction works, it seems that the CPWD .pro-
cedure were adopted as far as practicable. This is borne out by the fllct 
that 00 almost every-thina that was essential, the CPWD procedures, speci-
fications and schedule of quantities and rates wore followed. 

35. Para 6.301 of the CPWD Manual (Vol. II) stipulates that "u de-
tailed estimate showing the quantities. rates and amount of various items 
of work and also the specifications to be adopted should be prepared" before 
tenders are invited for any work. In emergent cases, however, it is per-
missible to work. out rough quanlities for major items vide para 6.302 of 
the Manual (Vol. II) which is reproduccd below:-

"6.302 :-1n the case of urgent works, when therc is no time 
to prepare a complete estimate. rough quantities and rates for 
the main items of that part of the work for which tenders are 
-called and which cover the major part of the cost should be worked 
out before tenders are invited nnd adopted for the purpose of com-
parison." 

In the case of the Ashoka Hotel Annexe the notice inviting tenders Wa.Il 
basad on rough quantities for the main items covering a major po'rtion of 
the work and it was indicated that otber items wou1d be detailed by the 
Arcbitects in their drawin~ later. 

36. Paragraph 6.303 of the CPWD Manual (Vol. D) provides that 
tender documents should consist of the followina:-

(i) The notice invitil12 teDders. 
( ii ) The form of tender to be used. 
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(iii) The schedule of quantities of work. 
(iv) A set of complete drawings. 
(v) A set of conditions of contract. 
(vi) A complete specification of the work to be done. 

The tender documents compiled by the Architects and submitted to the 
Hotel Management on the 17th March, 1967, included all the items mention-
ed above except item (iv) i.e. a set of complete drawings and item (vi) i.6. 
a complete specification of the work to be done. In both these iteJPS there 
were omissions in respect of finishing or decorative/architectural items. Only 
thirty five 1/8" drawings were made available and not the one hundred and 
six detailed drawings for finishing or decorative/architectural items which 
were ref91fed to in the tender Schedule under the expression "as per archi-
tects' d:r4[wings." Similarly for item (vi) specifications were furnished for 
all items relating to the construction of the building but not for the finishing 
or decorative/architectural items. These omissions could have been con-
doned in terms of paragraph 6.801 (iii) of the CPWD Manual (Vol. II), 
which stipulates that 

~, 
6.801 (iii) : "In the case of big projects where all the com-

plete drawings cannot be prepared in the beginning, the senior 
Architects and the Suptdg. Surveyor of Works concerned must lay 
down a proJUamme showing the dates on which the complete dra-
wings would be supplied for different parts of the buildings and 
they must adhere to that programme." 

However, the Architects did not furnish the programme envi~aged in 
para 6.801 (iii) referred to above. 

37. The Scheduleattacbed to the tenders contained only approximate 
qaantities involved in the work particularly in respect of a number of 
"finishing items". A lack of these details would 'make it difficult for a 
contractor to work out correctly the cost of material and labour involved and 
he would face a risk in tendering for such work, as the detailed drawings/ 
specifications to be furnished by the Architects later might either have in-
ftated the actual costs so as to put hin;l to considerable loss or brou.sJlt him 
unduly large profits (with or without the connivance of the Architects). It 
has been ascertained, however. that the total value of works for which de-
tails were furnished by the Architects later (excludin~ extra items which 
were not covered by the tender) was about Rs. 13.47 lakhs or 18 per 
cent of the total cost of the contract amount. It has to be borne in mind 
that the Ashoka Hotel Annexe was a project of great urgency and had to 
be completed before the commencement of the UNCfAD n. In the cir-
cwnstances it was impossible for the Architects to prepare detailed drawings 
for all the finishing items before calling tenders, as this work alone would 
have taken six to nine months. Considering the fact that the value of 
finishing items for which detailed drawings were not made available·at the 
time of issue of notice inviting tenders covered only 18 per cent of the total 
cost of the contract amount and that the finishing would be more or less 
on the pattern adopted for the main hotel, the Committee consider that the 
thirtyfive 1/8" drawiBgs made available to the tenderers were adequate to 
enable them to quote with reasona1:Jle confidence for all the items in the 
tender Schedule. 
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38. The Conimittee note that the Architects did not supply a set of 
the tbirtyfive 1/8" drawings to each tenderer and that the tc:nderers were 
required to inspect the drawings in the Architect's office. In this con-
nection para 6.334 of the CPWD Manual (Vol. II) is relevant and is re-
produced below :-

"6.334 :-As it is not always practicable to supply plans and 
drawings along with each set of tender documents to the con-
tractors for the purposes of tenderinsz. plans and drawings should 
be displayed on Notice Boards in such a manner that they can be 
seen by intending tenderers without causing damage to the plans." 

It has been ascertained from the CPWD that they also followed on 
identical procedure for the construction of the Curzon Road Hostel, a pro-
ject of the same urgency and magnitude as the Ashoka Hotel Anncxe and 
executed during the same period. In other words, in the case of the Cur-
zon Road Hostel also, 1/8" scale' drawings had to be inspected in the 
Executive Engineer's Office. (Detailed drawings were prepared later and 
supplied as the work progressed). . 

39. During the course of their examination of the tender documents 
the Committee came across a 1/16" scale drawing of the Annexe Oll which 
certain explanationslclarifications had been indicated by the Architects in 
free hand in the shape of rough sketches etc. It appears that these were 
given on demand to some tenderer(s) when they went to the Architect's 
office to inspect the 1/8" drawings of the Project. There is no evidence to 
show that these clarifications/explanations were shown to each one of the 
tenderers. Those tenderers who saw these free hand sketches would have 
been in a better p05ition" to quote more accurately for the finishing items 
in question. The Committee are of the view that the proper course would 
have been for the Architects to have furnished these sketches to all tendercrs 
who purchased the tender documents 

40. On the 11 th of April, 1967, the five tenders received from Mis. 
C. Lyall and Co., M/s. Uttam Singh Duggal & Co. pvt. Ltd" Mis. luath 
Ram Ahuja Private Ltd., Bhai Sunder Das Sardar Singh Private Ltd .• and 
MIs. Mehta Teja Singh & Co. along with their respective covering letters 
were made over by the Management of the Ashoka hotels to Mis. Chowdhury 
cl Guizar Singh for the preparation of a comparative statement. The Archi-
tects furnished the comparative statement on the 12th of April, t 967. In 
their forwarding letter they stated tbat "Comparing tenders for similar 
items, Mis. Uttam Singh Dugpl & Co.'s tender is the lowest at 36.58 per 
cent above the estimated cost and that of Mis. Tirath Ram Ahuja Private 
Ltd.'s is the second lowest at 39.47 per cent above the estimated cost. We 
are examining carefully the· implications of the conditions of the tenders and 
shall forward our comments/recommendation shortly." 

41. An examination of the statement forwarded by the Architects shows 
that they had entirely excluded the cooling tower for air conditioning which 
had been specifically mentioned as item 4 in the notice inviting tenders. Wbile 
no reason for this exclusion was mentioned it would seem that the type 
of plant to be installed had not been finalised and it was therefore left 
aut of consideration. Further, in coming to the conclusion that M/s. Uttam 
Singh Du~ & Co.'s tender was the lowest and M/s. Tirath Ram Ahuja's 
the second lowest, the reinforced ceRlent concrete items for the Sky Res-
taurant above the third floor and item 122 of the tender (foam concrete) 
were excluded. This WU!I apparently done because Mis. Tirath Ram Ahuja 
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Priva~ Ltd., had not quoted for the RCC items in the Sky Restaurant above 
the third floor, while Mehta Teja Singh 8& Co. were considered not to have 
quoted for item 122. It may be mentioned here that this omission in Mehta 
Tcjn Singh's tender clearly seems to have been due to a clerical error in that 
though no quotation was given in their original tender, the duplicate 
ropy of their tender which was submitted along with the original mentioned 
their quotation for this item without varying their overall total quotation, 
which was the same in the original as well as the duplicate copy of the 
tender. 

There is nothing to show that the Cooling Tower for Air conditioning, 
the RCC items above the third floor and item 122 were excluded by the 
Arc:hitects under any written directions of the Hotel Management. Indeed, 
if the Cooling Tower was to be totally ignored at the time of comparing the 
tenders, there was no point ill mentioning it as an item of work in the 
Notice inviting tenders. 

42. The Committee are of the view that the Architect" would have 
compared the tenders as a whole and pointedly brought out the defccts and 
omissions in each. They could also have projected incomplete tcnders by 
calculating the costs of unquoted items on the basis of CPWD rates or si-
milar items quoted by the contractors. 

43. The comments/recommendation promised by the Architects in their 
letter of the 12th April, 1967, came in their letter of the 20th April, 1967. 
WbUe stating that MIs. Uttam Singh Duggal & Co.'s tender was the lowest 
at 36.58 per cent above the estimated cest and Mis. Tirath Ram Ahuja 
Private Ltd.'s was the second lowest at 3947 per cent above the estimated 
cost, the Architects made the following observations :-

(a) Though M/s. Uttam Singh Dugga} & Co.'s tender was the lowest, 
it was based on the assumption that the market rate of cement was 
Rs. 180/- per metric ton. The firm's condition that any increase 
or decrease in the cost of materials due to· any Act of legislation 
etc., would be adjusted accordingly, would have far reaching 
effects because of its vagueness and complexity. The price of 
cement at the site of delivery was about Rs. 190/- per metric ton 
and this meant that the contractor could already claim Rs. 50,000 
for cement alone. Apart from the financial habilities which the 
firm's condition involved, there would be serious difficulties in 
keeping a record of ftuctua6nns ;n the m~r1r .. t "rice of each and 
every material. There would thus be !odf"eu trouble, dispute. 
claims and litigation resulting in the contract becoming almost 
inoperative. 

(b) Though Mis. Tirath Ram Ahuja Private Ltd.'s tender dld not 
include the RCC items above the third floor level for the Sl-y 
Restaurant on the ground that the architects' designs were not 
clear enough to indicate the complicated nature of work, it would 
be possible to work out the rates of the work above the third floor 
level. MIs. Tirath Ahuja Private Ltd.'s tender could, therefore, 
be considered as being in order. 

(c) In their covering letter Mis. TU11tb Ram Ahuja Private Ltd., had 
made certain suggestions which were very useful and as far as 
practicable some of these could be accepted. The firm had also 
made certain conditions, but it would be neither in the interests 
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of the architeots nor of tho Management to accept any COIlditioaI 
not already included in tbe tcDder documents. 

(d) The Architects had not had any experience of wortiDg with 
Mis. UttaIQ. Singh Dup & Co. and were, therefore, upable to 
comment definitely on -their competence. performance or capabi-
lity to finish work of architectural importance within a specified 
time limit, While Mja. Uttam Singh Dugal" Co. had executed 
large cngi.Deering projects for the Government of India their 
experience in architectural project.·; requiring a very high degree 
of coordination of services, workmanship and finish seemed to 
be limited. 

(c) Mis. Tirath Ram Ahuja Private Ltd. had constructed a large 
DUmber of buildings of great uchitectural merit and had the 
reputation of being a most capable and resourceful firm possessing 
a high degree of integrity. They were also cooperative and 
willing contractors. These qualities were e8IODtial for the 
succeSsful completion of the Annexe Project. The firm had 
worked with the architects on two projects in the put aad bid 
completed them very satiafactorily. One of these projects had 
been finished two months ahead of schedule. 

(f) Comparing the standard of performance, reputation and. experience 
particularly in architectural building works, and taking into 
account the nature and complexity of the Asboka Hotel Annexe 
Project, the work should be entrusted to Mis. Tiratb Ram Ahuja 
Private Ltd. None of their conditions other than those stated ID 
the tender documents should be accepted. 

44. In regard to the RCC items above thl} third floor level the Architects 
stated in their letter of the 20th AoriJ, 1967. that it was not poll!;ib1e for 
them to give precise infonnation to the contractom in regard to the construc-
tion of the Sky Restaurant as the height of the tower was still under negotia-
tion with the Civil Aviation authorities· If the Architects were not in a 
position to give adequate information in regard to the construction of the 
Sky Restaurant, they should have brouaht thia to the notice of all the 
contractors in writing at the time of C 1 I -! the tenciNO; makin!! it c1enr thAt 
omission to quote for the RCC items above the third floor would not invali-
date their tenders. This was not done. The" inference, therefore, is· that 
sufficient information was available for the contractors to enable them to 
quote. Indeed Mh. C Lyall & Co.- M If!,_ Uttllm Si-,,,t, f)u~l!al & C" Rnd 
Mehta Teja Singh & Co., did actually give their Quotations. If they could 
do so, the Committee do not understand why MI •. 11rath Ram Ahuja 
Private Ltd. found it impossible. The statement of the Architects that "as 
per terms of the contracts it would be possible to work out the rates of the 
work above the third floor even if anv contractor chon"",'! not to Quote for 
the uncertain items" thus avoid the real issue and the Committee is of the 
view that Mis. Tirath Ram Ahuja Private Ltd.'s tender was conditional 
and incomplete and the Architect,,' opinion that it was 'in order', was not 
correct. 

45. In comparing the two tenders of Mis. Uttam Singh Duggal " Co. 
aad Mis. Ttrath Ram Ahuja (Private) Ltd .• the Architects expressed grave 
milPviop in regard to the complications and even litigation that might arise 
out of· the condition contained in Mis. Uttam Singh Duggal & Co.'s letter 
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dated the 10th of April, 1967, to the effect that their tendered rates had been 
based on the assumption of the .market price of cement being Rs. 180/- per 
metric ton and that any increase or decrease' in the cost of materials due to 
any act of legislation etc., would be adjusted accordingly. (This condition was 
somewhat modified in MIs. Uttam Singh Duggal & Co.'s subsequent letter 
dated the 18th April, 1967, in which they clarified that the enhancement due 
to act of legislation would be applicable to cement onlv but this letter' does 
not appear to have been referred to the Architects by thc Management). It 
is, therefore, surprising that the architects fore saw no difficulties in the far 
wider and more onerous price escalation conditions demanded by MIs. Tirath 
Ram Ahuja Private Ltd. in paragraph 20 of their letter dated the 10th 
of April, 1967, reading as follows :-

"We have based our rates on the present prices of materials and the 
present wages of labour. If, as a result of the action, direct or 
indirect, on the part of Government or local authority, during the 
execution of the p~ject the wages of labour or price of materials 
are raised, we shall be compensated for the extra expenditure that 
will have to be incurred by us as a result of such action by 
Government or local authority." 

46. The numerous other conditions laid down in Mis. Tirath Rain 
Ahuja Private Ltd.'s letter were not commented upon by the Architects at 
al1, but, on tht' contnlry, some of them were regarded as practicable without 
specitiying them. and this in spite of the fact that in the very first paragraph 
of their letter the firm had clearly stated that if any point mentioned in 
their letter was at variance with the tendered documents their letter would 
prevail. It is also surprising that while the architects glossed over the various 
conditions l'lid down by Mis. Tirath Ram Ahuja Private Ltd .• by recommeud-
ing that none of them should be agreed to except in so far as they were 
already contained in the tender documents, no such recommendation was 
made in the case of Mis. Uttam Singh Duggal & Co. 

47. That the Architects had a very high opinion of MIs. Tirath Ram 
Ahuia Private Ltd. is clear from their remarks 10 their letter of 20th April. 
1967. This by itself, howover, was not sufficient reason to recommend that 
the work of building the Annexo should be awarded to that firm. 'Ibeir 
statements that "we have not had any experience of working with Mis. Uttam 
Singh Duggal & Co .• and therefore we are unable to say definitely about their 
competence, smooth performance ... ". "we understand that they have 
executed large engineerin~ projects of the Government of India but we have 
no knowledge as to their performance, capacity etc.". "in so far as large 
architectural projects requiring a very high deE!ree of coordination of service. 
workmanship and finish such as a luxury hotel their experience seems to be 
limited", would leave the impression that the architects made no serious 
efferts to find ont more about Mis. Uttam Singh Duggal & Co. before making 
their recommendation. Their recommendntion was thus bnsed on their 
personal knowled~e of Messrs. Tirath Ram Ahuja Private Ltd., and lack of 
knowledge about Meso;rs. Uttam Singh Duggal & Co. In this connection it is 
al50 interesting to note that as far back as the 10th of February. 1967, that 
is Ion/! before the Notice inviting tender was issued, the Architects bad 
rC-:(1mtllendcc1 to the Chairman of the Asboka Hotels Ltd. that the work of 
con!'tructing the foundation and footings of columns up to the ~lintb level 
might also be neQ'otiateo with M/s. Tirath Ram Ahuja Private Ltd., orin 
the ·,ltern!ltive the firm might be persuaded to agree to the lowest tenderer's 
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rates in case that work was to be allotted after calling tenders. Fortunately, 
this recommendation was not accepted by the Management. The Committee 
are left with the impression that the Architects w~ from the beginning 
keen on having MIs. Tirath Ram Ahuja Private Ltd., as contractors for 
this work. . 

Award of contract for the Allnexe by the Management 
48. As stated earlier, the Management took up the construction of an 

Annexe to the Hotel at the instance of Governmen!. While sUbmitting the 
proposals to the Ministry of Works, Housing and Supply on the 5th January. 
1967, the Managemeat had made it clear, inter alia. that having regard to 
the urgency of the project, "special methods and procedures" will have to 
be adopted if the project was to be completed and ''habitable accommodation 
for nn additional 300 persons" made available in the Hotel in time for 
UNCTAD-II. (The total period ~vai1able for planning and constructing the 
Annexe was barely 11 months). 

49. Had the project been executed in the normal course, and in full 
compliance with the various codal formalities, the preparation of detailed 
drav.ing5 and estimates alone would have taken 6-9 months before tenden; 
could be called for. Besides, a very much longer time would have had to 
be allowed to the selected contractor for actual construction. In this con-
nection, the following paragraphs of the C.P.W.D. Manual (Vol. II) are 
relevant :-

"6.313. The notice inviting tender should stipullllte ~onable time 
for completion of the work; in an urgent case, the authority which 
is com~tent to approve the N.I.T. in that particular case might 
curtail the period, but in no case the period should be unrealistic;" 

"6.314. The schedule of contract period as per Appendix IV of this 
Manual should be followed as far as ~ible." 

In fact, the project had to be taken up and completed in about 11 months 
only-a period which would have been considered unrealistic in the normal 
course. Consequently, special methods and procedmes had necessarilv to 
be resorted to. Even so, having regard to the nature and magnitude of the 
work, the Mana8Cment of the Hotel took upon themselves an onerous res-
ponsibility. The various actions of the Management which are discussed 
under appropriate headings in the succeeding paragraphs, have to be judged 
against this background. 

50. Scrutiny of Tender dOCllmellts : The tender documents were received 
by the Management from the Architects on the 17th March and retul1lCd to 
them after scrutiny on the 20th March, 1967. Ordinarily, preparation of 
detailed drawings and estimates by the Architects should he insisted noon. 
The Mana~ment could not insist on this being done. They must have been 
aware that it was impossible to enforce compliance with this requirement for 
the simple reason thM there was no time to do so, as already explained in 
the openin~ paragraphs of the Chapter dealing with the Role of Arehitec&6. 
Tn any case the action taken broadly CODformed to the procedure laid dOlI-n 
in the CPWD Manual (Vol. TI) for "urgent" works. 

S]. Limited Tenders. 

In the norm~ course open tenders are invited for works of any aDPre~ 
ciable magnitude, "by advertisement in the Jms~ or by notice in English 
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and the wri~ language of the district posted in public places" as provided 
in para. 6.316 of the CPWD Manual (Vol. II). The'process of ae1ectiDg a 
suitable contractor by open advertisement etc. would not have been suitable 
far this work, having regard to the nature of the work -aDd the urgency wi1h 
wbich it had to be executed. Para 6.318 of the CPWD Manual (Vol. D) 
provides that- - . 

"In urgent cases where tho EogiDeer in charge is satisfied that an 
emergency exists and it is absolutely essential in the interest 01 
public service to dispense with the invitation of open tenders fer 
works costing more than RI. 10,000/- he ~ invite limited 
tenders from selected contractors readily av' Ie in the area 
and award Works on tho basis thereof or by negotiatioas ~ 
after. The actual selection of contractors for the purpose of 
limited call of tenders or for negotiations is left to the Bngiocer-
in-charge of the works. Prior approval of the Government of 
India will, however, be necessary for the actual award of work 
in such cases as usual." -

Whether an "emergency" for the purposes of the above J?a.ra of the CPWD 
Manual exists or not, bas necessarily to be determined With reference to the 
lime available for the completion of the relevant work having regard to its. 
nature and magnitude. In view of what has been stated earlier in this 
chapter, there can be no doubt that the construction of the Annexe bad to 
be treated as a project of the utmost urgency, and, therefore, the selection 
of contractors had to be made from among those capable of executing in 
time such a large work involV~ial architectural features. The Archi-
recta (who functioned as the" . Engineer in char~e" in tho present case) 
would accordingly have been justified in recommending to tbe Management 
that limited tenders should be called for the work, as also in suggesting the 
names of the tenderers who should be invited to quote for the work. lbis 
would have been in accordance with the accepted principles laid down in the 
C.P.W,D. Manual (Vol. II). The decision to invite limited tenders for 
the Annexe construction was taken by Government. In view of the urgency 
01. the work and the special architectural features involved, this decision was 
not unjustified. 

The Committee would, however, like to suggest that Government might 
cumine the existing procedures and practices under the limited tender 
system. circumscribe its scope to the extent possible and indicate in specific 
terms the exceptional circumstances in which. and the authority by whom 
such tenders should be called for. The Committt",c would also suggest that 
when limited tenders from previously approved and selected contractors 
are called for. the lowest valid tcnder should automatically he accepted. un· 
lee. there !)Ife exceptional circumstances which should he explained in writing. 
The preparation of select lists of contractors should also be rationalised. 
Such lists should compiled separately for each category of work and ap--
proved by the competent au~. The lists should be revised annually 
after taking into account the ormance etc. of the contractors during 
the preceding year and k~t uptodate. 

52. So far as the selection of suitable contractors who wereiJMted to 
quote for the Annexe construction is coocemod, it is observed that the 
Manapment of the Hotel did IIOt compUe any list of their own : they merely 
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adopted the list of 24 selected coatractors which was compiled by Go¥om-
mcu.t for invin'ng limited tenders for the CUlton Road 'Hostel, i.e. the multi ... 
!IofD(eyed hostel built for the UNCf AD delegates on the si~ of the old 
Coostitution House on Curzon Road, a project of the same urgency; and 
JDQre or Jess the same magnitQ.@, as the Ashoka Hotel Anncxe, and exec:atod-
during the same period. This list was finalised after discussion at a meeting 
presided over by the Chief Engineer CPWD, when two Additiollal QUof 
Eagjneers, a representative of the Ministry of flnance and a repre&entative 
of the Ministry of W. & H. were present, and a copy thereof was furnished 
to· the Ashoka Hotel with the Ministry of Finance d.o. letter No. 108S· 
W&E/67, dated 9th/10th February, 1967 (Annexure VIIO. The name of 
Mis. Vttam Singh Duggal & ~. Private Ltd. did not find a place in lhe 
above list of 24 selected contractors even though this firm was a registered 
lst class contractor. The inference i.s that the CPWD omitted it from the 
above Jist as they did not consider the firm suitable for ~ type of work 
in view. 

53. The Committee has also looked into the question whether the decision 
to award on nomination the work of excavation (i.e. levelling of site) to 
Messrs. Tirath R,.am Ahuja Private Ltd. had on the one hand put this con-
tractors at an advantage and on the other resulted (coupled with the decision 
to invite limited tenders for the construction of the Annexe) in any adverse 
caect on the response to tenders for the construction of the Ashoka Hotel 
Annexe. 

One way of judging the issue at this stage appeared to be to study the 
statistics pertaining to tenders issued by the C.P.W.O. in the recent past~.e. 
since January, 1967. The C.P.W.D. were accordingly requested to, furnish 
relevant particulars of contracts of the value of Rs. 30 lakhs and above for 
which tenders were invited by them during the period January, 1967 to 
June, 1968. (The estimated cost of the Anncxe project, exc1uqing the 
cooling tower, "'1lS Rs. 65.88 lakh. .. ). An abstract of the details received 
from the CPWD is given below :-
-----_._---------------------
S. No. Name of work 

J. Curmn Road Hostel 
(a) Sub-work T 
(b) Sub-work II 

::!. Industrial Housing 
Tenements at Shahdilra 
(Phase 1& m 

3. Subsidised Tenements al Okhla 
(Phase II) 

4. Type II quarters at R. K. Puram 
5. 16 Units of State Emporia building kwin 

Road . 

Approx. Value 

Ill. 51 '391okhs 
Ill. 31 ·23 1akhs 

Rli. 30 ·75 lakhs 

Rs. 37 ·07 lakhs 

Rs. 41 ·70 I,\khs 

Rs. 37 ·58 Iakhs 

Whether 
open or 
limited 
tenders 
were 
invited. 

Limited 
Do. 

Open 

Open 

Do. 

Do. 

No. of 
teDders 
m:eivcd. 

5 
S 

4 

4 

6 

S 

. It wiu be observed that out of the 6 ~ntractors detailed above, 2 ete 
awarded ~D the buis of limited tendem, and the rmajning four oa the .... 
of open tenders. Only in one <:ase of ope.n tender did tho DUlber or teDdeD 
receIVed exceed (by one) the number received in ~ case of the two limited 
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tenders, while in two of the open tenders the number was actually less. The 
number of tenders received in the case of Ashoka Hotel Annexe was 5, i.c. 
exactly the same as in the case of th~ Curzon Road Hotel which ",as aJso 
required to be completed in time for the UNCTAD-II, and was accordingly 
given out by the CPWD .on the basis of limited tenders. It cannot, there-
fore, be said with any certainty that had open tenders been invited, the 
response would have been better. 

54. Issue of tender documents to M/s. Uttam Singh Duggal & Co. 

As pointed out in para 52 above, the name of Messrs. Uttam Singh Duggal 
& Co. did not figure in the list of 24 selected contractors compiled by the 
CPWD (for inviting tenders for the Curzon Road Hostel) ana which was 
also used by the Management for inviting tenders for the construction of 
the Annexe. The circumstances in which the firm of M/s. Uttam Singh 
Duggal & Co. obtained the tender for this work of Ashota Hotel Annexe 
were explained bY the Minister of W.K &: S., in reply to a Sltort Duration 
Discussion in the Rajya Sabha on the 15th June, 1967. It would appear that 
the. Management accepted the addition of Messrs. Uttam Singh Duggal & Co. 
to the select list with some reluctance. 

55. Scrutiny of Tenders 

After the tenders had been opened on the 10tb April, 1967, and read 
()ut as detailed in an earlier chapter, the Accounts Staff of the l!otel checked 
the arithmetical calculations and made over the original copy of the tenders 
to the Architects the next day for making out the comparative statement and 
furnishing their comments/recommendations. Here it may be mentioned 
that the Architects had asked each prospective tenderer to submit his tender 
in triplicate-an unusual step from th~ point of view of the procedures 
followed in the CPWD who call for only one copy of the tender. This was 
reported to have been done with a view to facilitating simultaneous exami-
nation of the tenders by the Architects and the technical/accounts staff of 
the Hotel. Actually only a few of the tenderers complied with this requcst-
fully. Others merely submitted duplicate copies. These extra copies of 
the tenders were neither read out nor attested by the Managing Director 
when he opened the tenders. Th~ C.P.W.D. procedure does not prescribe 
calling for tenders in duplicate or triplicate, nor reading out and attesting 
such extra copies of tenders. 

56. The Architects furnished the comparative statement to the Manage-
ment on the 12th April 1967, omitting the cooling tower (estimated to cost 
Rs. 440,054). They also stated that comparing "similar items" quoted in 
the various tenders, Mis. Uttam Singh Duggal & Co. and MIs. Tirath Ram 
Ahuja Private Ltd. were the lowest and second .lowest tenderers respectively, 
and that their comments will follow. As pointed out in the preceding 
chapter, the Architects did not give any reason for omitting the items viz. 
cooling tower. the R.C.C. works in respect of the Sky Restaurant· above the 
3rd floor, and item 122 of the tender (Foam concrete) estimated to cost 
Rs. 40.054, Rs. 1,42,872 and Rs. 1,03.841 respectively. for purposes of 
comparison. There is nothing on record to sho~. that this was dOlle under 
any written instructions from the Management. It has, however, been 
observed from para 2 of the Agenda Note circulated by the Management on 
the t 4th April· for consideration at the meeting of the Board of Directors 
fixed for the 20th April, 1967, (Annexure XIV) that the cooling tower was 
excluded from the comparative statement because its final design would .-
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depend largely 9n the recommendations of the firm yet to be selected for 
a~arding the air-conditioning work. Apparently, the Architects who must 
have been in constant touc,h with the Management during the period, were 
aware of this position. . 

57. It has been stated carlier tbat the Architects failed to put up a 
c(mlprehensive comparative note on the tenders received. Moreover, the 
Management did Dot get an opportunity for examining the recommendations 
of the Architects and formulating their comments for cQl1Sid~r~tion of the 
Board as the letter of the Architects on the subject was received only on 
the day of the Board's meeting. In view of this, the agenda note circulated 
by the Management for the Board's meeting was of limited value for enabling 
the Board to take a decision on the tenders. 

The Committee would like to emphasise that the Agenda Note should 
an:tlysl.' the comparative merits and demerits of each of the tenders and 
indicate the correct procedures to be followed together with a specific recom-
mendation so that the Board can come to a clear decision in the matter. 
ThU> procedure would enable a clear appreciation of the circumstances in 
~~ich a particular decision has been taken. 
;r;,;,. 

The first thing which the technical/account staff of the Management 
should have done was to examine whether the various tenders were rca1ly 
valid or not. For example, they should have pointed out that all the tenders 
wore liable. to rejection for one re~ or the other as discussed below:-

(i) Bhai Sundar Das Sardar Singh had not given their quotations in 
the manner prescribed by the Management. (They had given an 
overall percentage rate tender instead of quoting for individual 
items as required). Besides, they had stipulated certain c~ditions. 

(ii) M/s. Vttam Singh Duggal & Co., Tirath Ram Ahuja Private 
Ltd., and C. Lyall & Co. had all stipulated various conditions in 
their covering letters. As a rule, conditional tenders are to be 
rejected. The tender of Mis. Tirath Ram Ahuja was also in-
complete as they had not quoted for R.C.C. items pertaining to 
the Sky Restaurant above the 3rd floor. 

(iii) The remaining tenderer M/s. Mehta Tcja Singh & Co., did not 
stipulate any condition. They. how:ever. did not fill in the rate 
against item 122 of the tende~ (f~ con~rete), even though the 
total amount quoted by them was inclUSIve of the cost of thi·, 
item an~ the rate had been duly filled in in the duplicate copy 
of the tender. It could be argued that the omission was mOre 
technical than rl}al. At the same time, it has to be admitted that 
it is only the "original" copy of the tender (which was opened 
in the P!esence of the contractors and others and duly atte.CJter4 
by tender opening officer) which would constitute the legally 
valid tender. 

58. Having brought out the fact that in strict accordance with tender 
procedure, all the tenders were liable to be rejected being either conditional 
or incomplete, the ManaJ!eU1ent could· have proceeded'to examine each 
tender individually to see if any of the tenders could be recommended for 
acceptance, baviIW regard ·to tile ameme DIJP-ICY of. the wock. The fin,' 
step in this direction s'l\PUld liave heeD to amve lit the total value of eadl 
tender by evaluating in tenus of moaey the conditions stipulated by the 
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1eDderers, adopting derived/projcc~ rates in respect of items not quoted 
by them and ~g into accoant the cost of item 122 also. In the present 
CIL1e, bowever, the various conditions could not be converted in terms of 
money 011 account of the uncertainties involved (c.g. price fluctuations UI 
building materials during the period of construction)". So far as the i~ 
which were not . quoted for are concerned, the Man~ent instead of 
deriving/projecting rates for those items, accepted the baSIS adopted by the 
Architects viz. omitting all such items. Such a practice can. sometimes lead 
to a distortion of the comparative position of the various tenderers. How-
ever, irrespective of any basis that might be adopted for the purpose, it has 
been found on a detailed examination of the tenders that MIs. Uttam Singh 
Duggal " Co. and MIs. Ttrath Ram Ahuja Private Ltd. remain the lowest 
and second lowest tenderers respectively. 

59. Another important point to be discussed in the Agenda note wbile 
comparing the var!Q!lS tenders is the capability and the post perfomlance of 
the various tenderers. This, however, does not arise when limited tenders 
are called for, as in such cases, tender d~uments are issued to those selected 
rontractors only who c~ be depended upon to cxecute the war k properly 
and in time. Normally, therefore, when limited tenders are called for. the 
lowest tcnder must be automatically accepted unless it is an incomplete or 
oooditional tender, or contain unworkable or absurd rates· The lowest 
tead« in this case was that of MIs. Uttam Singh DQggal & Co., but as it 
was a condi.tion.al tender, it would not have been incorrect to reject it. But 
if this was the basis of disposing of the tenders, tlier~ waS no justification for 
accepting the tender of MIs. Tirath Ram Ahuja Private Ltd. which wao; also 
a oonditional tender. However, the tenders do not seem to have been 
considered from this angle at the meeting of tlle Board of Directors held OIl 
20-4-1967. 

60. All the tenders were considered by the Board before they decided 
to award the contract to the second lowest tenderer, MIs. nrath Ram Ahuja 
Private Ltd. It is clear from the minutes of the Board'~ m~ting that the 
Board selected this firm on grounds of their dependability and past perform-
ance; the Board were of the view that "this firm of contractors could. with 
a greater degree of assurance be relied upon todo this rush job in the very 
short time available than the other tenderers inchlding the lowest." At the 
same time, since the minutes of the Board's meeting do not record any 
po&itive reasons for rejecting the lowest tender of MIs. Uttam Singh Duggal 
& Co., it might, on the face of it, give the impression that the Board was 
keen to award the work to MIs. Tirath Ram Ahuja Private Ltd. without 
considering the points in favour of 9T against the lowest tenderer. In order 
to clarify the matter, the Committee examined the, Managing Director, the 
Special Director (representing the Ministry of Finance) and the Superin-
tending En~ncer of the Hotel. AU of them categorically stated that the 
l'ast perfonn.ance etc. of Mis. Uttam Singh Duggal & Co. was fully within 
the knowledge of the Board, that this wao; the rea~(>D for rejecting this firm's 
tender, and that it was discussed at the meeting in detail before a decision 
was taken to award the work to MIs. Tirath Ram Ahuja Private Ltd. It is 
unfortunate that this was not mentioned in the minutes of the Board meeting. 

The CoOllniUee,howe'ftl', (,:et that whilst such reasons for rejection would 
haft been relevant at the· time of compiling a select list of contractors. once 
sueb a 1lst had been finaUsed, relSODS for rejection sbould be based OIl a 
carefu1 consideration of the merits of the tenders as such. The Board 
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wouIct. have been justified in not agreeing to the addition of MIs • .uuam 
Siagb Duggal " Co. to the select liit. Having aped, even though n1uct-
andy, to this addition, the *tion of the lowest tender of Mis. Uttam Singh· 
Du"al & Co. at this stage ~as prOCedurally incorrect. However, taking all 
the circumstances into account, the Committee consider that in spite of the 
procedural frailities, the action of the Board in preferring Mis. Tirath Ram 
Ahuja Private Ltd. was understandable in view of their doubts regarding the 
capability of Mis. Uttam Singh Duggal & Co. 

61. While awarding the work to Mis. Tirath Ram Ahuja Private Ltd. 
the Board of Directors rejected all the conditions put forward by the former 
and stipulated that their rates for items which they had omitted to quote 
(i.e. R.C.c. items pertaining to the Sky restaurant above the 3rd floor) will 
be worked out on the basis of rates already quoted by them for similar items. 
'This aotion precluded the firm fr~ demanding (and bargaining for) higher 
rates for R.C.C. items pertaining to the Sky restaurant had they .Peen aUowed 
to proceed heyond the 3rd floor. (The design etc. of the to\l\"er and s:'y 
restaurant are, it is understood, being reviewed by Government). 

62. Notwithstanding the procedural sbortco~ mentioned above, the 
Committee would like 10 mention the three precautIonary steps taken by the 
Management which helped to safeguard the Hotel's interests. FUIt, they 
inserted a clause in the agreement executed by them with the Architect ill 
terms of which he could not prescribe any items or specifications not already 
covered by the tender, or determine the rates therefore, without first obtain· 
ing the approval of the Man.gement in writing, though according to para 
6.804 of the CoP.W.D. Man~al (Vol. n) the Architects (in their capacity 
as Chief Engineer in charge of the work) would have ~en the competent 
authority for the purpose. Secondly, the rates for itetll.s not covered by the 
agreements with the contractors were sot scrutiniJed by the Management by 
a Committee consisting of an officer from the Ministry of Finance, and a 
Superintending Surveyor of Works from the CPWD with the S.E. of the 
Hotel being the third member. Binding the contractor down in this fashion 
.checked any rnateQal deviation from the basis on which Ihe work W:I<; 
awarded 10 him and oinncd him down to ;1 performance as WOlS eX[Y"cfcd 01 
him in his tender which was aocepted by nullifyinp; the vagueness that was 
inherent i.n his quotation. Thirdly, they also took the initiative to enter into 
u tripartite af!rcement with the Architect,; and the Engineering finn oC Mis. 
Rhatt Mehta lind Gandhi (S.:!ccf",i hv 11).: Archit('cts f~r ~trllctt1raJ di.'~i\:T1' 
and supervision of the work). Under this agreement the Engineering firm 
was required to employ the nominees of the Hotel as clerks of works (i.e. 
the statt rcsponsihle for taking measurements etc. for payment to th.: 
contr:Jctor). For this purpose, the Management borrowed the requisite 
technical ollicers and sturr from thl~ C.P. W.D. and dcpukd them to work 
with the firm of Engineers. The salaries of tbese of&ersand staft .ere also 
disbUl'Sed to them by the Management after deducting the required amount 
from the fees payable to the Architects. These steps have been rc!'.pon<;ihk 
"in keeping down the expenditure on extra items . 

. CtNfClusio1l6 
The construction of Alhoka Hotel Annexe had to be taken apes a ~Ject 

or the utmost urgency intbe cotrtext of arnmgemeufJ for UNcrAn:U. 
~ViDg reprd to the IUitUre and mapltude of the wort, and the time avaD-
able for its completion, the adoption of specia1 ~etbods and 1'I'ocedares as 
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envisaged in the note encl~d with the management's letter of the 5th 
January 1967, to Government was justified. 

(Paras 5 and 9-10 

A ward of Excavatioll (levelling) work 

2· Excavation (levelling) of the site was an essential pre-requisite to the 
construction of the Annexe and had to be completed prior to the receipt of 
tenders for the construction of the Annexe. 

(Paras 12 & 30) 

3. The Committee do not understand why the mana~eJl1ent thought it 
necessary to obtain Government approval for awarding this particular work 
which was estimated to cost only Rs. 2 lakhs, on nomination to either the 
N.B.C.C. or M/s. Tirath Ram AJiuja Private Ltd. Such a d~oD should 
haw been taken by the management itself. 

(Para 32) 

4. The Committee consider that even though the management had the 
power to award the excavation (levelling work) by nomination, it would 
have been more appropria~ to invite severely limited short notice tenders 
ftom local firms specialising in such work. 

(Para 32) 

Role of A.rchitects 
5. It was impossible for the Architects to prepare detaik-d drawings (and 

estimates) for all the items before calling for tenders as this work alone 
would have taken 6-9 months. However, the Architects should at least 
have furnished a programme shOWing the dates on which the complete 
ora" ing.<; would be supplied. 

(Para 36) 

6. Considering the fact that the value of finishing items for which 
detailed drawings were not made available at the time of the issue of notice 
inviting tenders covered only about 18 % of the total cost of the contract 
amount, and that the finishing would be mor~ or less on the pattern adopted 
for the main Hotel. the Committee consider that the thirtyfive 1/8" drawings 
made available to the tendcrers were adequate to enable them to quote with 
reasonable confidence for alf the items in the tender schedule. 

(Para 37) 

7. TIle clarifications/explanations indicated by the Architects on a 1/16" 
scale drawing of the Annexe (in free hand in the shape of rough sketcbes 
etc.) should have been furnished to all contractors who purchased the 
tender documents. There· is no evidence to show that this was done. 

(Para 39) 

8. There is nothing to show that the Cooling Tower for Air-conditioning, 
the RCC items for the Sky Restaurant above the 3rd 800r, and item 122 
(Foam concrete) were excluded by the Architects under al\Y written direc-
tions of the Hotel Management, while comparing the various tenders. . The 
Committee are of the view that the Architects should have compared the 
tenders as a whole, and pointedly brought out the defects and omissions in 
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eadl of them. They could also have projected incomplete ~nders by calcu-
lating thl' costs of unquoted items on the basis of C.P.W.D. rates or on the 
basis of rates quoted for similar items by the concerned contractors. 

(Paras 41 &: 42) 
9. The tender of Mis. Tiratb Ram Ahuja Private Ltd. was conditional 

and incomplete and the Architects opinion that it was 'in order' not correct. 
While the Architects were very crltical of the price escalation clause included 
in the tender of M/s. UUam Singh Duggal &: Co. Private Ltd. they glossed 
over similar and more onerous conditions stipulated by Mis. Tirath Ram 
Ahuja Private Ltd. The numerous other conditions laid down in the latter's 
letter were not commented upon by the Architects at all, but, on the 
contrary, some of them were regarded as "suggestions" and recommended 
for acceptance ·'81 far as practicable" without specifying them. The 
Committee are left with the unpmaion that the Architects were from the 
beginning keen on having Mis. Tirath Ram Ahuja Private Ltd. as contractors 
for this work. 

(Paras 44-47) 

Award of contract for the Annexe by the Management 

10. The action taken by the Management in calUng for tenders without 
dotailed drawings aDd estimates broadly conformed to the procedure laid 
down in the CPWD Manual (Vol. IT) for urgent "ms. 

(Para SO) 

11. In view of the urgency of the Annexe construction and the special 
architectural features involved, the decision to invite limited tenders for the 
work was not unjustified. 

The Committee would, however, like to suggest that Government might 
examine the existing procedures and practices under the limited tender 
system, circumscribe its scope to the extent possible, and indicate in specific 
terms the exceptional circumstances in which, and the authority by whom, 
such tenders should be called. The Committee would also suggest that 
when limited tenders from previously approved and selected contractors are 
invited, the lowest valid tender should automatically be accepted unless 
there are exceptional circumstances which should be explained in writing. 
The preparation of select lists of contractors should also be rationalised. 
Such lists should be compiled separately for each category of work and 
approved by the competent authority. . The lists should be revised annuaUy 
after into account the performance etc. of the contractors during the 
preceding year and kept up-to-date. 

(Para 51) 
12. The name of Messrs. Vttam Singh Duggal & Co. Private Ltd., did 

not figure in the select list of 24 contractors suggested by Government for 
inviting limited tenders. Their name was, however, added as a result of a 
representation made by Shri Vttam Singh Duggal to the Minister for works, 
Housing and Supply. Since the Management evidently even then felt that 
the firm was not suitable for the type of work to be done, they should not 
have agreeci to its inclusion in the select list. The inclusion of a firm of 
contractors in a select list implies that it is capable of executing the parti-
cular work satisfactorily. 

(Paras 52 " 54) 
L2SLSSI72 
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13. Five t~nders were received for tJle ,coriSti'llction of the Annexe. It 
cannot be said ""itb any certainty that had open teilders been invited, the 
response would have been better. 

(Para 53) 
14. 'the agenda note prepared by the management for the Board's 

meetin~ on 2~967 should have been more exhaustive, provided ,an 
evaluatIOn of each of the tenders as a whole and pointed out that all the 
tenders were liable to rejection for one reason or the other. The manage-
ment should then have proceeded to examine each tender in order to see jf 
any of the tenders could be recommended for acceptance having regard 
to the extreme urgency of the work. However, on a detailed examination, 
the Committee find that Mis. Uttam Singh Duggal & Co. and M/s. Tirath 
Ram Ahuja Private Ltd. would have been the loWest lind second lowest 
tenders, respectively, whatever baSis might have been adopted for purposes 
of comparison of the tenders. 

(Paras 57-58) 
15. The minutes of the meeting of the Board of Directors held on 20th 

April ] 967 mentioned that the various tenders were examined in detail and 
that the Board came to the conclusionthat Mis. Tirath Ram Ahuja Private 
Limited "could with a gtcater dep-ee of assurance be relied upon to do this 
rush job in the very shod time available than the other tender-ers including 
the lowest." The Coinmittee are of the opinion that since the tenderers 
were all from a select list, reasons should have been given for rejecting the 
lowest tender, rather than justifyinS the selection of the next higher tender. 
The management of the Hotel have explained to the Committee that the 
BOard of Directors were aware that the performance of Mis. Uttam Singh 
Duggal & Co. in some other contracts had not been entirely satisfactory. 
It would, therefore, appear that the lowest tender of Messrs. Uttam Singh 
Duggal & Co. was rejected for that reason. The Committee, however, feel 
tbat whilst such reasons for rejection would have been relevant at the time 
of compiling a select list of contractors, once such a list had been finalised 
realOlls {or rejection should be based on a careful cbnsiderationof the 
merits of the tenders as such. The Board woWd .have been justified in 
not agreeing to the addition of Messrs. Uttam. Singh Duggal & Co. to the 
select list. Having agreed, even though reluctantly, te this addition, the 
rejection of the lowest tender of Messrs. UttamSingb Dugal & Co. at this 
stage was procedurally incorrect. However, taking all the circumstances 
into account, the Committee consider that in spite of the procedural fraili-
ties, the action 9f the Board in preferring Messrs. TIratb Ram Abu,ja 
Private Ltd. was understandable in view of their doubts regarding the 
capability of Messrs. Uttam Singh Duggal & Co. 

(Para 60) 
Sd/-

NEW DELHI; 
OClober 31, 1968. ~: :J 

(S. CHAKRAVARTI) 
Chairman 

Sd/-
(N. SAHGAU 

Member 
Sd/-

(0. A. NARASIMHA RAO) 
Member 



ANNEXURE I 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSJNG & SUPPLY 
(DEPTT. OF WORKS & HOUSING) 

No. 7/J3/68-P.S. 
New Delhi, dated the ]]tl1 JUII!!, 1968. 

ORDER 
-SUBJECT :--ColLstruction of the Ashoka Hotel Allnexe--enquiry hy COI'-

ernmellt into as recommended bv the Committee 011 Public 
Undertakings in its 13th Report: 

To meet the increasing demand of tourists for luxury accommodation 
and to provide residential. accommodation and a Convention Hall for 
V.N.C.T.A.D. n the Ashoka Hotels Limited decided to put up on Annexe 
to its main building, consisting of ]49 residential suites, a Convcntion-cllm-
banquet hall and two speciality restaurants including a revolving tower 
restaurant. Broad details of the project were forwarded by the company 
on 5-1-1967 to Government who conveyed their approval to the project 
on 27-1-.1967. As the Company did not have the requisite financial 
resources to implement the project, which wa'l estimated to cost Rs. 2.39 
crores, Government gave a commitment, also on 27-1]-]967, to provide 
funds to the company to the extent of Rs. 2.00 crores during the year 
1967-68. 

2. On 20-4-1967 the CompiUlY awarded the work of the construction 
of the Annexe to Mis. Tirath .Ram Ahuja. The contract stipulated that 
the work of the entire project with the exception of the Revolving Restau-
rant should be complered by 31-1-68. The tower restaurant was to be 
reoo, by JO..6-68. 

3. In its 13th Report (Paras 88 and 89) on the Ashoka Hotel, the 
Committee on Public Undertakings of Parliament, have remarked and re-
.commended as follows :-

"SS. The Committee have carefully ~one Into the question of the 
award of the contract for Ashoka Hotels Limited Annexe Pro.iect 
to MIs. Tirath Ram Ahuja, who W'dS. ruso the contractor entrusted 
with the constrUction of the main building. The pri~ary purpose 
of expediting the project was the provision of additional accolJUllO-
dation for the delegates and the Cotivention HaU for the UNCT AD 
'Conference which was scheduled to commence on the 1 Sl February, 
1968 and a sense of urgency appears to have motivated all actions 
in pursuance of this object. Whatever be the compelling nature 
of the ur~ncy, the following features stand out rather conspicuously 
while reViewing the whole course of finalisation of the contract :-
,(i) 'The decision of the Board for inviting limited tenders was 

based on tbe note recorded by the Secretary, Ministry of Works, 
1touslng& Uman Development (Shri Prem Krisban) wherein 
be had directed that "for the main construction work, limited 
tenders may be caned .and the work awarded to the lowest 
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tenderer, or if he is not suitable, by negotiation with the lowest 
suitable tenderer". The Committee fail to understand the 
considerations that prevailed with the Secretary of the Ministry 
to direct the hotel management to invite limited tenders. Nor-
mally for such a huge contract an open advertised tender 
should have been resorted to. The limited tender narrowed 
down the field of offers and precluded the management from 
finding better and cheaper contractors. 
The Committee regret to note that during evidence they were 
told by the Managing Director of the hotel that limited tenders 
for the construction of the Annexe were invited in pursuance 
of the resolution of the Board of Directors. They ha,d asked' 
the management to substantiate the statement with the minutes 
of the Board meeting where this resolution was passed. The 
management has failed to produce the relevant minutes show-
ing Board's prior approval to the calling of limited tenders. 
The Committee regret to observe that the management of the 
Ashoka Hotels Ltd., did not give correct facts to the Committee 
in this regard. 

(iii) The initial decision was to invite tenders only from contractors 
in a severely restricted list of 14, which was later expanded to 
24 at the suggestion of Joint Secretary, Ministry of Finance to' 
make the tenders more competitive. In such cases open tenders 
should have been called instead of restricted tenders. Call-
ing of restricted tenders give rise to misapprehension. 

(iv) It is a matter of surprise that the invitation for tenders were 
sent by the Architect to a selected few contractors under Certi-
ficate of Posting and not by registered post as was stated' to the 
Committee by the Secretary, Ministry of Works, Housing &: 
Supply during his evidence. Only tenders from five persons 
were received out of 24 persons to whom notices inviting 
tenders were said to have been sent under Certificate of Post-
ing. 

(v) Although the tender of Mis. Uttam Singh Duggal was the-
lowest and in ordinary course they should have been given the' 
contract, it was not awarded to them since their performance 
according to the management was not up to the mark. There 
were also adverse remarks against them by the Punjab PAC 
as quoted in 33rd Report of the Estimates Committee (Second 
Lok Sabha) para 79. which were brought to the notice of the 
Committee by the Secretary of the Ministry. 

The Committee are sorry to note that in spite of the fact 
that the Government was in the know of this report, no action 
was taken to black-list this firm while on the other hand, four 
major contracts totalling about Rs. 2.9 crores were awarded 
to them by the Government since 1962. (vide Annexure 
XllI). 

(vi) It is seen that out of 24 firms to whom the Architect sent the 
invitation to tender only six purchased the tender forms and 
out of those only S submitted their tenders on the due date for 
the construction of the Annexe Project of the Ashoka Hotels, 
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Ltd. The fears of the management that persons might not 
.come forward with tenders if Mis. Trrath Ram Ahuja was 
awarded the excavation work appear to have come true. 

The Committee feel that the Ministry and the management 
of the hotel have acted wrongly by granting Mis. Tirath Ram 
Ahuja the excavation work at a cost of Rs. 2 lakhs for the 
Annexe Project before calling for tenders for the construction 
of the Annexe. From this it appears that the issue had been 
prejudged. 

:(vii) It is a pity that in a contract of such magnitude, tenders were 
invited in the absence of full specifications and dra~J des-
pite the high fees given to the Architect. The details for the 
RCC item in the Revolving Tower Restaurant above the 3rd 
floor, were not indicated on the plea that the height of the tower 
was under negotiation with the Civil Aviation authorities. It 
is surprising that in a project invested with such urgency this 
matter could not be expeditiously settled with another gov-
ernment department. The contract for the air-conditioning 
plant was also incomplete. Vagueness in defining the obliga-
tions of the contractors has rendered unrealistic the assessment 
of the various tenders offered by the contractors. 

(viii) The incomplete tender of Mis. Tirath Ram Ahuja and the 
subsequent recommendation of the Architect and the decision 
of the management to overlook the defects may suggest the 
intention of favouring this particular contractor. The urgency 
of the project was given as a reason by the Management for 
not following the normal principles observed in competitive 
tenders. 

(ix) In the case of the contract for the Annexe the tender of Mis. 
Tirath Ram Ahu,ia did not include the R.C.C. work above the 
3rd floor level for the sky restaurant. The management have 
stated that the rates of items of works not quoted by M/s. 
Tirath Ram Ahuja can be derived from the rates tendered by 
them in accordance with the provisions in the contract for 
deriving rates for extra and deviated items of works. 

In the case of construction of the main building it has 
been observed that about 97 items costing nearly Rs. 50 lakhs 
had been excluded from the rate contract. The Committee 
hope that a repetition of the same state of affairs does not 
occur in the case of the contract for the Annexe Project. 

(x) It is interesting to note that despite the sense of urgency which 
has characterised this project, the hotel has been able to pro-
vide accommodation to only 271 visitors connected with the 
UNcr AD Conference. When lack of occupation of hotd 
rooms was pointed out to the management, it was explained 
that the Annexe Project was not intended for UNcr AD alone, 
but for promoting DlOre tourist traffic. If promotion of more 
tourist traffic was the main objective, planning could bave 
been undertaken welt in advance and the irregularities ensuing 
from handling a rush job could have been avoided. 
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(xi) It is significant to note that for the construction of the main 
hotel building also, the contract was given to Mis. Tirath 
Ram Ahuja who even thetl was the second lowest tenderer and 
due to vague provisions in the contract he had to be paid a 
large sum on account of extra height factor, which was not 
envisaged in the original contract vide paras 47-51. 

89. The Committee recommend that the role of the Architects and 
the actions of the management in awarding the; contract of ~ annexe 
to Mis. Tirath Ram Ahuja who was also awarded the contrac~ fo~ the 
construction of the main building, calls for further probe by the 
Government regarding the irregularities in the dea1." 

4. At its meeting held on 3-6-1968 the Board of Directors of the 
Ashoka Hotels Limited adopted the following resolution in this connec-
tion ;-

"The Board considered Item 24 of the Agenda. It took note of the 
paragraphs 88 and 89, of the Report of the Committee on Public 
Undertakings on the Ashoka Hotel and authorised the Managing 
Director to inform Government that it would welcome Government 
looking, as expeditiously as possible. into the matter of the award 
of the contract for the Annexe Project as recommended by the Com-
mittee on Public Undertakings." 

5. In deference to the observations of the Committee on Public Under-
takings and taking into accol\nt the above mentioned resolution of the 
Board of Directors, the Government of India hereby appoints : 

( 1) Shri S. Chakravarti, SecretarY', Ministry of Transport and 
Shipping; and 

(2) Shri N. Sahgul, Additiomil Secretary to the Cabinet. 
to constitute a Committee to look into the points raised by the Co~mittee 
on Public Undertakings in paragraphs 88 and 81} of its Report and to 
report to the Government on its findings. 

6. The Committee shall submit its Report to Government within 3 
months. 

Copy forwarded to:-

Sd/- (S. R. PATEL) 
Secretary to the GOl'ernment of India 

(1) Sbri D. S. Joshi, Secretary to the Cabinet. 
(2) Shri S. Chakravarti, Secretary, Ministry of Transport and 

Shipping. 
(3) Sbri. N. Sehgal, Additional Secretary to the Cabinet. 
(4) Shri N. P. Oube, Managing Director, Ashoka Hotels Ltd. 
(5) P. S. to Minister/Deputy Minister. 
( 6 ) P. S. to Secretary. 
(7) Financial Adviser (W&H), (Shri'O. J. Madan). 
(8) Shri B. L. Chak. JQint Secretary (A). 

Sd/ - (K. SijINlV ASAN) 
Ullder Secretary to IheGOI't. of India. 



ANNEXURE 11 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING & SUPPLY 
(DEPIT. OF WORKS & HOUSING) 

No. 7/13/68-PS. 
New Delhi, the 19th lillie, 1968. 

ORDER 

SUBJECT :-Col/struction of tile Ashoka Hotel Annexe-Enqlliry by Gov­
ernment into, as recommended by the Committee 011 Pllblic 
Undertakings in its 13th Report. 

In partial modification of the Order of the Government of India issued 
under No. 7/ 13/68-PS, dated the lith June, 1968, of the Ministry of 
Works, Housing & Supply (Deptt. of Works & Housing). Government of 
India, hereby appoints Shri G. A. Narasimha Rao, Chairman. Central 
Water & Power Commission, to be the third member of the Committee. 

Copy forwarded to :-

Sd/· (B. R. PATEL) 
Secretary to the Government of India 

(1) Shri D. S. Ioshi, Secretary to the Cabinet. 
(2) Shri K. P. Mathrani, Secretary, Ministry of Irrigation & Power. 

A copy of the D)::partment of Works & Housing order of even 
number dated the 11th Iune, 1968, is enclosed. 

(3) Shri S. Chakravarti, Secretary, Ministry of Transport and 
Shipping. 

(4) Shri N. Sahgal, Additional Secretary to the Cabinet. 
(5) Shri G. A. Narasimha Rao, Chairman, Central Water & Power 

Commission. A copy of the Deptt. of Works & Housing's 
order of even number dated the 11th Iune, 1968, is enclosed. 

(6) Shri N. P. Dube, Managing Director, Ashoka Hotels Ltd. 
(7) P. S. to Minister/Deputy Minister. 
(8) P. S. to Secretary. 
(9) Sbri D. 1. Madan. F.A. (W&H). 

(10) Shri B. L. Chak, Ioint ~e~. Deptt. of Works & Housing. 

Sd/ - (K. SRINIVASAN) 
Under Secretary to the G(WI. oj India. 
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ANNEXURE 111 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING & SUPPLY 
(DEPTI. OF WORKS & HOUSING) 

No. 7/13/68-PS. 
New Delhi, dated the 25th June, 1968. 

ORDER 
SUBJECT :--Construction of the Ashoka Hotel Annexe-Enquiry by -Gov­

ernment into, as recommended by the Committee on Public 
Undertakings in its 13th Report. 

With reference to the Orders of the Government of India issued under 
No. 7/13/68-PS, dated the 11th & 19th June, 1968, of the Ministry of 
Works, Housing & Supply (Deptt. of Works & Housing) Government of 
India, hereby, appoints Shri T. N. Srivastava, O.S.D. (Housing), Deptt. 
of Works & Housing, to be the Secretary of the Committee in addition to 
his normal duties as O.S.D. (Housing). 

Copy forwarded to:-

Sd/- (B. R. PATEL) 
Secretary to the Government of India 

(1) Shri D. S. Joshi, Secretary to the Cabinet. 
(2) Shri K. P. Mathrani, Secretary, Ministry of Irrigation & Power. 
(3) Shri S. Chakravarti, Secretary, Ministry of Transport and 

Shipping. 
( 4) Shri N. Sahgal, Additional Secretary to the Cabinet. 
(5) Shri G. A. Narasimha Rao, Chairman, Central Water & Power 

Commission. 
(6) Shri N. P. Dube, Managing Director, Ashoka Hotels Ltd. 
(7) P. S. to Minister/Deputy Minister. 
(8) P. S. to Secretary. 
(9) Shri D. J. Madan, F.A. (W&H). 

(10) Shri B. L. Chak, Joint Secretary, Deptt. of Works & Housing. 
(11) Shri T. N. Srivastava, O.S.D.(H), Deptt. of Works & Housing. 

Copies of the Deptt. of Works & Housing's orders of even No. 
dated 11-6-68 and 19-6-68 are enclosed. 

(12) D.S.(V). Copies of Deptt. of W & H's orders of even No. datcd 
11-6-68 and 19-6-68 are enclosed. 

Sd/ - (K. SRINIVASAN) 
Under Secretary to the Govt. of India. 
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ANNEXURE IV 

D.O. No. 239-SAT(I)/66 
AVIATION SECRETARY 

GOVT. OF INDIA 
New Delhi, the 27th October 1966. 

My dear Prem Krishen, 
As you are probably aware, the Ministry of Commerce is going to be 

host to the United Nation's Commission fQr Trade & Development Con-
ference which is to be held in New Delhi from September to November 
1967. They expect about 2200 delegates and staff to attend the Confer-
ence and are having some difficulty in finding adequate accommodation for 
such large a number, of a standard suitable for foreign visitors. 

2. The reason of my writing to you is to request you kindly to let us 
know whether construction of Hotel Akbar can be taken up on a priority 
basis so that it can be completed by September, 1967. I recall that the 
Cabinet Committee on Tourism approved that funds should be made avail-
able to the Works & Housing Ministry to complete this hotel project, provid-
ing that the proposal to this effect was put up to the Cabinet. Since there 
seems to be an imperative need of additional good hotel accommodation 
at this stage, the construction of Hotel Akbar would go a long way towards 
meeting the need for extra accommodation. As regards the time schedule, 
I am suggesting it on the basis of Ashoka Hotel precedent. 

3. In this connection, I should like to make a minor suggestion which 
is that the Works & Housing Ministry could also consider air-conditioning, 
whether temporarily or permanently, some of the rooms at the Ranjit and 
Lodbi Hotels and also offer other facilities so that both these hotels can 
be brought up to the standard required for foreign visitors. 

With regards, 

Shri Prexq Krishen, 
Secretary, Min. of Works & Housing, 
New Delhi. 
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Yours sincerely, 
Sd/- (V. SHANKAR) 



ANNEXURE V 

N. P. Dube, 
Managing Director. 

Dear Sir, 

ASHOKA HOTELS LIMITED, 
New Delhi, the 5th January, 1967 

I enclose a note on the construction of an Annexe to the Asboka 
Hotel for Government's consideration and very early orders. 

ShriPrem Krishan, 
Secretary to the Govt. of India, 
Ministry of Works, Housing & Urban Development, 
New Delhi. ' 

Yours faithfully, 
Sd/- (N. P. DUBE) 

Copy to Shri D. J. Madan, Finance Director, Ashoka Hotels Ltd., Joint 
Secretary to the Govt. of India, Ministry of Finance, New Delhi. 
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Sd/- (N. P. DUDE) 
Managing Director. 



ASHOKA HOTELS LTD., NEW DELHI 

Construction of an Annexe to the Ashoka Hotel 

The United Nations Conference on Trade and Development is being 
held in New Delhi for a period of ten weeks commencing from ]st February, 
1968. Some 2,500 delegates and members of the UNCf AD Secretariat are 
expected to attend this Conference and a survey of the available first class 
hotel beds by the Department of Tourism has revealed that unless substan-
tial extensions are effected in the existing hotels and new rooms built, it 
will be impossible to provide to the visitors and the accommodation they 
need and the amenities that they would normally expect from the country 
hosting this international Conference. It is understood from the operative 
Ministry of Commerce that they have so far been able to get only 1.500 
beds-not all first rate in quality--out of the required number of 2.500. 
Jt is fairly obvious that the public sector of the hotel industry will have to 
act fast in order to shorten. to the extent it can, the gap between the demand 
for and the availability of first class hotel beds in the Capital. It WQutd 
therefore. be for consideration whether steps should not be taken to increase 
the bed capacity of the Ashoka Hotel. 

2. The Ashoka Hotel, which started functioning in October, 1956, has 
a bed capacity for 448 persons and the average occupancy for the last three 
years has been 90%, 90% and 79%. During the current year, the occu-
pancy has so far been nearly the same as last year. With this occupancy, 
the Ashoka Hotels Ltd., have been able to show, after providing for taxation 
and depreciation, a profit of Rs, 16.56 lakhs, Rs. 18.47 lakhs and Rs. 11.54 
lakbs during the last three years. 

This, together with the profits of the previous years. has enabled the 
Company to payoff the arrears of dividends on Rs. I crore worth of cumu-
lative preference shares upto the year 1964-65. The Company has, how-
ever, not been able to declare any dividend so far on the equity share hold-
ing of Rs. 50 lakhs. Out of a total loan of Rs. 1.25 crores which the Com-
pany owed Government on 31-3-1960, repayable in 20 yearly instalments 
of Rs. 6.25 lakhs each, it had already paid off by 31-3- t 964, Rs. 98 lakhs, 
besides the interest due on that amount. which normally should have been 
paid by 31-10-]975. It is not required to clear off the balance loan of 
Rs. 27 lakhs before 31-10-1979. The Company h,HIO also been able to meet 
from its own resources capital expenditure of about Rs. 23 lakhs for moder-
nising the Hotel in certain aspects during the last five years. 

3 The Ashoka Hotels Ltd .• which already have sufficient land for an 
expa~sion project, would be able to construct an Annexe which will have the 
following main features :-

(i) 300 beds. 
(ii) at least two speciality restaurants; and 

(iii) a banquet-cum-convention hall. 
With the additional 300 beds uP. the Hotel will come to have a bed 

capacity for 7S0 ~ests. Convention and banqueting facilities for about 
2500 persons. it is felt, will be a powerful inducement for a increased traSk 
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Aow into the country. Hotels in Japan and elsewhere provide these facili-
ties which encourage professional bodies in the United States and Europe to 
hold their annual convention abroad. During the recent past the Ashoka 
Hotel has been called upon on at least three occasions to cater to sit-down 
banquets for over 1500 persons each time. The arrangements made under 
Shamianas, however, left much to be desired on each occasion. A big 
columnIess hall which can seat 2500 persons and which can be split up. 
when required, into a 3 or 4 sections for three or four different uses, would 
provide a facility which does not exist anywhere in the country today. The 
Hotel is at present woefully short of restaurants which has perforce kept it 
very much behind times in the matter of the tariff it offers to its clients. 
While the modern hotel practice is to sell only the room or at least room 
and breakfast only to the client, leaving him free to have his meals in a 
variety of specialised restaurants or Coffee shop, the Ashoka Hotel by 
reason of the way it has been constructed can only offer him today a tariff 
which includes the room and all meals. It is necessary, therefore, to fall in 
line with modern Hotel practices and to provide at least two specialised 
restaurants in the annexe. 

4. The time which the Ashoka Hotcl has had to draw up even a pre-
liminary project estimate has been extremely short a matter of few days, 
in fact. According to very rough estimates, the construction of an annexe, 
matching the existing standards, and consequential changes in the existing 
building is likely to cost about Rs. 2.39 crores inclusive of Rs. 45 lakhs ot 
foreign exchange needed to meet the inescapable imports. A tentative 
break-up of Rs. 2.39 crorcs is encloscd. 

5. The estimated cost of the project about Rs. 2.39 crores-may, it is 
submitted be financed to the extent of Rs. 1 crore by Government sub-
scribing to an Equity share capital of the ~ompany and the balance being 
lent by Government to the Company as an interest bearing loan to be repaid 
in 20 years, with a moratorium on repayment for the first three years. The 
Company at present has a some-what lop-sided capital structure, com-
prising of Rs. 50 lakhs of Equity capital Rs. 1 crore of 7.15 % Cumulative 
Preference Shares. Under the foregoing proposal. the new capital structure 
will become Rs. 1.50 crores of Equity and Rs. 1 crores of preference shares, 
which will be more in line with the current thinking on Capital Issues. If 
the proposal is accepted, the share-holding in the Company will be as 
follows :- . 

At prescnt Proposed 

Oovt. Holding Rs. 94 ·74 lacs OOvt. Holding RI. 94 ·74 lacs 
Private Holding RI. ~ ·26 lacs Private Holding Rs. ~ ·26 lacs 

Rs. 100·00 lacs Rs. 100·00 lacs 
Equity Shares : Equity Shares: 
Oovemment Rs. 39 ·41 lacs Oovemment Rs. 139 ·41 lacs 
Private Rs. 10 ·59 lacs Private Rs. 10·59 .. ----,----

Rs. so·oo lacs Rs. 1 ~O ·00 lacs 
-------'----- ~-----

6. Provision of extra beds in the Hotel, while helping to tide over Pat:ti-
ally the crisis which is threatened during the period of the Conference Will, 
however. lower the average annual occupancy of the Asboka Hotel for 
some time and consequently also the profits to be made. But if the intention 
really is firstly to provide some substantial number of extra beds for the 
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forthcoming Conference and secondly to double the tourist traffic by 197()' 
71 the target laid down by the Department of Tourism-it can be argued 
that it is well worthwhile to embark on the expansion of the Hotel now, 
even if it means lower occupancy and smaller profit for a couple of years 
or so. It would, of course, be for Government to lay down a phased pro-
gramme of expansion of hotel accommodation in the Capital in order to 
ensure that there is no intolerable imbalance between the demand for and 
supply of first class hotel beds for any appreciable period of time. 

7. The Ashoka Hotels Ltd., about 90% of the present stock of which 
is held by Government feel that if Government can provide immediately 
the finances and foreign exchange required, it should be possible, by adop-
ting special methods and procedures, to build even in the extremely short 
time available. habitable accommodation for an additional 300 persons in 
the Hotel in time for the Conference. It may be recalled that the main 
building itself come up in eleven months' time for the UNESCO Conference 
in 1956. 

8. If Government approve of the proposals mentioned above within a 
fortnight, it may be possible to complete the expansion project by 31st 
January, 1968. 



ANNEXURE VI 

GOVERNMENT OF INDIA 

MINISTRY OF WORKS, HOUSING & URBAN DEVELOPMENT 

No. 32/] /67-P.S. 

The Managing Director, 
Ashoka Hotels Limited, 
New Delhi. 

New Delhi, the 25th January 1967. 

SUBJECT :-Consfruclion of an allnexe to the Ashoka Hotel. 

Dear Sir, 
With reference to YOltr letter No. F. 41/66/ AHIMD, dated 5-1-67, I 

am directed to say that as already intimated, the Government of India have 
.approved your llroposnl for the CODstruction of annexe to the Ashoka Hotel 
consisting of 300 beds and two speciality restaurants along with a banquet-
cum-convention hall sufficient to seat 2,500 persons. This work should be 
completed in 1ime for the United Nations Conference on Trade and Deve-
lopment to be held in New Delhi from February, 1968. 

2. This Ministry has made a provision of Rs. 2 crores for Ashoka Hotel's 
-expansion scheme--Rs. 1 crore loan and Rs. 1 crore investment in Budget 
Estimates. 1967-68. 

Yours faithfully, 
Sd/· K. SRINIVASAN, 

VI/der Secretary to the Government of India. 
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ANNEXURE VII 

ASHOKA HOTELS LlMlTED 

We haveiust about finalised the Commission payable to the Architects 
Mis. Chowdhury & Guizar Singh-who are to handle the Hotel's expan-
sion project. They are expected to take about six weeks at le<lst from 1l0W 
to finalise the detailed working drawings, estimates draft NIT etc., on the 
basis of which we shall have to decide on the contractor who wiU be awarded 
the building work. It is important that these 6 weeks or so be not wasted 
but put to good use in order to see that the structures start coming up as 
soon as possible after the Architects hav.:: finalised the above mentioned 
docUltlents. 

2. An important feature of the Hotel's expansion project is that it in-
volves excavations, cutting of earth and rock to an extent of about 5 lacs 
cubic feet in order to bring the ground to formation level, as preparatory to 
laying the foundations and starting the construction. This quantity of exca-
vation has been worked out by the Architects in consultation with the super-
visory engineering personnel of Mis. Bhatt, Mehta and Gandhi. the firm 
which is to be responsible for the preparation of structural designs. 

It is felt that excavation should start immediately, without waiting for 
:and independent of the action to be taken for the award of the construction 
work. As pointed out above, this action can only start after about 6 weeks 
from now. Durin8 these six weeks, a reliable firm can, it is felt, almost 
1iniSb the entire work of the excavation involved. In our opinion, the 
National Building C()nstruction Corporation or the firm Mis. Tirath ltain 
Ahuja (Private) Ltd. should by negotiation be awarded this excavation work 
estimated to cost about Rs. 2 lacs. The N.B.C.C. is a public sector con-
tractor company, white Mis. Tirath Ram are the firm which built the 
~l Ashoka Hotel building and arc familiar with the nature of the soil 
and the existing foundations. 

3. Both the N.B.C.C. and Mis. Tirath Ram can bid, when the time 
comes for the main constrlJctioll work. For. this work . INC will probably 
have to invite several limited tenders and award it by n~gotiaHons thereafter. 
Th~e. will of course be the possibility that with either the N.B.C.C. or 
Tirath Ram having been awarded the excavation work earlier, other firms may 
refrain from bidding for the construction work thinking that one or the 
other (N.B.C.C. or Tirath Ram) stand a good chanccof getting the con-
struction work also, in which case we may be faced with unrealistically high 
rates. On the other hand, there is also the pOssibility of other firms quoting 
unrealistically low rates for the construction work, just to spite the N.B.C.C. 
or Titath Ram and to make things difficult for them. In either case, it will 
be the Hotel expansion project that will suffer. We will have to face 
these problems as and when they arise, but the likelihood of these problems 
arising at a later date should not, however, it is felt, deter us from selecting 
,3 sUitable contractor/agency for starting the excavation work straightaway. 

4. The abov~ points were discussed at a meeting in Secretary's room this 
moming, at which Shri S. Ratnam (Chairman, Ashoka Hotel~ Ltd.), Shri 
V. Kumar (Joint Secretary, Ministry of W.H. & U.D.) ShrJD. J. Madan 
(Joint Secretary, Ministry of Finance), Shri B. k. Otiha(Chief Engineer, 
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CPWD) were present. Secretary, Ministry of W.H. & U.D. also spoke on 
the telepbone about this matter to Shri T. P. Singh (Secretary. Expenditure 
Ministry of Finance) and Shri Moorthy of the N.B.C.C. 

5. With the concurrence of the Board of the Asboka Hotel, it is pro-
posed to :-

(i) award the excavation work by negotiation to either the 
N.B.C.C. or MIS. Tirath Ram, so that the cutting of earth and 
rock may commence straightaway; and 

(ii) awarded the main construction work by negotiation after cal-
ling restricted tenders from reliable and resourceful firms which 
can undertake the work which involves a considerable amount of 
prestressed concrete engineerinJt. 

Chairman 
Sd/ - S. Ratnam 
6-2·1967. 

Sd/- N. P. DUBE 
6-2-1967. 

Shri Prem Krishen (Secretary, Ministry of W.H. & V.D.) 
Ashoka Hotels Ltd. U.O. No. F. 41/661 AH/MD. dated 6-2-1967. 
Discussed with Shri T. P. Singh. The earthcutting work may be awarded 

to Mis. Tirath Ram by negotiation as the N.B.C.C., whom I have con-
sulted are unable to take up this work. The cost of the work should not 
exceed the estimated value of CPWD rates. 

For the main constrUction work, limited tenders may be called and the 
work awarded to the lowest tenderer or, if he is not suitable, by negotiation 
with the lowest suitable tenderer. 
F.A. may also sec. 

F.A. (Shri D. I. Madan) 

Sd/-PREM KRlSHEN 
8-2-67 

Seen thanks. We would suggest that the number of contractors to whom 
the tender enquiry will be addressed should be sufficiently large so as to 
ensure fair competition. . 

Secretary (WH&VD) 

Sd/- D. 1. Madan 
8-2-1967. 

This may now be forwarded to the Ashoka Hotels Ltd., for necessary 
action. 

l.s. (K) 

SdJ - PREM KRlSHEN 
9-2-67 

Managin~ Director. Ashoka Hotel, may please see and return it to us. 

M.D., Ashoka Hotel. 

Sd/- V. KUMAR 
9-2-67. 

Min of WlUcUD U.O. No. 567/1KK/67 dated 9-2-1967. 



CONFIDENTIAL 

'G. S. Bhasin. 
,Under Secretary. 

My dear Dube, 

ANNEXURE VIII 
No. l085-W&:E/67. 

Ministry of Finance 
(W. & E. Unit) 

New Delhi, the 9/10th February, 1967. 

The question of inviting tenders for the construction of multi-storeyed 
hotel at the site of Constitution Heuse, which is desired to be completed by 
December 1967, was discussed recently in Secretary (W8!:H)'s room. It was 
decided that 'in order to have fairly competitive quotations, the . list of 
selected contractors should be expanded by the addition of at least 10 more 
contractors. I am sending you herewith a record note of discussions held in 
Chief Engineer's room on the 8th February, 1967, indi~a:ting the names of 
the contractors proposed to be added to the select list attached with the 
record note as Annexure 'A'. Shri Madan had desired that I should send 
)lOU the expanded list of COlltractoI.s which may be useful in the InaUce of 
inviting quotations for construction of additional room for the Ashoka 
Hotels. 

'Shri N. P. Dube. 
Managing Director. 
Ashoka Hotels Limited'; 
flew Delhi. 

Yours sincerely, 
Sd/- O. S. BHA'8IN 

CENTRAL PUBLIC WORKS DEPARTMENT 

SUBJECT :-Construction of multi-storyed hostel at the site of Consti-
tution House. Minutes of the meeting helt! in the- roo", of 
Shri B. K.Guha, Chief Engineer at 3.30 P.M. on 8-2-1967. 

In the meeting held in the room of Secretary, MiniStry of'W.H. & U.l>. 
-on 7.,.~7~ it was desired by the Fmance (Works) that the name of ten 
'pore contractQr5 to whom the tenders for the works are to be sent !'hould 
be added to the list 'already scnt, to make it more competitive. The 
Secretary directed that the Chief Engineer, C.P.W.D., sbou1d in conSUltation 
with Shri S. Chowdhury; Deputy Secrel8ry" $Iui· 8basin, . ABsiJtaftt Financial 
Adviser and Shri Endlaw Addl. Chief Engineer 11. fina1ite the, names of 
these ~dditional ten contractors to be included in t~ Jist. 

Accordingly, a meeting was held in the room of the Chief EngiJleer on 
'8-2-67 at 3.30 P.M. when SIJl1i J!ndlM.r.AddI! Oticf ElJIineer n .. Shri C. D. 
Kapur., AddI. Chief EJl8ioeer. Shri S. Chowdhury and Shri Bhasin and Shri 
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Bali, Superintending Engineer. Delhi Central Circle IV, were present. After 
going through the list of selected contractors approved by the Ministry for 
Works in Calcutta and in Zone II. it was decided to include the names of 
the following ten contractors to the fourteen names already sent to the 
Ministry vide this office u.o.No. 3(3)/67-A & CI. dated 27-1-67. 

1. B. Nag Chowdhari, 28, Hari Ghosh Street, Calcutta. 
2. S. B. Joshi & Co .• Examiner Press Building. 35. Dalal Street, 

Bombay. 
3. briental Construction. Delhi (Ltd.) 24, Alipore Road, Delhi. 
4. Patel Engineering Co., United India Building. Sir P. M. Road, 

Bombay. 
5. Tarapore & Co., Engineer & Contractor. 125/1, Mount Road. 

Madras-2. 
6. Som Dutt & Co., Ranchi. 
7. Arvind Construction Company, Calcutta. 
8. Gian Singh Sukhdev Singh, K-42. Connaught Place, New Delhi. 
9. Martin and Burn, Calcutta. 

10. Civien Construction Co., R~99, New Raiendra Nagar, New 
Delhi. 

Regarding item No. 13 of the list already sent to the Ministry i.e. L. 
Hazari Lal Marwah and Sons. Shri Bhasin had mentioned in the meeting 
held in the Secretary's room that the M.E.S. had written to the CPWD 
to withhold payment to this contractors to the extent of Rs. 7 lacs on account 
of his liability to that Department for certain works abandoned by him but 
completed by them at his cost and risk, and that Chief Engineer should in 
the circumstances review if his name should be included. This fact bas 
been verified to be correct. In view of the fact that the work in question 
is a priority one no risk can be taken be awardinlt it to a contractor whose 
financial position may be in ieopardy in case the M.E.S. take firm action, 
such as orders through the Court, to recover the dues from him it was 
decided to delete his name from the list. 

.............. Sd/- C. 0 . KAPUR 
Addl. Chief Engineer. 

No. 2(37)/61-WI(B), dated New Delhi, the 9th February 1967. 
Copy to Shri Prem Krishen, Secretary, Ministry of W.H. & U.D., New 

Delhi for approval of the above proposal. 

Copy forwarded to :-

Sd/ - C. D. KAPUR 
Addl. Chief Engineer 1. 

1. Shri S. Chaudhuri, Deputy Secretary, Ministry of W.H. & U.D •• 
New Delhi. 

2. Shri G. S. Bhasin, A.F.A., Ministry of W.H. & U.D. (WOI'ks), 
New Delhi. 

3. Chief Bnaineer, C.P.W.D. New Delhi. 
Sd/- C. A. SHAM LAL 

for Addl. Chief Engineer I 
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ANNEXURE 'A' 

1. MIS. Shah Construction Co. (P) Ltd., 198, Church Gate, Re-
clamation. Bombay.-(M/S. Shah Construction Co. (P) Ltd., 
3/24, Lajpat Nagar, New Delhi.} 

2. Bhai Sunder Dass Sardar Singh (P) Ltd., 4-23/B, Asaf Ali Road, 
New Delhi. 

3. MIS. New Bharat Construction Co .. C-87, New Delhi, South 
Extension Part II, New Delhi. 

4. MIS. Jolly Bros. (P) Ltd., Lakshmi Insurance Building, Sir 
P.M. Road, Bombay. 

5. MIS. Mehta Teia Singh & Co., 63, Golf Links, New Delhi. 
6. MIS. Hindustan Construction Co. Ltd.. Construction House, 

Ballard Estate, Bombay.-(M/S. Hindustan Construction Co., 
B-1, Pusa Road, New Delhi.) 

7. Gammon Dunkerley & Co. Ltd., Chartered Bank· Building, Fort. 
Bombay.-(M/S. Gammon Dunkerley & Co. Ltd., K 8lock, 
Chaudhury Building, Connaugbt Circus, New Delhi.) 

8. Shri Dewan Chand, 33-B. Pusa Road, New Delhi. 
9. Gammon India Private Ltd., Hamilton House, Ballard Estate, 

Bombay.-(M/S. Gammon India (P) Ltd., 74-Link Road, 
Lajpat Nagar II, New Delhi.} 

10. MIS. Tirath Ram, 16. Fire Brigade Lane, New Delhi. 
11. MIS. C. Lyall & Co., 26, Barakhamba Road, New Delhi. 
12. Om Parkash, Baldev Krishan, 8-C/6, W.E.A. Karol Bagb, New 

Delhi. 
13. L. Hazari Lal Marwah & Sons, 44, Regal Building, Connaugbt 

Place, New Delhi. 
14. MIS. Vig Brothers, 113/61. Swarup Nagar, Kanpur. 



MOST IMMEDIATE 
N. P. Dube, 
Managing Director 

My dear Rama Yerman, 

ANNEXURE IX 

Feb. 9, 1967. 

The Government have approved the construction of an Annexe to the 
Ashoka Hotel, which. amongst other tlUngs, will entail a considerable volume 
(about 5.7 lacs eft. of excavated material) of earth and stone cutting. Of 
t!1is figure, some 20 per cent wilt consist of hard rock and about 30,000 eft. 
of good earth suitable for our gardens and the halance will consist of mate-
rial other than hard rock and good earth. This general excavation to the 
formation level will laave to be completed by about 15th of March, so that 
the entire Arulexe is ready by about the end of this year. 

I spoke about this to you over the telephone and shall be grateful if you 
will'ltindly inditate to US inmediately the prevailing market rate for this type 
en e~avatioo work as. compared with the CPwt> Delhi SChedule of Rates, 
1962· (Reprinted in 1966). 

Shri Rama Varman, 
Additional Chief Engineer, 
S .1, Multi-storeyed Flats, 
Shahiahan Road, 
New Delhi 
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Yours !.incerely, 
,Sd/- N. P. DUBE 



ANNEXURE X 

CENTRAL PUBLIC WORKS DEPARTMENT 
(DcIhi. Administration Zone) 

Delhi Vikas Bhavan 
D.O. No. ACE{DA)/WT-169 

Dated, New Delhi, the ~Oth February 196'1. 

K. RAMA V ARMAN. 
Addl. Chief Engineer (DA) 

My dear Dube, 

Kindly refer to your d.o. letter No. F. 41/66/ AH/MO, dated the 9th 
February, 1967. I find from your letter that the work under reference 
entails excavation of about 5.7 lakhs Cft. of material consisting of earth 
and stone cutting. About 20% of this will be hard rock, about 5% to 
6% will be good earth and the balance, I take it, will be either disinteglateti 
rock or similar hard material. For work of this nature, the prevailing 
market rate is 25% to 29% above the 1962-C.P.W.D, Delhi Schedule of 
Rates (reprinted in 1966). It is presumed that the work will be 
measured and paid for in accordance with the standard specifications and 
practice followed in the C.P.W.O. 

Shri N. P. Dube. 
Managing Director. 
Ashoka Hotel. 
New Delhi. 

93 

Yours .meet-ely. 

Sd/-
K. RAMA VARMAN 



ANNEXURE Xl 

UTTAM SINGH DUGAL &: CO. PRIVATE LIMITED 
Engineers &: Contractors 

DLH/43 
The Managing Director, 

. Ashoka Hotels Limited. 
New Delhi. 

11, Marina Arcade, 
New Delhi 

10th April, 1967 

SUBJECT :-Tender for the Construction of Annexe to Ashoka 
Hotels Ltd., New Delhi (Civil Works). 

Dear Sir. 
We have pleasure in enclosing herewith our tender for the above job. 
1. In pricing our tender cost. we have assumed the prevailing market 

rate for cement which is RI. 180/- per metric ton. Any increase or 
decrease in the cost of materials due to Act of Legislation etc., shall be 
adjusted accordingly. 

2. The employer shall arrange power connection only. We shall pay 
the usual consumption charges. We propose to erect two Tower Cranes 
to complete the job in time. Therefore our requirement for electricity 
will be about 70 KV A. 

3. For prestressed girders, we propose to use the Freyssinet System for 
which we have got the requisite equipment to complete the job in time. 
As regards our experience in prestressed concrete, we have constructed 
several bridges, Airport Hangers and Buildings etc. Currently the cons-
truction of Road Bridge over River Jumna, behind Humayun's Tomb, New 
Delhi, in prestressed concrete is in hand. 

4. Earnest Money Receipt No. 105/27 dated 7-4-67 for RI. 50,000/­
on National &: Grindlays Bank Ltd., Lloyds Branch, New Delhi, is enclosed. 

Assuring you of our best services at aU times. 

Yours faithfully, 

for Uttam Singh Dugal &: Co. Private Limited. 

94 

Sd/-
Managing Director 



ANNEXURE XII 

TlRA1H R~ AHUJA PRIVATE LIMITED 
Engineers & Contractors 
Regd. Office-16, Fire Brigade Lane, New Delhi 

No. HO B/143/67-68 
New Delhi, the 10th April 1967. 

The Managing Director. 
Ashoka Hotels Limited, 
New Delhi. 

TENDER FOR THE CONSTRUCTION OF ASHOKA HOTEL 
ANNEXE. NEW DELHI. 

1. In response to invitation for tenders for the above mentioned work 
by the architects, Messrs ChowdhaJ1y & GuIzar Singh, we submit this, our 
tender for your consideration. We beg to state that this forwarding letter 
will fonn a part of our tender in the same way as architect's general in-
structions to contractors. form of agreement. conditiol\s of contract, 
schedule of quantities, speciftcations, architect:.s dr~ings and the rates 
admitted by us. If any point mentioned in this letter is at variance with 
the tender documents mentioned above, the point in this letter will 
prevail. 

2. The amount and complexity of works involved in this tender are 
very great as compared with the time during which these are to be com-
pleted. To complete them in time would necessitate their being executed 
under emergency conditions. We feel that we are capable of completing the 
work in its essential parts in time to enable Ashoka Hotel authorities to 
put the proposed extensions to use before the convention is held, pro-
vided the conditions detailed in the following paragraphs are fulfilled. 

3. Contractor's Responsibilities.-The tender notice stipulates the dates 
on which each of the four parts are to be completed. but it does not specify 
the date by which decision of the hotel authorities will be communicated to 
the successful tenderer. We have assumed that the work order will be issued 
on the 15th April, 1967. Based on this assumption :-

(a) the cooling tower is to be completed by 30-7-1967. This 
aUows 3t months for completing the work. 

(b) 

(c) 

the guest room block, the sky restaurant upto 3ed floor roof 
parapet. the Convention hall and extension to the existing main 
kitchen will be completed by 30-12-1967. Thus, these works 
are to be completed in 8+ months. • 
The sky restaurant above 3rd floor parapet level is to be com-
pleted by 30-6-1968. However, in view of the facts (a) that 
agreement with the hotel authorities about the method of 
construction with a view to avoiding nuisance or disturbance 
to the ~ests and traffic between the guest block and con-
vention ball can only be reached after the new e)[tensions have 95 . 
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been brought into use; (b) that the structural drawings of the: 
sky restaurant have not yet been prepared and it is impossible 
for a tenderer to visualise the voJume and complexity of 
the work, the date of completion of this part of the work will 
be determined in consultation with the hotel authorities at a. 
later date. In the begimUng,. the volume of work actually 
executed will be comparatively sma:1l, but as soon as the tempo· 
of works is built up, the volume of work may reach a peak. 
of Rs. 25 lacks per mo~th. 

It is clear that unless there is complete collaboration between the-. 
various authorities appointed by Ashoka Hotels on the one 
hand and between these authorities and the contractor on 
the other, and further, unless prompt decisions on the very 
large number of points that are bound to crop up every now 
and then in a project pf this Ilature, the project is Dot likely 
to be completed in time. Our proposals for bringing about 
this collaboration are set out in the following paragraphs. 

We feel that if the work is to be completed in time, both the con-· 
tractor and the hotel authorities must organise themselves: 
strongly and responsibilities of each side should be clearly . 
stated and fixed. 

4. If the work is allotted to us, we propose to organise ourselves in 
the following manner :-

Planning Divisioll.-(a) We will have planning division, charged with the 
responsibility of: 

• 

(i) remaining in constant touch with the architects, structural 
Engineers. the Superintending Engineer and the Managing 
Director. This division will receive all instructions from the 
above mentioned authorities and will bring to the notice of 
these authorities the difficulties and obstructions in the way of 
the timely completion of the work. We have presumed that 
the hotel authorities will provide suitable office accommodation 
free of rent for this division by the side of the accommodation 
allotted to the authorities mentioned above. 

(ii) This division will prepare time schedules from time to time. 
giving the dates by which various parts of the work ought to 
be completed. 

(iii) 

(iv) 

(v) 

This division shall take daily measurements of the work done 
along with representatives of the architects. shall prepare and 
submit bills to the architects for payment from time to time, 
and shall be available to the various authorities for discussions 
on measurements and payments. 
This division will submit rates for extra. items and will supply 
such data as may be required by the authorities for arriving at 
fair rates. This division will always be available to the archi-
tects in connectioft With the work and rates in connection with 
provisional items. 
This division wm prepare and submit detailed calculations 
designs and drawings for iPrestressed CQocrete beams (vide 
item 28 of the schedule of Quantities) aad for the roof of the 
Convention hall (vide' item 29 of the schedule of quantities) . 
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(vi) This division will r~eive and llUlintain a complete recor<f 
of the drawings and instructions about designs, progress of 
work and bills. We would like to state that we shall require 
at least 5 copies of each drawing issued by the architect, struc-
tural Engineers and other authorities for record and issue to 
the various sections incharge of construction. 

(b) COMtnIdioa Dhision : 
(i) In addition to the planning division, we shall organise a divi-

sion in charge of construction. Under this division, there will 
be 3 or 4 sub-divisions, each responsible for the proper and 
timely completion of the work in his sub-division of the Pro-
ject in accordance with the time schedule prepared by the 
planning division from time to time. We propose dividing up' 
the guest block into 2 construction suiHJivisions. 

The remaining work, consisting of the cooling tower, convention hall, 
additions to kitchen and sky restaurant will also be divided among twO' 
constructional sub-divisions. 

(ij) Each sub-division under this Division will have its own mate-
rials. labour, tools and plant. shuttering and scafoldin". and' 
supervising staff. The idea is to make each sub-divislOn feel 
that it is in char~e of a separate and independentproiect 
without having to depend upon or ask for help from another 
sub-division. 

(iii) The architects and other authorities will issue instructions; 
about construction matters to the sub-division, together with 
a copy to the officer in charge of the Division. 

( c) Stores Division : 
In addition to the two divisions in charge of planning and construc-

tion, there will be a division in charge of procuring materials, issuing them' 
to the various constructional suiHJivisions and maintaining complete 
accounts of receipts. issues and balances. Looking at the 155 items of 
work for the main building, 24 provisional items and 25 items of the-
cooling tower, it is evident that large quantities of different types of materials 
will have to be properly stored long before these are required for use. 
Secured advance payments will be required by us as soon as IlUlterials arrive 
at the site. These advances wiII be recovered gradually from our bills 
as the materials get used up. Our stores division will provide all facilities 
to the architects for inspection and counting of materials at all times . 

• 
6. Responsibilities 0/ the owners & Architects: 

(i) The owners and the architects will also have to set up site' 
office!l to discharge their obligations, It would be necessary 
that representatives of architects and structural Engineers 
should have their ~ite offices in the hotel premises; so that the 
entire work is coordinated by constant consultations with the 
Superintending Engineer and our PJannin~ Division. Officers 
responsible for checking and payment of Contractor's bills 
should also be located in this site office. The number of bills 
will be large enoQ&h to justify a strong accounts" organisatioll' 
to ensure speedy payments. 

• hralf'8ph $ is missinJ aile to mistake in par ..... phinl in the OrilinaJ a.q,ort itself. 
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(ii) Normally, for a rush job like this, all drawings, and structu-
ral, must be available to the contractors on the date on which 
his tender is accepted and he is asked to start work. The 
speed of construction will be so high that mistakes are likely 
to be made if the drawings are not complete in every detail. 
The structural drawings should indicate levels and give bar 
bending schedules. Large scale architectural drawings show-
ing all details will be absolutely necessary. It is also desir-
able to indicate inserts. fastenings etc. which are proposed to be 
embedded in concrete, in the structural drawings. Sanitary 
Electrical. hot wate.r and air-conditioning drawings should 
also be available to our Constructional Engineers to enable 
them to understand the requirements intelligently. If it is not 
possible to supply all the drawings on the date on which the 
tender is accepted, the following minimum schedule must be 
followed :-

Name of work Date of issue of drawinp 

I. All worle in basement. The date of acceptance of tender. 
2. All work in ground 800r. IS days after the acceptance of tender. 

1 month after the acceptance of tender. 3. All work in first floor. 
4. All work in 2nd and 3rd floor and 

in all roofs. 
It months after the acceptance of tender 

Unless this schedule is rigidly followed, there is no possibility of complet-
ing the work in time. 

(iii) It is necessary that the site is handed over to the Contractor 
free from all obstructions such as water and soil pipes. Electric 
cables, tanks, buildings, and materiats buried in the ground. 

(iv) The owners will have to ensure that our work is not held up 
at any stage because a specialist contractor is not available to 
lay his pipes, conduits, or ducts which are to be embedded in 
concrete or brick work. We will be entitled to compensation at 
the rates given in clause 30 of the conditions of the contract in 
addition to extension of time for twice the number of days for 
which our work is held up. As we will have to do the work 
day and night in several shifts without any holidays, the special-
ist contractors will have to fall in line, work in the same man-
ner and should be in a position to lay their pipes, conduits, 
ducts, etc. whenever we are ready for concreting. 

(v) Running bills will be prepared and submitted separately for 
each of 4 constructional sub-divisions. Daily measurements 
for work done in each of the sub-dlvisions will be taken jointly 
by our staff with the represeutatives of the Architects. It 
would be convenient if the Architects appoint an Engineer for 
each of the 4 sub-divisions to take daily measurements. 

(vi) For work done, we will submit 2 bills every month for each of 
sub-division. whatever may be the amount of the bill. One of 
these bills will be based on complete measurements and the 
other will give the approximate quantities completed without 
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detailed measurements. 90% of the amount payable under 
the bill based on detailed measurements must· be paid within 
24 bours of its submission and the balance 10% of the amount 
payable must be paid within 10 days. The bill based on 
approximate qQantities must be paid within 24 hours. For 
delay in the payment of any of these biUs, we will be entitled 
to extension of time for twice the period of delay on each bill. 
In the beginning, the values of bills will be small, but their 
values will increase rapidly as various items are taken in hand. 
We do not accept the stipulation that the amount of bill should 
be Rupees five lacks before it is paid. It may please be re-
membered that the contractor's investment on a job like this 
is' bound to be very high. 

(vii) Separate running and final bills will be submitted for secured 
advances for the materials brought to the site of work, as sool1 
as materials arrive. We will be entitled to payment as secured 
advances within 24 hours of the submission of bill. Delay in 
payment beyond 24 hours of the submission of our bill will 
entitle us to extension of completion time by twice the number 
of days the bill remains unpaid beyond the due date. It would 
be convenient if separate series of bills is maintained for these 
advance payments until full recovery of advnaces has been 
made. 

(viii) As stated in the paragraph under scarce materials, it will be 
impossible for us to procure cement in adequate quantities. 
The Ashoka Hotels must, therefore, assume full responsibility 
for the procurement of eement and its transportation by rail. 
If, even with all the efforts made by the hotel authorities, 
cement does not become available in time and our work is 
consequently held up, we shall be entitled to compensation at 
the same rates as are given in clause 30 of the conditions of 
the contract for non-completion of the work in time. Furthl"r. 
we shall be entitled for extension of time for the completion 
of the Project for 5 days for every day the supply ofeement 
is delayed. 

(ix) For all items which we may be asked to execute and which do 
not find a place in the schedule of quantities attached to this 
tender, we shaU submit our rates with full analysis to the archi-
tects who will approve the rates within 10 days of their sub-
mission. Our planning Division will be available to the archi-
tects for discussion and clarifications. . If the approval is not 
received within 10 days of the submission of rates. it will be 
assumed that the rates have been sanctioned by competent 
authority. 

7. Secured AdvQllCu.-Jn emergency works, involving a lot of invest-
ment by the contractor, it is essential that 90% of the actual cost of mater-
1m brought to site be paid instead of "%stipwated in the architect's tender 
documents. In order to avoid deJay in obtaining secured advance payments, 
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we give below the list of materi. and tAe rates at which payments for 
secured advances will be made to us :-

S.No. Name of Materials 

J. Mild Steel for reinforcement 
2. Structural steel.. . 
3. Timber teak ordinary. 
4. Timber teak apecjal. 
5. Timber, deodar. . 
6. Block board, 191D1l1 thick 

(a) Commercial. . 
(b) Teak faced, one side. 
(c) Teak faced, both sides. 

7. Block board, 32 mm thiclcJ 
(0) Commercial. . 
(b) Teak faced, one side. 
(c) Teak faced. both sides. 

8. Red stone, Oholpur. . 
9. Marble of different varieties. 

10. Steel window frames 
11. Steel door frames. 
12. ROllina shutters . 
13. Glass: 

(a) 32 oz thick. 
(b) 36 oz thicle. 
(c) 7/32" thicle 

14. tilee, mosaic . 
15. Tiles, white alazed. 
tt •. Tiks VinyeT . 
17. Tiles. marble. 
18. Kotah stone 
]9. Copper. 
20. Gumnctal . . 
21. Acid resisting tiles. . 
22. Fr<>mic.l or similor boards 
23. Hinges. 
24. Bricks. . 
25. Bricks tiles. 
26. Foam concrete. 

27. Any other item. 

• 

Rate at which 
IICCllred advance wm he paid. 

800 Metric Tonne 
900 Metric Tonne 
Its. 30 eft. 
Its. 40 eft. 
RI. 15 eft. 

RI. 2'40 sft 
Ita. 3·60 8ft 
lb. 4·20 sft 

Rs. 2'90 sft 
lb. 4·00 sft 
RI. 4'80 sft 
RI. 6 ·00 cit. 
Its. 8/- per cft. 
Ill. 5/- per sft. 
RI. 9/- sft. 
RI. 5/- sft. 

Re. 1/- sft. 
R.s. I ·24 sft. 
Rs. 2' 50 sft. as. 1 ·25 sft. 
RI. 4/- sft. 
RS. 4/- sft. 
Rs. 8/- sft. 
Rs. 2/- aft. 
Rs. 25/- per q. 

Rs. 20/- per kg. 
RI. 2 ·50 per aft. 
Rs. 6/- per sft. 
Rs. 3/- each. 
RI. 52/- per thousaD4 
Rs. 52/- per Do. 
Rs. 4 '50 per 
cu. ft. 
9O'Yq of the cost 
at Slte 

9. Electric Power.-We shall require 40 kilowats of Electric power 
to be supplied to us at a point near the site of wrok. The distribution lines 
from this point to various parts of the work will be laid by us at our own 
cost. We shall also pay the COlt of power consumption on the metered' 
quantity at rates fixed by Electrictiy authority. 

1~. Water.-We shall instal our own pumps at the 2 wells ~xistiDg at 
the sIte. No charges for the water pumped by us shall be levled by the 
hotel authorities. We may have to sink one or more open or tube wells on 
the site. 

II. Land.-For stacking construction materials and building our offices~ 
godowns and workshops, we shall need the use of land indicated in the 
attached drawing. No rent will be paid for the ho~lland. but for land 
which is not the property of the hotel alld for whichbQtcl is paymg rent. 
we shalt pay rent to the hotel at the same .fates ·as the bote} is payiba tf> 

• Para,raph 8 is missina due to mistake in paraaraiILii.in-th-OritiDIIJ Report it;'lf. 
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oGoverameat. If this land is not suificient for our purpose and for labour 
.buts, the bokl authorities will secure sufticient land for us from appropriate 
.authorities in the proposed Nehru Park free of rent. Space will be required 
for steel and alluminium shops, for fabricating reinforcing steel. for a very 
large wood workshop, for dressing and polishing marble and Dholpur stone 
and for construction offices etc. Besides these, land will be needed for 
.storing cement, glass, fittings, nails, screws, flood lights, electric wire and 
fittings etc. As soon as the Basement is completed, some of the shops 
and stores will be accommodated there for the period of construction. 

12. Scarce Materials.-Left to our own resources, it will be impossible 
for us to procure cement in adequate quantities. As the work will be very 
fast, the supply of cement and its transportation by rail will have to be 
arranged by the hotel authorities under very hj.gh priority at Government 
level. We shall pay rail charges, will unload the wagons, will tran<;port 
to the site of work and will store in our godowns. Cost of cement will be 

;recovered from our bills for the quantity consumed in the work. 
From the schedule of quantities, we find that very large quantities of 

marble and red Dholpur stone are proposed to be used. We shall try our best 
to procure these materials from the mines, but as the quantities are very 
large, aU the material may not arrive in time. We feel that in case of both-
rooms, where imported bath tubs and other fittings are proposed to be 
used, where the working space is restricted and where there is no natural 
lightfor craftsmen to work, the materials for flooring and wall lining should 
be, in our opinion, such as can be readily obtained in adequate quantities 
and fixed quickly and satisfactorily under the working conditions which arc 
likely to exist. It has to be remembered that before in work on flooring 

. or wall lining can be started, all piping and some essential imported fittings 
nave to be fixed and the fixation may take long time. Parquest flooring 
may have to be deferred to some later dote to ensure proper seasoning of 
wood and highmJ:'lity workmanship. If the work is allotted to us, we 
will make anT of constructive suggestions for accelerttting the work 
and completing it in time. In some items, Dholpur stone and marble could 
easily be substituted by other materials. 

Copper and Ounmetal are scarce in India and are being replaced by 
'other materials in building coDstruction. . 

For transporting large quantities of timber, help of hotel authorities may 
be required for procuring railway. wagons on priority basis. 

13. Sky Restaurant.-This is a fairly complicated structure, both from 
"the point of view of stroctw:aI design and from the. construc-
tion poil1t of view. It is not CJeflnitely known if any parts Will be in pres-
tressed concrete or structural steel. Besides rough architectUral drawings. 
method of construction is essential to avoid disturbance to guests and 
hotel authorities. Under the circumstances, we are unable to quote for 
this structure. As soon as final and complete designs are ready, the method 
of. construction will be determined. in consultation with the architect and 
hotel authorities, to whom we:. w.i1l submit detailed designs and drawings 
tOr our proposal for construction. At that stage, .if should be possible for 
both sides to work out correct quantities and fair rates. 

14. Mode of Measurements.-In items 50 and 51 which are to be 
measured in cm. meters, we have quoted our rates on .the basis of C.P.W.D. 
spe~ifi~ations for Worb at Delhi,. 1962, given on page 42, UDder 7-11, stone 
1I1ielves, eopings, cromeet etc. me~urements wiu be made under' 7-1-5(4). 
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The stone work will be measured and evaluated at the rate quoted by us 
for item 4~ in cubic meters and extra payment will be made at the rates 
quoted for items SO and 51. 

We do not find any separate items for fixed furniture in guest rooms. 
It is possible that a piece of furniture has been broken up and taken in 
other items such as doors, shelves, wall panelling etc. If this is so, we beg 
to point out that the quality of cabinet work in a piece of furniture is of 
much higher quality than in ordinary items of wood work, and a suitable 
additional payment will be called for. 

The built in writing shelf and dresser with drawers will be measured as 
the total square meterage of block board and wood plank used. 

The details, dimensions. and sizes given in items 28 and 29 are approxi-
mate. On actual designing, figures given in the items for sectional area, 
for the numbers of wires and cables, for the section of tee ribs, spacing 
of ribs etc. may very widely from the figures given in these 2 items. As 
suspendors have been taken separately under item 86, these have not been 
included in our rate for item 29. The tee joists may be either in reinforced 
concrete or in prestressed concrete as per design. 

The rates quoted by us under item 19 are for plain and straight work. 
For curved surfaces, either in plan or elevation, our rates will be 50% 
more. Thickness of stone work in veneering will be the total thickness 
including mortar t" sita plyboard in item No. 70 has been taken as com-
mercial plywood. All laps, chairs, supports, spacers, pins or bolts requir-
ed for keeping Mild Steel reinforcement in position will be paid under item 
No. 211. 

Our rates for reinforced concrete work under items No. 15, 16, 17, 18, 
20 do not include finishing or ,lastering to give a smooth or even surface. 
We consider that the quality 0 our work will not need any rendering, but 
should the architect desire any rendering to give a smooth or even surface, 
we shall do so free of cost. As the entire work is to be plastered whole-
sale rendering is unnecessary. 

15. Tests.-We shall instal our own concrete compression machine for 
testing concrete cubes. If the architects send some cubes to other labo-
ratories for test, the cost of such tests shall be borne by hotel authorities. 

16. Liquidated Damages.-No liquidated damages for delay shall be 
levied unless it is clearly established that the entire responsibility for delay 
is ours and was not beyond our control. In such a case liquidated dam-
ages will be payable only on the remaining amount of work left unfinished 
on the date of completion or the extended date of completion, as the case 
may be. 

17. Earnest Money.-Earnest money for Rs. 50,000/- in the form of 
Bank Guarantee is submitted herewith. 

18. Return of Security Deposit.--On occupation of the building by 
hotel authorities, Rupees. Ii lacks out of RI. 2 lacks retained as security 
deposit will be paid to us and the balance Rs. 50,000/- witt be paid after 
the defects liability period. 

19. Specialist Contractors.-As the desip of the sky restaurant has 
not as yet been finalised, we have not been able to get in touch with a 
specialist capable of designing and manufacturing the rolling mechanical 
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devides for the rolling section of the restaurant. With the exception of 
Bush doors; water proofing and tereazo tiles which will be obtained from 
one of the well known and established manufacturing firms, all other special-
ist work will be done in our own workshops. We have the specialised 
design organisation and construction equipment for prestressed concrete 
work. Form shutters for prestressed concrete beams will either be in steel 
or in timber. 

20. Rates.-We have based our rates on the present prices of materials 
and the present wages of labour. If, as a result of the action, direct or 
indirect, on the part of Government or local authority, during the execution 
of the Project the Wages of labour or prices of materials are raised, we 
shall be compensated for the extra expenditure that will have to be incurred 
by us as a result of such action by Government or local authority. 

21. Provisional Items.-These items amount to Rs. 27 lack in cost and 
are of a nature requiring high precision and workship. As these items are 
also to be completed by 30-12-1967, it is necessary that their designs and 
details are made ready as early as possible. If these designs do not become 
available by end of May 1967, it may not be possible to complete them in 
time. 

Thanking you, 

Yours faithfUlly, 
for Mis. Tirath Ram Ahuja (Pvt.) Limited. 

Sd/­
Chairman and Managing Director. 



ANNEXURE XIII 

CHOUDHURY & GULZAR SINGH 
ARCHlTECI'S 

REP: NDI67/868 
The Managing Director, 
Ashoka Hotels Limited. 
}]f-ew Dtlhi. 

1, Scindia Hause, New Delhi-l 
20th April, 1967 

SUBJECT: Construction of Annexe Building 

Dear Sir, 

Kindly refer to our letter No. ND/67/867 dated 12-4-67 enclosing a 
copy of the comparative statement of all the five tendeFs received for the 
above work. 

From a review of the tenders that have been received, it is seen that 
Mis. Tirath Ram Ahuja (P) Ltd., and Mis. Mehta Teja Co. have not 
.quoted rates for items A. D, C, D, E, F and item 122 respectively in the 
comparative statement. Hence, in order to make a fair comparison of 
,similar items quoted by all contractors, these items have to be deleted from 
the 'Comparative statement. 

Accordingly, the position in respect of the tenders received for the work 
will be as below : 
11. MIs. Utlam Singh Dugsal & Co. 

2. Mis. Tirath Ram Ahuja (P) Ltd. 

3. MIs. Mohta Toja It Co. 
4. MIs. C. Lyall Co. 
:5. MIs. Sunder Dass 

-Rs. 86,61,151 '00 
36"58 % ,above the estimated 
cost. 

-Rs. 88,44,090'00 
39 '47% above the e.,timatcd 
cost. 

-Rs. 89,16,522 ·00 
-Rs. 90,25,654 -00 

-Rs. 1,02,11,481 
55 % above the estimated cost 
with additional conditions 
for increase in rates which 
cannot be worked out readily. 

From the above, it will be seen what Mis. Uttam Singh Duggal & Co.'s 
tender being 36.58% above the estimated cost is the lowest and Mis. Tirath 
Ram Ahuja (P) Ltd:s tender being 39.47% above the estimated cost is 
the second lowest. 

We have analysed these two tenders cl~ly and our observations are 
;as follows : 
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Mis. uttam. Singh Duggal " Co.'s teoder though lowest has made the 
stipulation that the tendered rates are based on the market rate of RI. 180/­
per metric ton of cement and that any increase and decrease in the cost 
of materials .shall be adjusted due to any act of Legislation etc. These 
two conditions have far reaching effects in the tender because of their 
vagueness and complexity. Already the price of cement at the site of 
.delivery works out to about Rs. 190/- per metric ton. This means that 
as the total quantity of cement is about 5000 tons, already the contractors 
can claim about Rs. 50,000/- for cement alone. Moreover, these coruii-
tions have not only unlimited financial liabilities but will also cause serious 

·difficulties and complications of keeping records of fluctuations of market 
rates of each and every material, due to legislation or any other causc~ (as 
the word etc. indicates)-as a result, there witt be endless troubles, dis-
putes, holding up of work, claims and litigations making the contract 
almost inoperative. 

Mis. Tirath Ram Ahuja & Co.'s tender did not include the R.C.C. 
work above the 3rd floor level for the Sky Restaurant on the ground that 
the Architect's drawings were not clear enough to indicate the complicated 
nature of the work. 

We have to clarify that it was oot possible for us to give precise 
information to the Contractors regarding the construction of the Sky Restau-
rant as the height of the tower was still under negotiation with the Civil 
Aviation Authorities. We bad, however, made it clear that as per terms 
·of the contract, it would be possible to work out the rates of the work 
above the 3rd floor level even if any contractor chooses not to quote for 
the uncertain items. We, therefore, think that Mis. Tirath Ram Ahuja 
·Co.'s tender is in order. 

Mis. Tirath Ram Ahuja & Co. in their covering letter discusses the 
·details and implication of the work in view of the necessity of having to 
execute the work under emergency conditions. They have made certain 
suggestions which are very useful and as far as practicable some of these 
may be accepted. They have also pointed out the areas in which delay 
and difficulties might arise in the execution of the scheme and stipulated 
certain conditions. While, we appreciate their sincere desire to get the 
work done io the most expeditious manner, it would not be in the interest 
·of the Architects as well as of the Ashoka Hotels Ltd. to commit to these 
conditioJlS except those already mentioned in the conditions of the 
Contract. 

Of the two firms, Mis. Vttam Singh Duggal & Co. and Mis. Tirath 
Ram & Co. so far unfortunately, we have not had any experience of working 
with Mis. Uttam Singh Duggal & Co., and, therefore, we are unable to 
say definitely about their competence, smooth performance and dealings in 
the completion of work of architectural importance within a specified time 
limit. We understand that they have executed large Engineering Projects 
of the Government of India, but we have no knowledge as to their per-
formance, capacity etc. In so far as large Architectural Projects requiring 
a very high degree of co-ordination of services, workmanship and finish 
$uch as a Luxury Hotel, their experience seem to be limited. On the 
other hand, Mis. Tlfath Ram Ahuja & Co. have done a large number of 
buildings of great architectural merits. They have also got the reputation 
of being ODe of the most capable and resourceful contractors possessing a 

8-L25LSS/72 
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high degree of integrity. They have also earned the credit of being one 
of the most co-operative and willing contractors who are ready to work 
smoothly with the Architects and the Employer. A highly Architectural 
Project like the one under consideration where time factors and quality 
of work are of over-riding considerations, these qualities are essential con-
tributing factors in the successful completion of a Project. Mis. Tirath 
Ram Ahuja & Co. had the occasion to work with us in two of our projects 
in the past. In both these occasions, not only they have completed the 
projects to our as well as our client's entire satisfaction, but one of the 
projects they have completed two months a head of the scheduled date. 

Comparing, therefore, the standard of performance, reputation, smooth 
dealings and the experience particularly, in the Architectural Building 
works and taking into account the nature and complexity of the Ashoka 
Hotel Annexe Project, we recommend that Mis. Trrath Ram Ahuja & Co. 
may be entrusted with the work subject, however, to the condition that 
while the Architects and the Ashoka Hotel Management will extend all 
possible help and co-operation to the contractors in the performance of 
their responsibilities, it would not ,be in the interest of the Ashoka Hotel 
Management to agree to any conditions other than the conditions already 
stated in the tender documents. 

Finally, we like to draw your serious attention to the limiting time 
factor of the contract according to which the work has to be completed by 
the 30th December this year. There are not even 81 months left now to 
complete the entire job. If therefore immediate decision is not taken in 
awarding the contract it will be impossible to complete the work within 
the specified period and impose the heavy penalty clause for non-completion 
of the work. 

Yours faithfully. 
for CHOWDHURY &: GULZAR SINGH 

Sd/- J. K. CHOWDHURY 
2().4.67 

(Original on Ashoka Hotels Ltd. File No. SE-20/Extn. pages 1-3/c.) 



ANNEXURE XIV 

(Annexure I to Item No.5) 

AGENDA NOTE for consideration of the tenders received for civil works 
for the Annexe to the Ashoka Hotel. 

Sealed tenders were invited for the above work on the basis of the 
tender documents and schedules prepared by the Architects, Messrs. 
Chowdhury 'and GuIzar Singh. The tender notice was sent to 24 selected 
contractors on the basis of the list received from the Ministry of Works. 
Housing & Supply. The last date for receipt of tenders was 10-4-1967 
and the last date for issue of tenders was 6-4-1967. The following contrac-
tors purchased the tender forms in response to our notice :-

1. Mis. Om Prakash Baldev Krishan 
2. Mis. Mehta Teja Singh & CO. 
3. Mis. Tirath Ram Ahuja Pvt. Ltd. 
4. Mis. C. Lyall & Co. 
S. Mis. Shah Construction Co. Pvt. Ltd. 
6. Mis. Bhai Sundar Dass Sardar Singh Pvt. Ud. 

Mis. Bhai Sundar Dass Sardat Singh Pvt. Ltd. purchased a duplicate 
copy of the tender on lQ-.4-1967 on the plea that the original tender was 
sent to their Calcutta office and had not been received back. In addition 
to the 24 finns, a tender form was also sold to Mis. Vttam Singh Duggal 
& Co. Pvt. Ltd. as desired by the Ministry. 

2. Five tenders were received and opened on 10-4-1967 by the 
Managing Director in the presence of the contractors or their representa-
tives. The firms which tendered are :-

1. Mis. Tirath Ram Ahuja Pvt. Ltd. 
2. Mis. C. Lyall & Co. 
3. Mis. Bhai Sundar Dass Sardar Singh Pvt. Ltd. 
4. Mis. Uttam Singh Duggal & Co. Pvt. Ltd. 
S. Mis. Mehta Teja Singh & CO. 

A comparative statement of the tenders received has been prepared and 
wiD be placed on the table at the meeting. The comparative statement 
exclude~ the cooling tower as its final design will depend largely on the 
recommendations of the firm which is awarded the air-conditioning work. 
The swnmaxy of the comparative statement as in the tender after arithmetic 
check is as below : 

B.tlmllted cost. Rs. 65,88,052 
MI •. C. Lyall & Co. RI.93,79,736 
MI •. Mehta Teja Sinah "Co. Rs.9I,22,077 
MIs. TIrath Ram Ahuja Pvt. Ltd. RI.89,67,570 
MI •. Uttam Sinah DunaJ. RI.89,77,558 
MIs. Bhai Sundar Dau Sardar Sinah. . 55% above 1962 CPWD Schedule 

of rates for both ICbeduIe and 
non-schedule items. 
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3. On a detailed scrutiny of the tender, it is seen that the tenders of 
Mis. C. Lyall & Mis Uttam Singh Duggal were complete and that they 
had quoted for all items. 

Mis. Mehta Teja Singh had omitted to quote for item 122 of the 
tender (subsequently a representative of Mis. Mehta Teja Singh informed 
us that this was an accidental omission in the original tender but that the 
rate was noted in the copY' of the tender submitted along with the original 
tender-this has been verified. 

Mis. Tirath Ram Alwja Pvt. Ltd. had omitted to quote for RCC items 
in the Sky restaurant on the ground that the details for this were not 
complete as indicated to them by the Architects. 

Mis. Bhai Sundar Dass Sardar Singh have quoted an overall percentage 
and no item rate was indicated as required in the tender. As the rate 
quoted by them is the highest, no further comments are made on this 
tender. 

4. In order to compare the remaining tenders on a similar basis so as 
to determine the lowest tenderer, the rate for item 122 has been omitted in 
all the four other tenders as also the RCC items for Sky Restaurant above 
the 3rd floor level and the results are tabulated below:-

Estimated cost. Rs. 63,41,339 
MIS. C. Lyall & Co. Rs. 90,35,654 
MIS. Mehta Teja Sin&h Rs.89,16,122 
MIS. Tirath Ram Ahuja Pvt. Ltd. Rs. 88,44,090 
MIS. Uttam Sinlh Dugal & Co. as. 86,61,151 

It wiu thus be seen that Mis. Uttam Singh Duggal & Co. are the 
lowest: their tender being 36.58% above the estimated cost and that 
Mis. Tirath Ram Ahuja Pvt. Ltd. are the second lowest being 39.47% 
~bove the estimated cost. 

5. Each contractor has enclosed a covering letter along with his tender 
and the copies of these are enclosed (Appendix A). The salient points in 
the covering letters are discussed below :-
I. Mis. Vitam Singh Duggal &: Co. 

The contractors have stated that their tender is based on the price of 
cement at Rs. 180/- per M. Ton and that any increase or decrease in the 
cost of the materials due to act of Legislation etc. shall be adjusted accord-
ingly. 

The other conditions of the contractor are in order !lnd acceptable. 
II. Mis. Tirath Ram Ahuja Pvt. Ltd. 

The Contractor has furnished a 21 para covering letter of which paras 
5 and 8 are not found in the letter. The more important paragraphs are 
discussed below:-

(i) Para 6-(a) The contractors have given dates on which plans 
should be made available and these will have to 
be accepted and implemented by the Architects. 

(b) The contractors want p~yment of 2 bills a month 
and 90% payment within 24 hours of submission 
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of bill and balance 10% within 10 days. Foe 
delays in payment they claim proportioo8te ex-
tension of time. 

(c) For secured advances they claim payment within 
24 hours of submission of bill falling which ex-
tension of time is to be granted for twice the 
number of days the bill is delayed. 

(d) For scarce materials like cement. the contractor 
reserve right of compensation and extension of 
time if they are not procured in spite of the Hotels' 
recommendations and priorities. 

(e) For extra items the contractors desire to assume 
approval of the rate quoted by them if such 
approval is not communicated within 10 days. 

(ij) Para 7-The Contractors have given the list and cost of 
materials on which they claim secured advances and 
these will have to be accepted in case their tender is 
considered. 

(iii> Para 12-The contractors desire that the Hotel authorities 
arrange for cement for which payment will have to 
be made by the Hotel authorities in the lst instance 
and recovered from the contractors progressivel~ 
when used on work. This may be acceptable as in 
any case 90% payment is claimed by them as indi-
cated in an earlier paragraph. 

Para .13-The contractors have not quoted the rates for Sky 
restaurant above 3rd floor and they would like to 
have this setded after the design IS completed and 
methods of construction are selded. This will there-
fore have to be treated as an additional item. 

Para 

Para 

Para 

14-The contractors have indicated method of measure-
ments for certain items and increase in certain other 
items. The method of measurement will follow the 
details as worked out in the estimate and further 
details will have to be discussed with the contractors 
before the agreement is drawn. 

16-The contract provides for liquidated damages at ] % 
per day subject to a maximum of Rs. 10 lacs. The 
contractor desires that this-in case it is payable 
should be 1 % on the work remaining to be completed 
on the expected date of completion. This is for 
consideration. 

20--The contractor claims extra payment in case wages~ 
of labour or price of materials are raised as a result 
of action, direct or indirect on the part of Govern-
ment or local authority during execution of the pro-
ject. This is for consideration. 

Detailed comments on the covering letters of otber contractors have 
not been indicated and their letters are enclosed as Appendix A. 
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6. The two lowest contractors namely Mis. Uttam Singh Duggal & Co. 
and Mis. nrath Ram Ahuja Pvt. Ltd. are registered class I contractors 
of the Central P.W.D. 

The quantities noted by the Architects in their schedule are approximate 
and are liable to variation as no firm detailed estimate has been prepared 
by the Architects so far. 

7. The letter received from the Architects Mis. Chowdhury & GuIzar 
Singh is given in Appendix 'B'. Their recommendation will be circulated 
on receipt. 

8. The Board is requested to select the contractor for the award of the 
work. 
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APPENDIX m 
(Vide Para 5 of Introduction) 

Analysu 0/ action taken by GOVmiment on the recommendlztlon4 contalrred in the 
Thirteenth Report 0/ the Committee on Public Undertaklnas (FolUth Lok Sabhll) 

I. Total number of recommendations made 32 

II. Recommendations that have been accepted by Government (vide re-
commendations at S. Nos. 4,7,8,9,10,11,12,13,14,22, 30 and 32) . 12 
Percentage to total 38 % 

III. Recommendations which the Committee do not desire to pursue in 
view of Government's reply (vide recommendations at S. Nos. I, 2, 3, 
18,20,21,23,24,28, and 31) 10 
Percentage to total 31 % 

IV. Recommendations in respect of which replies of Government have not 
been accepted by the Committee (vide recommendations at S. Nos. 5, 
6, IS, 16, 19,25,26,27 and 29) 51 
Percentage to total 28 % 

V. Recommendations in respect of which final replies of Government are 
still awaited (vide S. No. 17) 
Percentage to total 3 % 
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